
CS.BII437
835

COUNCIL OF STATE 

DEBATES

MONDAY, 20th SEPTEMBER, 1937
Vol. 1 1 - N o .  4

OFFICIAL REPORT

gOHTZHTS

Hember Sworn 
Qnesttons and Answers
BUI passed by the LeslsUtlve Assembly laid on the table 
Standing Committee on Emigration
Resolntlon r« protection of Indtan Interestt In FIJI, British Gniana and Trinidad 
rnHiftti sucoession Act (Amendment) BUI—Motion to Introduce and circulate, adopted 

Resolution re pay of the I. C. S. —Negatived
Shebalty BUl— Introduced . ^
Resolution «  nomination of members of the 0 . T. C. to the Indian BlUItary Academy. 

Oehra Dun—Moved

P d b u s iiz d  b y  T in  M A H io m  o f  P u b u o a t io n s , D b lh i 

P b io t id  n r  t m  M a h a o e b , G ov*R N M m rr o f  India P b *ss , Sna*
1037

Price Five Annas



CONTENTS.

Monday, 13th September, 1937—
Address by His Excellency the Viceroy to the Mmbers of the 

Council of State and the Legislative Assembly . . .

Tuesday, 14th September, 1937-
Members Sworn . . . . . .
Questions and A n s w e r s .........................................................
Information promised in reply to questions laid on the table
Agreements between the Eoserve Bank of India and certain Loca 

Governments laid on the ta b le ......................................
Message from His Excellency the (Governor General . .

V Committee on Petitions . . . • • • -
Jatindra ChandrDeath of Mr. Bijay KUmar Basu and Mr.

Banerjee . . . . . . .
Governor GeneraPs Assent to Bills . . . .
Bills passed by the Legislative Assembly laid on the table
Standing Committee on Emigration . .
Congratulations to recipients of Honours . .
Resolution re Report of the Indian Railways Enquiry Committee-<  ̂

Moved . . . . . . . .

Wednesday, 15th September, 1937-^
Member Sworn . i . 
Questions and Answers . .
Resolution re Enquiry into the working of the E. I. R. Press— 

W i t h d r a w n ...........................................................................
Resolution re Political exiles—Negatived.....................................
Resolution re Recruitment to the Public Services by examinations 

to be held in India only—Negatived . . . . .
Resolution re Local Advisory Committees of the B. N. R.—

W i t h d r a w n ...........................................................................
Resolution re Protection of Indian interests in I'iji, British Guiana 

and Trinidad—Moved . . . . . . .

Pages.

1—7 

9
9—35

36— 42

42-73
74
74

74—70 
7e—77 

77 
77 

77—79

7 9 -«0

81
81—121

121—2|J 
126-51

151—63

163—66

166

Monday, 20th September, 1937*^
Membeir Sworin . . ' . : ; . . . . . 1 ^
Questions and Answers . • .* • * • • * ^
Bill passed by the Legislative Assembly laid on the table . . 211

. Standing Committee on Emigration . . . . . . 2 li
Resolution re Protection of Indian interests in Fiji, Bintish Qniana

and Trinidad . . . . . . . .  212—25
Indian Succession Act (Amendment) Bill—Motion to intvodnee

and circulate, a d o p t e d ........................................................225—27



P aqes.
Monday, 20th September, 1937—oon̂ d.

Resolution re Pay of ihe I.C.S.—Negatived . . . 227—65
S h eb aity  — Introrlu ocd  . . . .

, Resolution re Noniinntion of members of the U.T.C. to the Indian 
' Military Academy, Dehra Dun—Moved . . . . 256

Wednesday, 22nd Septmbery 1937—
Member Sworn . . .........................................................  257
Questions and Answers . . . • » - » -
Information promised in reply to questions laid on the table . 280
Agreement between the Reserve Bank of India and the Qov-

einmcnt of the North-West Frontier Province laid on the 
table .....................................................................................281—84

Libiory Committee of the Indian Legislature . . . .  285
Rt*solution re XoiTiin.H<?on of members of the U.T.C. to the Indian

Military Academy, Dehra Dun—Negatived . . . 285—$00
Cutchi Memon Bill—Introduced . . . . . .  301—02
Resolution rc (̂ aclet (!)orps in schools, etc.—^Negatived . 302—13
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COUNCIL OF STATE.
Monday, 20th SeptenAer, 1937.

The Council met in the Council Chamber of the Coimcil House at 
ESleven of the Clock, the Honourable the President in the Chair.

MEMBER SWORN;

The Honourable Mr. Charles Maclver Grant Ogilvie (Government of 
India; Nominated Official).

QUESTIONS AND ANSWERS.

Latrines in Thibd Class Carbugbs on the GktBAKHPuR-NAUTAiiWA
Se c t io n , B. N.-W. R.

89. The Honotoable Mb. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): (a) Are there no latrines provided in third clasi 
carriages on the (3orakhpur-Nautanwa section of the B. N.-W. R. as pointed 
out by Mr. Z. H. Lari, a Member of the United Provinces Legislative Assembly 
[vide his letter published in the Leader of Allahabad, dated the 26th July, 
1937 (page 7)] ?

(6) Are there other sections on the B. N.-W. R. on which latrines are not 
provided in third class carriages ?

(c) Do Government propose to ask the authorities of the B. N.-W. R. 
to provide at an early date suitable latrines in third class carriages where 
there are none at present ?

T h e  H o n o u r a b l e  S ib  GUTHRIE RUSSELL: (a) and (6). One bogie 
n i with latrine accommodation is run on the stock serving the Gorakhpur- 
Nautanwa branch for the convenience of passengers. The remainder of the 
train is composed of old type six-wheeled coaches without latrines, as on certain 
other branches.

(c) All bogie coaches are fitted with latrines. The old six-wheeled stock 
is rapidly being rebuilt with latrines to a definite programme. Up to date 64 
soch coaches have been dealt with.

C in e m a t o g r a p h  F ilm  a n d  B o o k  e n t h l e d  India Speaks.
90. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honourable Raja

Yuveraj Datta Singh): Have Government prohibited the exhibition in tl^.
( 167 )
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country of a film called “ India Speaks on the ground of its being objectionable T 
If 80, are Government aware that there is also a book of the same name 
which is a fully illustrated synopsis of the film India Speaks ** ? Do 
Government propose to ban this book also on the same ground ?

T h e  H o n o u r a b l e  Mr. R. M. MAXWELL: The film has not been 
imported into British India so far as I am aware. The question of its exhibi
tion in this country is one for the Provincial Film Censorship Boards and I 
have no doubt that they will take suitable action in respect of it if it is presen
ted for certification. The Government of India have called the attention of 
Provincial Governments to this film. I do not know whether the Honourable 
Member has read the book. It doez not appear to be in effective circulation 
in this coxmtry. A copy has however been obtained with difficulty and on 
examination it has been found to be comparatively innocuous. No action is 
therefore proposed.

B x p e n d it u r e  b y  P r o v in c e s  o f  t h e  G R A irr s a n c t io n e d  b y  G o v e r n m e n t

FOR R u r a l  U p l if t .

91. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honouroble Raja 
Yuveraj Datta Singh): Will Government state how the sum of one crore 
of rupees which was set apart by Government last year for village welfare 
scheme has been utilised in the provinces ; giving specific details of the way 
in which the money was spent, or is proposed to be spent ?

T h e  H o n o u r a b l e  M r . A. J. RAISMAN: The Provincial Governments 
have been asked to submit reports on the progress of their schemes and » 
oonsolidated statement will be supplied to Honourable Members as soon as 
possible.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Do the Government propose 
to publish the Report ?

T h e  H o n o u r a b l e  M r . A. J. RAISMAN : Yes, I said, Sir, that a conso
lidated statement, that is to say, all reports of the Provincial Govem^nents 
together, will be supplied to Honourable Members.
B o y c o t t  o f  t h e  E k k a  a n d  T o n g a  St a n d  a t  B e n a r e s  C a n t o n b ie n t  R a il w a y  

S t a t i o n , E . I. R . ,  b y  E k k a  a n d  T o n g a  D r iv e r s .

92. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Has the hackney carriage stand at the Benares 
Cantonment railway station (E. I. R.) been boycotted by the ekkawalias 
and tongawallas for over a month, on account of some order passed by 
the Railway authorities, with the result that railway passengers are greatly 
inconvenienced, and put to trouble, especially the ladie-s and the children ? 
What is the order passed, and what are the grievances of the ekkawallaa 
and tongawallas, plying within railway precincts ? When did the strike 
begin, and when did it tnd i

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL: From information received 
from the Agent, E. I. R., I understand that the railway ekka and tonga stand 
at Benares Cantonment has been boycotted from the 1st June, 1937 by ekka
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•nd tonga drivers who are members of the Ekka and Tonga Union. The boy
cott u  not on account of any particular order issued by the Railway authori
ties, but because the contract for the supply of vehicles which is let annually 
was, ter cd h ^  for tenders, awarded to a private contractor, whereas the KHra 
and Tonga Union want the contract themselves. Railway passengers are not 
greatly mconvenienced as the tongas and ekkas stand outside railway boundarie* 
about 60 yards from the railway stand. Moreover, the raUway contractor 
for the stand is providing buses for passengers to go to the city.

A d v e b t is e m e n t  f o b  a  T e m p o b a b y  P o s t  o f  A s s is t a n t  E l e c t e ic a l  E n g iu e k b , 
Ce n t r a l  P u b l ic  W o b k s  D e p a b t m e k t , D e l h i .

93. T h e  H o n o u b a b l e  Mb . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): (a) H a s  the attention of Government been drawn 
to an advertisement (vide the Leader, dated the 28th July, 1937) published over 
the signature of the Secretary, Federal Public Service Commission, 
inviting applications “ from natural bom British subjects ” for a  te m p o ra ry  
post of Aiistant Electrical Engineer, Central Public Works Department ?

(6) Why are Indians excluded, and who has been appointed to the post ?
T h e  H o n o u b a b l e  M b . A. G. CLOW: (o) Yes.
(6) Indians have not been excluded. No appointment has yet been 

mode.
The H o n o u b a b l e  M b . HOSSAIN IMAM: What is the mpjtning of 

** natural bom British subjects ” ?
T h e  H o n o u r a b l e  M b . A. G. CLOW : The Honourable Member knows 

that. Subjects of H is  Majesty.
T h e  HoNOintABLE M b . HOSSAIN IMAM: Indians are included in it ?
T h e  H o n o u r a b l e  Mb. A. G. CLOW: Certainly, Sir.

E x p e r im e n t s  i n  c o n n e c t io n  w it h  t h e  s p e e d in g  u p  o p  R a il w a y  T r a in s  
ON THE N. W. R., G. I. P. R., AND E. I. R.

94. T h e  H o n o u b a b l e  Mb . P. N. SAPRU (on behalf of the Honourable Raja 
Yuveraj Datta Singh): (a) Have experiments in connection with the speeding
up of railway trains on the N. W. R., the G. I. P. R., and the E. I. R. been 
undertaken by two officials of the Railway Board 1 If so, what are their pro
visional conclusions ?

(6) Will the experiments be confined only to State-managed Railways, or 
will they be extended to such Company-managed Railways as the B. and 
N.-W. R. and the R. and K. R. ?

T h e  H o n o u r a b l e  S ib  GUTHRIE RUSSELL: (o) Experiments are 
being undertaken by two officials of the Railway Board to ascertain the 
stresses set up in rails and fishplates under varying axle loads and speeds.
If the results show that the stresses are appreciably less than hitherto calcula
ted, the question of revising the existing maximum axle loads and speeds will be 
considered. It would be premature to draw conclusions from the resulta so 
far obtained from these experiments.

QUESTIONS AND ANSWERS. X69
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(6) The benefit of the ezpeiiments will be available to the Oompaay-̂  
managed Railvajs.

The Honourable Mb. HOSSAIN IMAM : What is the highest speed of 
mail trains in India and in England ?

The Honourable Sib G13IHRIE RUSSELL: You me&ix the 
mum attained ? I believe 80 miles on the 6 . I. P. In England it is about 
112.

Tbe Honourable Mb. HGSSAIN IMAM : Is it a fact that the longesi 
daily runs in England average nearly 400 miles in hours ?

The Honourable Sib GUIHRIE RUSSELL : 400 miles have been done 
in six hours between London and Edinburgh.

The Honourable Mr. HOSSAIN IMAM : Have we ever attained that 
speed ?

The Honourable Sib GUTHRIE RUSSELL : Not as far as I am aware:
The Honourable Mb. P. N. SAPRU: What about the Poona Mail— 

the Deccan Queen ?
The Honourable Sir GUTHRIE RUSSELL; I think the mazimom 

attained has been 80 miles an hour. The average speed is 120 miles in two 
^urs forty-five minutes of which 17 miles is on the Ghat section where 
the speed is limited to 25 miles. -

The Honoxhuble Pandit HIRDAY NATH EUNZRU: With regard 
to part (6) of the question, can anything be done to increase the ipeed of th^
B. and N.-W. R. and the R. and K. R. without waiting for the sanction of the 
Railway Board ?

The Honourable Sib GUTHRIE RUSSELL: I think that is within 
the discretion of the Railway Administrations concerned.

The Honoitrable Pandit HIRDAY NATH KUNZRU : As they have 
taken no steps during all these days materially to increase the speeds of tiieir 
tzains will (^vemment bring the matter to their notice ?

The Honourable Sib GUIHRIE RUSSELL; I will do so.
The HoNoxntABLE Mr. P. N. SAPRU ; And they do not even run to time.
The H onourable Mb , HOSSAIN IMAM : Have the Government taken 

any special step after the Wtdgwood Committee’s Report to expedite the 
running of trains ?

The H onou rab le  Sib GUIHRIE RUSSELL : No step has been taken 
so far. Investigations arc being made, of which this ia one.

Village Communities Amendment Ordinance, Ceylon.
96. The Honourable Mb . P. N. SAPRU (on behalf of the Honourable Raja 

Ynveraj Datta Singh): (a) Does the Village Communities Ordinance now pendi^ 
in the Ceylon Legislature provide for enfranchising the Eun )̂ean and burghei 
residents of estates who have been till now exempt from Village CommittiBe'
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tw , and require them to pay the tax and exercise frwichise, while continuing 
remain outside the juris^ction of village tribunals ?

(6) Are the proposed franchise and the rights sought to be given to 
Europeans and the burghers going to be given to the Indian estate labourers, 
and other Indians, who may otherwise be qualified ? If not, why not ?

(c) Will Government be pleased to make a statement on the subject, and 
indicate wHlit steps are being taken to remove invidious racial discrimination, 
and confer equal rights and franchise in Ceylon ?

T h e  H o n o u r a b l e  K u n w a r  S ir  JAGDISH PRASAD : (a) The position 
is understood to be as stated by the Honourable Member.

(6) and (o). The attention of the Honourable Member is invited to my 
reply to the Honourable Mr. Kumarsankar Ray Chaudhurŷ s question No. 56.

TPr a in in g  a n d  E m p l o y m e n t  o f  I n d l a n s  in  t h e  E m p ir e  A ir  M a il  a n d

F e e d e r  S e r v ic e s .

96. T h e  H o n o u r a b l e  Mr. P. N. SAPRU (on behalf of the Honourable
JRaja Yuveraj Datta Singh) : What arrangements, if any, have been made for
the training of Indians and their appointment in the air service of India ?

T h e  H o n o u r a b l e  M r . A. 6. CLOW: Paragraphs 5 and 7 of the 
Memorandum: to the Standing Finance Committee to which 1 referred in the 
answer given by me to question No. 14, deal with the opportunities for the 
training and employment of Indians in the Empire Air Mail and Feeder 
Services.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Has the'Government made 
any aiTangements with the aircraft manufacturing firms to train Indian 
personnel in their workshops?

T h e  H o n o u r a b l e  M r . A. G. CLOW: I am not aware of any such 
arrangements, but I should have to have notice to give an adequate answer.

V a l u e  o f  Go l d  e x p o r t e d  f r o m  I n d ia , s in c e  G r e a t  B r it a in  w e n t  o f f

THE G o l d  S t a n d a r d .

97. T h e  H o n o u r a b l e  Mr. P. N. SAPRU (on behalf of the Honourable
Saja Yuveraj Datta Singh): Will Government state the total value of gold
exported from India since Great Britain went off the gold standard, the 
countries to which it was exported and the value of export in respect of 
each of the countries ?

T h e  H o n o u r a b l e  Mr. A. J. RAISMAN: Approximately 312 crores of 
rupees. The countries to which it has been exported are stated in section V 
of the Monthly Accounts relating to the Sea-borne Trade and Navigation of 
British India.

' L a n d  C u sto m s  L in e  a g a in s t  I r a n  a n d  A f g h a n is t a n .

98. The H o n o u r a b le  Mr. P. N. SAPRU (on behalf of the Honourable 
jlaja Yuveraj Datta Singh): (a) Have Government imposed or are they
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going to tnpose a customs cordon along the external firontier of north
west India with the object of preventing re-importation of foreign good* 
from Iran and Afghanistan, which passed through India under duty free 
tnmsit ?

(b) If so, what are the goods which were thus smuggled and for how long i 
and what is the approximate amount of revenue which Government wer« 
losing on this account ? •

The HoNonRABLE Mb . A. J. RAISMAN : (o) There is no land custom* 
line against Iran or Afghanistan at present. It has been decided to set up a 
limited land customs regime along the entire external land frontiers of India, 
as soon as necessary arrangements are complete. The object is to prevent loss 
of revenue to Government due to diversi<Mi to land routes of trafGic that should 
have normally come by sea.

(6) The prmcipal articles which have during the past few years been 
imported across the north-western frontiers of India in respect of which revenue 
has been lost are silver bullion, cut diamonds, silk and artificial silk, and 
•acoharine. No reliable estimate can be made of the loss of revenue.

The Honoubable Mr. HOSSAIN IMAM: What does the Honourable 
Member mean by “  India ”  ? Is it British India or the geographical India 
including the Indian States?

The Honourable Mr. A. J. RAISMAN : The external frontier is th« 
frontier of B ril^  India. Where you have on the periphery, so to speak, cl 
■India a State, then the frontier excludes that State; thus in the case of 
Kathiawar, for instance, we have the Viramgam Une which is behind thoM 
States.

The Honourable Mr. HOSSAIN IMAM: What about Kashmir, Sir 1 
The Central Asian trade is passing through Kashmir.

The Honourable Mr. A. J. RAISMAN : Any Notification relating to 
the import of goods into British India or the export of goods from British India 
would be applicable to the frontier between British India and Kashmir.

The Honourable Sir PHIROZE SETHNA : Are not Persian carpet* 
in the list of goods which are smuggled ?

The Honourable Mr. A. J. RAISMAN : They are not at present liable 
to import duty when brought over the land frontier and therefore there u  no 
question of smuggling in the case of this article.

Hunger-strike in the Andamans.
99. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh); Will Government kindly ^ te  tbe circum
stances in which convicted prisoners in the Andamans resorted to hunger- 
strike in July, the nature of their grievances or demands, the number of 
prisoners involved, the steps taken by Government, and the conditions 
obtaining now ? Will Government lay on the table a copy of the petition* 
of the prisoners ?

The HoNomtABLE Mr. R. M. MAXWELL: I would refer the Honour
able Member to the Home Department communiques, dated the 30th July oiM
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nth August, 1937, and to the information in regard to the progress of the 
strike communicated to the press from time to time. The mass hunger-strike 
was ŝ ispended on the night of the 28th August. The eight remaining prisoners 
who persisted in the hunger-strike suspended their hunger-strike on the 
evening of the 15th instant. It would not be in the public interest to lay a 
copy of the petitions on the table of the House.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Will the Honourable Member 
inform us if any arrangements have been made to repatriate these prisoners 
to their respective provinces ?

T h e  H o n o u r a b l e  Mr. R. M. MAXWELL : Arrangements are in progress 
in direct consultation between the Chief Commissioner of the Andamans and 
certain of the provinces to re-transfer some of the prisoners to jails in their 
own provinces.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Has the Government of 
Bengal applied for this ?

T h e  H o n o u r a b l e  M r . R. M. MAXWELL : Not so far as I am aware,
Sir?

O p iu m  S m u g g l in g  p r o m  S o u t h e r n  In d i a  t o  Ce y l o n .

100, T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh ): Has serious opium smuggling been going on in 
Southern India, specially via Pondicherry and Ceylon ? If so, what is the 
approximate loss in revenue and what steps have been taken to stop the 
smuggling ?

T h e  H o n o u r a b l e  M r . A. J. RAISMAN : There has been serious opium 
smuggling from various places in Southern India to Ceylon, but it has been 
checked to a great extent as a result of preventive measures taken in this 
coimtry as well as in Ceylon. It is not in the public interest that details of 
these preventive measures should be given.

As the smuggling was out of India to Ceylon, it caused no loss to the 
revenues of India.

Co n d it io n s  u n d e r  w h ic h  t h e  D u t c h  A i r  M a il  S e r v ic e  is  a l l o w e d  t o  
o p e r a t e  a c r o ss  In d i a .

101. T h e  H o n o u r a b l e  Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh ): Will Government state what is the agreement, 
if any, as a result of which the Dutch Air Mail Service b allowed to operate 
across India to Batavia or other stations; and what are the conditions 
imposed upon, and the facilities granted to, this Air Service ; and what are 
the financial or other obligations arising out of such arrangements ?

T h e  H o n o u r a b l e  M r . A. G. CLOW : There is no formal deed of agree
ment ; the arrangements have been settled by correspondence. The principal 
conditions im po^ on this Service are :—

(1) Goods and passengers may not be carried between any two points 
in India.
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(2) Haik far places in India from foreign countries have to be dropp^ 
at Calcutta in the case of west-bound planes and at Karachi in 
the case of east-bound planes.

(S) Mails from India may be carried only for Iran and Northern and 
Central Sumatra and these have to be loaded at Karachi and 
Calcuttâ  respectively.

The Service is entitled to the use of the landing grounds and aerodromes
enjoys no special facilities, and India incurs no financial or other obliga

tions arising out of the arrangements.
M a n x t fa c t u r e  o f  L o c o m o t iv e s  in  I n d i a .

102. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): (a) Did Government issue a communique in 
1921 containing the following passage :—

‘ ' In puisuance of their expressed policy of making India as far as possible 
independent of outside sources in the supply of materials (it was 
announced) the Government of India hr v< had under considera
tion the question of the constru(jtion of locomotive engines in 
fndia, and they are now in a position to give a general under
taking that tenders will be invited annually in India for all the

' locomotives and locomotive boilers required by Government
, during the 12 years commencing with 1923 *'?
' (b) If so, how many tenders were invited in pursuance of this “ under
taking ” , and how many locomotive engines and locomotive boilers have beM 
manî actured in India during the last 15 years, and where are they in use ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL : (a) Yes.
(6) Tenders were called in India twice for locomotives of Indian manufac

ture.
With the exception of metre gauge locomotives built in the B. B. and

C. I. R. workshops at Ajmere, Government are not aware that any locomotives 
or locomotive boilers have been manufactured in India during the last 15 years.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Has the Government coa- 
aidered the-reconmiendation of the Railway Finance Committee to manufacture 
metre gauge Indian locomotives in Ajmere for other Railways as well ?

T h e  H o n o u r a b l e  S i r  GUTBLRIE RUSSELL : Government has con
sidered that question̂  but there is a difficulty. Under the Act constituting the 
B. B. and C. I. R. Co. they have no powers to build locomotives for other 
Railways. That question has been taken up and the possibility is that the 
B. B. and C. I. R. Co. will promote a Bill removing that disability.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Is it a fact or not that in
creased manufacture reduce the cost ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL : Increased manufacture 
imdonbtedly reduces the cost when the workshop has got the capacity of doing 
this.
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JSmvr Station Buildings at Patna Junction Railway Station, E. I. R.
103, The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): (a) Will Government state if, and when, the con- 
■truction of the new building of the Patna Junction railway station (E. I. R.) 
will be taken in hand ?

(6) Is the European refreshment room located on the platform of the 
Patna Junction station, and the Indian refreshment room outside, at a consi
derable distance from the station ?

(c) Do (jovemment propose to make arrangements for the location of the 
Indian refreshment room on the platform, like the European refreshment 
room, in the new building of the station ? If not, why ?

The Honourable Sir GUTHRIE RUSSELL : (a) The construction of 
a new station building at Patna Junction is already in hand.

(b) and (c). It is proposed to locate the Indian refreshment room on 
the platform.

The Honourable Mr. HOSSAIN IMAM : When do Government expect 
it to be ready ?

The Honourable Sir GUTHRIE RUSSELL : I am afraid I cannot tell 
you that.

Clerical Staff of the Reserve Bank of India.
104. The Honourable Mr. ABDUR RAZZAK HAJEE ABDUS 

8ATTAR : Will Government be pleased to state :—
(а) The number of clerks employed in each of the upper and Ibwer 

divisions of the clerical cadre of the Reserve Bank of India in each of the 
areas of Calcutta, Madras and Bombay ?

(б) How many of the clerks in each division (upper and lower) and in 
each area, are Muslims, Hindus, Christians, Sikhs, Parsis and Anglo-Indians ?

(o) Whether the orders of the Government of India providing for the 
appointment of Muslims in all branches of public service have been given 
full effect to in filling the posts of clerks in all the branches of the Reserve 
Bank in India ? If not, why not ?

The Honourable Mr. A. J. RAISMAN : (a) and (b). Government have 
no information.

(c) The recruitment of the staff of the Reserve Bank is entirely a matter 
for the Central Board of the Bank.

The Honourable Mr. HOSSAIN IMAM : Will Government get the 
information from the Reserve Bank ? Have they asked for it and have they 
been refused !

The Honourable Mr. A. J. RAISMAN : No, Sir. I see no object in 
obtaini^ that infonuation.
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Xhb Honourable Mb. H08SAIN IMAM : Ib ita  fact that this is a 
atatutory body and the Goveimnent of India are the lesiduaiy legatees of the 
Besetve Bank ?

Thb Honourable Mb. A. J. RAISMAN : A body created by Statute 
need have nothing to do with Government. I do not say that is the position 
of the Reserve Bank but I would not accept the statement that Government ia 
the “  residuary legatee ” of the Reserve Bank.

CoMMERCXAL A d VISBB TO THE RAILWAY BoARD.
105. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable

Raja Yuveraj Datta Singh): (o) Is there any proposal to recruit a non-
Indian to serve as Commercial Adviser to the Railway Board 1 If so, why ?

(6) Is there any dearth of capable Indians to fill the post 1
(«) What will be the salary of the appointment, and who has been 

appointed ?
The Honoubable Sib GUTHRIE RUSSELL; (a) No.
(6) and (c). Do not arise.

Abvebtisements inviting Appucations fob THE Post op Bditob, Ittdian
Listener, All-Ini>ia Radio and Sub-Editor, Centbal News Oboanisa-
noN, All-India Radio, BESPScnvBLY.
106. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): (a) Has the attention of Government been 
drawn to two advertisements published under the signature of the Secretary, 
Federal Public Service Conunission, Simla {vide the Leader, dated the 
11th August, 1937) inviting applications from (t) British subjects for the 
post of Editor, Indian Listener, All-India Radio, and (it) British subjects 
of Indian domicile for the post of Sub-Editor, Central News Organisation, 
All-India Radio, respectively 1

{b) Is it intended by advertisement (i) to exclude Indians from being 
appointed ? If not, why has this difference been made in the two forms of 
advertisementa ?

(c) Will Government kindly give the names and qualifications of the gentle
men who may have l>een appointed to the two posts ?

The Honourable Mr. A. G. CLOW ; (o) Yes.
(6) The answer to the first part of the question is in the negative. The 

difference in the two cases is that while in the first non-Indian British subjects 
are also eligible, in the second they are not.

(c) No appointment has yet been made to these posts.
Rollinq Stock.

107. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh) : (a) Has the attention of Government b ^  
drawn to the following observations of the Wedgwood Committee regarding 
the railway rolling stock situation at present:—

“  The stock o f locomotives is excessive, and should be capable of reduo- 
tion ” ; th a tth e  stock of carriages is aliio to<) high, and should be
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more than equal to the requirementa of an incieaaed traffic ”  ; and
that “  in the case of wagons the stock seems to be high............
in the absence of any large increase in traffic no substantial 
purchase of stocks should be necessary for some years” ?

(ft) Do Government propose to spend about Rs. 4 crores or any 
amount on the purchase of rolling stock ? If so, why ?

The Honoubable Sir GUTHRIE RUSSELL : (o) Yes.
(6) I would refer the Honourable Member to the Proceedings of the 

Standing Finance Committee for Railways at their meetings held in Calcutta, 
on June 28th and 29th last, a copy of wUch is available in the Library of the 
House.

The Honodrable Mr. HOSSAIN IMAM ; When was the contract for 
constructing wagons for three years given ?

The HoNoimABLE Sir GUTHRIE RUSSELL ; Speaking from memory, 
I think about April of this year— Âpril or May of this year.

The Honourable Mr. HOSSAIN IMAM : Was the Assembly then in 
session ?

The Hono0bable Sir GUTHRIE RUSSELL ; If it was in April, the 
Assembly would have been in session and if it was in May, it would not have 
been in session.

The Honourable Mr. HOSSAIN IMAM : Why was not the Finance 
Committee consulted on the advisability of giving the contract for three years 
if there was no sanction of the Finance Department ?

The Honourable Sir GUTHRIE RUSSELL : To get the advantage 
of favourable prices, an immediate decision had to be made.
Exclusion of Women from Service in the Abch^ olouical D r̂ABTiiBNT.

108. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh); Is the emplo^ent of women in Archseological 
Department works prolubited by Notification ? If so, why ?

The Honourable Kunwar Sir JAGDISH PRASAD : The reply to 
the first part of the question is in the affirmative. Service in the Archeological 
Department involves the necessity of serving in the field and calls for consider
able powers of physical endurance which women ordinarily do not possess.

R elease or Repatriation of Indian Detenus or Political Prisonkrb
in Burma.

109. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): How many Indian detenus or political prisoners 
there are in Burma, and from what provinces ? Are any steps being taken to 
secure their release or repatriation ?

The Honourable Mr. R. M. MAXWELL : There are no Indians de
tained in Burma under the orders of the Gk>vemment of India. I understand 
that there were a number detained under orders issued by the Government of
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Burma ; and though I haTO no detailed official information as to the orders 
passed in req)ect erf these, I understand that the Government of Burma have 
released detenus and removed reBtrictions as regards those domiciled in Burma, 
and have decided to re-transfer to their province those who are not domiciled 
in Burma.

As regards persons belonging to provinces of India and convicted in Botnta 
of political ofiencea I have no information.

The Honourable Mr. HOSSAIN IMAM: Will the Qovemment give 
Ae names of those people who are to be transferred to their respective pro
vinces ?

The Honourable Mr. R. M. MAXWELL; I have not got that informa
tion. If you would like to give notice I will find out.

The Honourable Pandit HIRDAY NATH KUNZRU: Win the 
Honourable Member try and find out how many men belonging to India 
have been convicted political offences in Burma ?

The Honourable Mr. R. M. MAXWELL : It is not the business of the 
Government of India. It is entirely a matter for the Burma (Jovernment 
now. .

Thb Honourable Pandit HIRDAY NATH KUNZRU: But are we 
not interested in finding out how many Indians have been convicted of 
political offences there ?

The Honourable the PRESIDENT : Burma is a Colony now and is in 
direct relations with the Colonial Office.

The Honourable Pandit HIRDAY NATH KUNZRU : We are not 
questioning the decisions of its law courts but we want tQ know the number 

Indians convicted of political offences.
The Honourable Mr. R. M. MAXWELL : The proper way to obtain 

that information would be to put a question in the Burma Legislature.
The Honourable Pandit HIRDAY NATH KUNZRU: We cannot 

go to the Burma Legislature. We as people of India are interested in obtain
ing the information. Will the Honourable Home Member of the Govern
ment of India try and get that inf<»mation ?

The Honourable Mr. R. M. MAXWELL: I do not think it would be 
a proper action for the Government of India to take any more than to m i^  
inquiries about all Indians convicted of offences in any other country.

■ The Honourable Pandit HIRDAY NATH KUNZRU: We do get 
information about Indians in Fiji, British Guiana and Trinidad, why should 
not the Honourable Member be prepared to get the information for us with 
regard to Indians in Burma.

The Honourable the PRESIDENT : The Honourable Member has 
answered the question.

The Honourable Mr. HOSSAIN IMAM: May we know what action 
the Burma Government while pari of India took to convict Indians ? The 
Government of India must have information as to Indians who were conviotad 
th«efor political offences b^bre 31st March, 1937.

178 OOUNOIL or s t a t v . [20th Sx p t . 1937.



t o  Honoc^ b̂  Mr. R. m. m a xw e ll  : The question reUted to the 
present, Sir, not to the past. If you would like to give notice I will find out.

r. Th* H on oi^ b lb  Mr. P. N. SAPRU: Is it not possible for the
^nourable Member to obtain the information by writing to the Colonial 
Office ?

The Honourable the PRESIDENT : That would be rather a deUcate 
inatter.

Labour Troubles in British Guiana.
110. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): Will Government make a statement regarding 
the troubles of Indian labour in British Guiana, the findings of the Commis
sion which was appointed to report on it, the question of pay, housing, hours 
of work and other grievances and disabilities of the workers there, and the 
steps taken by Government to redress their disabilities and to secure their 
legitimate rights ?

The Honourable Kunwar Sir JAGDISH PRASAD : Presumably 
the Honourable Member refers to labour troubles in British Guiana. A 
copy of the Report of the Commission has been placed in the Library of the 
House. The Government of India have communicated their views on the 
Report to His Majesty’s Government.

Late Princess Chandra Devi’s Allowance.
111. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): (a) Did Princess Ashin Teiksu Myat Baya 
Latt, the second daughter of the late King Thebaw of Burma, t̂ ho is now 
residing in Darjeeling, make a representation some time back to Government 
nrging the payment of funds for the funeral of the body of her niece, the late 
Princess Chandra Devi, which was then lying undisposed of at her father’s 
residence in Calcutta ?

(6) Was the dead Princess in receipt of any allowance from Government 
aud, if so, how much ? What have Government done in the matter ?

The Honourable Mr. R. M. MAXWELL ; (a) In connection with the 
death in Calcutta last May of Chandra Devi, daughter of Saw Yan Naing, 
a grandson of King Mindon Min of Burma, requests for financial assistance 
were received from Saw Yan Naing and others but not from the ex-King’s 
second daughter. -

(6) The late Chandra Devi was in receipt of a maintenance allowance 
from Government of Rs. 20 a month. The requests for financial assistance 
received were passed on to the Government of Burma, as the separation <rf 
Burma from India has relieved the Central Government of the responsibility 
for maintaining the Burmese ex-Royal family.

The Honourable Mr. HOSSAIN IMAM: Has the Burma Govem- 
mtot given anything to these members of the ex-Royal family ?
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Thb Honodkablb Mb. P. N. SAPRU: Does Ooyenuneat consider
Bs. 20 a fair allowance to a member of the eZ'Royal family 1

The Honourable the PRESIDENT; This is a matter of opinion 
and I disallow it.

Central Imuoation Research Station near Poona.
112. Th* HoNOtnuBLE Mr. P. N. SAPRU (on behalf of the Honom«blo 

Baja Yuveraj Datta Singh): Is there any Central Irrigation Research Station 
at Khadakvalsa near Poona ? If so, what is the nature of its work; and 
what is the annual cost of its maintenance ? Have local Governments been 
asked to make contributions for its upkeep and, if so, with what result ?

The Honourable Mr. A. G. CLOW: Yes. The station deals largely 
with hydrodynamic problems such as the behaviour of livocs, tike protection 
of b rid ^  and the movement of edit. The cost of its maintenance during 
1937-38 is estimated at Rs. 1| lakhs. The Central Government intend to 
address Provincial Governments on the question of contributions in the near 
future.

Opemino of a new Railwat Station at DimRA, B. N.-W, R.
113. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Baja Yuveraj Datta Singh): Was a representation submitted to the 
B. N.-W. R. authorities suggesting the opening of a small station at Dumra 
(District MuzafEarpur, Bihar) ? Wbat decision has been arrived at in this 
connection ?

The Honourablb Sir GUTHRIE RUSSELL: The reply to the 
first part is in the affirmative. Aa regards the latter part, the matter is at 
present under the consideration of the Railway Administration.

Location or Central Museum, etc.
114. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Baja Yuveraj Datta Singh): (o) Will Government stat« whether it is pro
posed t--> locate a Central Museum in the Old Fort in Delhi ? If so, what is 
the approximate expense involved, and when is the Central Asian Museum 
likely to be removed from Kingsway (New Delhi) to the Old Fort ?

(6) Have Gtovemment deputed one of the officcTs of the Arch geological 
Department for training to Europe in Curator’s work ? If so, who is this 
officer, what is his name, and what will be the approximate period of his 
training ?

(c) What steps, if any, have been taken by Govornment for the restora
tion of the old historic Elephanta Caves at Bombay ?

The Honourable Kunwar Sir JAGDISH PRASAD: (a) The 
possibility of constructing a building in the Purana Qila at New DelM for 
housing the Museum is being investigated. The plans and estimates have 
not yet been preptired. On receipt of the estimates and the architect's 
xepoart, it will be decided whether to proceed with the idea or not.
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(6) I place on the table of the House a copy oi the press note issued by 
Oovemment some time ago. I have nothing to add to the information con
tained in this note.

(c) The work relating to the regulation of drainage of the main hall and 
the West Court and structural repairs was begun before the monsoon with 
satisfactory results. Measures involving chemical treatment of rock surfaces 
and grouting of cracks, etc., will be taken at the end of the monsoon.

The Honoubable Mb. HOSSAIN IMAM: What do the Government 
propose to do with the Central Asian Museum building and with its Annexe ?

The Honoi7BABI.e Kukwab Sib JAGDISH PRASAD ; I cannot say at 
present what it will do. At the moment we are considering the question of 
whether we can construct a new Museum. UntU this has been decided we 
cannot say what will happen to the present buildings.

The Honoubable Mb. HOSSAIN IMAM: Is it proposed to house the 
Federal Court in the Annexe ?

The Honoubablb Kunwab Sib JAGDISH PRASAD ; I have no infor> 
mation on that point. If the Honourable Member will table a question I will 
get the information.
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OOVBKKIOnrT OF INDIA.

DKPABTSfENT OF EDUCATION. HEALTH AND LANDS.
' Simla, the 17th August, 1937.

PRESS NOTE.
The Goriemment of India h&ve daoidad ta daput» ao officer of (he Arohaologioal 

Department to the countries in Europe and the Near Eaat to study the up>to-date 
methods ot‘ museum ouratorship. The actual officer to be sent has not yet been decided 
on. The officer will spend at least six months in England and will visit such important 
musoums as the British Museum, the India and Science Museums, Kensington, the 
Ashmolean Museum at Oxford and Fitz-William Museum at CSambridge and other impor* 
tant museums and galleries in that country where mothods of exhibition, preservation and 
in general of enhancing the value of rausoums to the public can be most fruitfully learnt. 
On the Continent, the museums at Paris, such as the Louvre, and the MuseS Guimet 
will be visited as also the International Musjums Office and the pre-historic oollootions* 
at St. Gf)rmain. This will be followed by visits to the important museums at Amsterdam, 
Leyden, Berlin, Munich, Home and Naples and the excavations at Pompeii and 
Herculaneum near Naples. On his way to Europe or back he will also pay visits to the 
Egyptian Museum at Cairo, the museums at Aleppo, Baghdad and Jerusalem. The entire 
programme will cover a year’s deputation including the time for voyage.

It is intended that on the officer’s return ho should ba employed in the first instance 
in inspecting the archaeological musjums and rocommaading measures for their 
improvement or development. His experience will be made use of for spreading a 
knowledge of the latest muaeum praotice through the Department. His services will be 
available for advice and suggestions to Provincial Governments or other museum 
authorities should they so desire, and it may be possible to arrange for courses o f training 
to this end.

Hunger-stbike op Detenus in the D eou Camp Jail in August, 1937.
. 115. The Honour a b l e  Mr. P. N. SAPRU (on behalf of the Honourable
RajaYuveraj Datta Singh): Did about 153 out of 300 detenus confined in



Deoli oamp go on hanger-stnke in August, 19371 If so, why, and how w m  
tiifl situation dealt with ?

Thb H onoukable Me. R. M. MAXWELL : I would refer the Honourable 
Member to the communiques issued on the subject. The strike, which com
menced on August 10th was discontinued on the 30th August.

GrakxTNO of Railway Passes to Pkess Representativbs.
116. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh); Will Government state whether any newr 
^per correspondent or news agency is given any railway pass or any other 
travel facilities or concessions ? If so, who ore such correspondents or news 
agencies ? Is there any uniform prooedure observed in such oases with
out any racial discrimination ? If so, ffhat is that prooedure ?

The Honourable Sir GUTHRIE RUSSELL : RaQway Administratiooa 
have been advised that the Railway Board see no objection to their granting 
occasional passes to press representatives, provided, in the opinion of the Agent,

issue of such passes is in the interests of the Railway. Government have 
no details regarding the issue of passes made by individual Railway Administra
tions in accordance with this poUcy.

The Railway Board issue passes avaOable over the State Railways to a 
representative of the following Press Agencies :—

(t) Associated Press of India ;

(»») United Press of India ;

(tn) Reuters.

Discovert of a Moohal Abchiteotural Monumemt in Dabbhanoa,
Bihar. ’

117. The HoMOxmABLs Ms. P. N. SAPRU (on behalf of the HonoumMe
baja Yuveraj Datta Singh): Has an interesting Moghal architectural 
monument hwn recently discovered by the side of the Dighi in
Darbhanga town (Bihar), and has it also been inspected by the Superin
tendent of the Archeological Survey of India, Central Circle ? If so, will 
Government give some details of this find, so far as available ?

The Honoueable Kunwar Sir JAGDISH PRASAD : My Honourable 
friend is apparently referring to a piece of mottled red-stone Trork, enclosing 
two tombs within a graveyard known as Bhikha Shah Salani Dargah at Misirtoli, 
Darbhanga. This was brought to the notice of the Archseological Department 
by a teacher in a local school at Darbhanga. The Superintendent, Archeolo
gical Survey, Central Circle, who has inspected the place in company with the 
teacher, reports that the Moghal jali work was, in his opinion, removed from 
some other place and re-erected m its present location. The jali is a fine piece 
of Moghal workmanship, but the enclosure into which it has been fitted cannot 
e said to have any azohitectoral merit.

b
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N it h b e b  07 M b is t in o s  o f  t h e  C e n t r a l  A d v i s o b y  CouNcn. f o b  R a il w a y s

m 1938 AND 1937.
118. The H o n o u b a b l b  Mb. SITAKANTA MAHAPATRA : Will

Government be pleased to Btate how many tunes the Central Advisory Council 
for Railways met in (a ) 1936 and (b) 1937 ?

The H o n o u b a b l e  S ib  GUTHRIE RUSSELL: (a ) Twice.
(b) The Council has not met up to date.
T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : How many times has the 

Committee sat in the last nine months ?
T h e  H o n o u b a b l e  S i b  GUTHRIE RUSSELL : T h e  Council is going to 

meet on the 2nd of October this year.
Cb n t b a l  A d v i s o b y  C o u n c il  f o b  R a il w a y s  a n d  R s p o b t  o f  t h e  I n d i a n  

R a i l w a y s  E m q u ib y  C o m io t t e b .

119. T h e  H o n o u b a b l e  M b . SITAKANTA MAHAPATRA : Will 
Government be pleased to state the reason why noi meeting of the Central 
Advisory Council for Railways was called to consider the Report (rf the Indian 
Railway Enqiiiry Committee scon after its publication.

T h e  H o n o u b a b l e  S i b  GUTHRIE RUSSELL; As the report of the 
Railway Enquiry Committee contained a very large number of recommendations 
on purely technical matters, it was not considered necessary to refer the whole 
Report to an immediate meeting of the Central Advisory Council for Railways. 
The Report was discussed in the Legislative Assembly on 27th August, a day 
is being allotted for a discussion in this House so that all Members may have an 
opportunity of expressing their views. If, at a later date Government consider 
that they require the advice of the Central Advisory Council for Railnreys on 
any specific points arrangements will be made to hold a meeting for this purpose.

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : Is it a fact that the Report 
was placed in the hands of the Railway Finance Committee on the day on which 
a meeting was held and they were given no opportunity to read it ?

T h e  H o n o u b a b l e  S ib  GUTHRIE RUSSELL : The Report was placed 
in the hands of the Standing Finance Committee for Railways immediately 
it had been printed up. It oould not be placed in their hands one day earlier.

C a p it a l  a n d  R e v e n u e  A o o o u n t s  o f  St a t e -m a n a g e d . R a i l w a y s .

120. T h e  H o n o u b a b l e  M b . SITAXANTA MAHAPATRA: Will
Gtevemment be pleased to state :—

(а) Whether the Capital and Revenue Accounts of State-owned Railways 
are published and sold iio the public in the same manner as other' Gh>v0mment 
pubHcations ?

(б) If not, do they propose to publish these accounts as an Appendix 
to the Railway Administration Report ?

T h e  H o n o u b a b l e  Sm GUTHRIE RUSSELL: (o) The Capital and 
Revenae Accounts of State-owned Railways are not sold to the public.
K20C8 ' B
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(6) Gtovenuuent do not propose to publish the Capital and B«Tenue 
Accounts as the summary of financial resolts of •working of State-owned 
Bailways is piiblished in the Report by the Railway Board on Indian 
Bailways and in the History of Tndian Railways, copies of which are {daced 
in the Library of the Legidatnre and are available for sale to the public with 
iihe Manager of Publications.

T h e  H o n o t t k a b l b  Mb. HOSSAIN IMAM: Why is that ? Would it 
cause Grovemment any loss if the copies are sold 1

T h e  H o n o u s a b l e  S i r  GUTHRIE RUSSELL: T h e  more copies of 
documents you print the greater the expenditure to Government.

T h e  H o n o u r a b l e  M r . H O S S A IN  IMAM : Can they not get it back from 
the copies they sell ? What is the harm in offering it for sale ?

Tbe H o n o u r a b l e  S i b  GUTHRIE RUSSELL : Because we have already 
published documents which give all the information required.

T h e  H o n o u r a b l e  P A N orr  HIRDAY NATH KUNZRU; Ovierhead 
charges will not be increased. It is only the cost of paper that will increase. 
Will it not be recouped if a few more copies of the Accounts are sold ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL: It seems to me that 
Honourable Members are being supplied with all the information and that it is 
unneceeaaiy to publish these detailed accounts. It does cost money.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Is it possible that there are 
certain things which have to be hidden and therefore this is not published ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL : I can assure the House 
that that is not the reason.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: T h e n  w h y  is  i t  not p u b lish e d  7
T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU; Why not 

make it available to people other than Members of the Legislature ?
T h e  H o n o u r a b l e  t h e  PRESIDENT: Honourable Members perhaps 

read i t ; nobody else reads it I

I m p o r t  D u t y  o n  N e w s p r in t .

121. T h e  H o n o u e a b l e  Mb. V. V. KALIKAR: (a) Will Qovemment 
be pleased 'to state t^ether on the representation of big newspaper concerns 
in India, the anport duty on newsprint in reels has bem recently reduced to 
Rs. 1-8-0 on newsprint in reels unglazed and to Rs. 1-12-0 on newsprint in 
reels other sorts ?

(6) fiiave Qovemment extended the con̂ eession to smaller and generally
vernacular newspaper concerns by reducing the import duty on paper (in flat Bh«ts) ? r r  X .

(c) Are Government aware that the yeniacuUur press have to wll tho
papers at cheap r t̂e to the general public ? and '

(d) Do Government propose to reduce the î nport duty on n e w a iu m t 
in flat sheets ? If so, when ? If not, why not ?
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' Ths f l0K0UK&ra.B Mb. A. J. RAISMAN : (a) Yes, the import dnty on 
newsprint in. leek has been redoced £com 25 per cent, ad valorem to Rs. 1-8-0 
per cwt. for unglazed and Rs. 1-12-0 per cwt. for other Sortd.

(6) The reduction was calculated to restore the import duty on newsprint 
in reels to its average level in 1936. Newsprint in sheets was already assess^ 
on a tariff valuation based on the 1936 prices, and the two kinds of newsprint 
are accordingly receiving similar treatment.

(c) and (d). Foi the reasons just indicated, it is not considered that any 
action is called for in regard to newsprint in sheets.

N u m b e r  o f  P o s t s  u p  t o  Rs. 100 an jj a b o v e  Rs. 100 m  t e e  O f f ic e s  o f  t h e

CONTBOLUtB OF pRtNTlNQ, SlATIO N EfiY  AND S t AMPS, GAiCUTTA, AND
THE POSTMASTEB G e NKBAL, B e NOAL AND A s SAM C i BCLE.

122. T h e  H o n o u b a b le  Mb. ABDUR RAZZAK HAJEB ABDUS 
SATTAR: Will Government be pleased to state :—

(а) The number of posts carrying pay up to Rs. 100 and of those above 
Rs. 100 per month in the aon-ga^etted and clerical cadre in the offices 
attached to and under the contrui <>i—

(t) the Controller of Printing, Stationery and Stamps, Calcutta;
(H) the Postmaster General, Bengal and Aasam (including all post 

and telegraph offices) ?
(б) The numbor of Muslims employed in each' 6f the abovementioned 

establishments on salaries up to Rs. 100 and above Rs. 100 ?
(o) Whether the orders of Government relating to the proportionate 

representation of Muslims in all branches of public service were duly com
municated to the heads of these offices ? and

(d) Whether vacancies aUocated to Muslims in terms of the orders of 
Government receive fiiU and adequate publicity through newspapers and 
other agencies ?

The Honourable Mb. A. G. GLOW: (a) and (&). I assume that the
Honourable Member desires particulars of persons in the clerical grades and 
persons holding equivalent or higher non-gazetted posts. If so, the figures ate 
as follows:

In the CfUoatta Offices under the Stationery and Printing Department 
26 men, of whom three are Muslims, are on scales which do not rise above 
Rs. 100 and 303, of whom 44 are Muslims, are on scales which rise above 
that limit. For the Bengal and Ass&pi Postal Circle the corresponding 
figures are 1,034, of whom 336 are Muslims, and 4,913, of whom 710 ate Muslims,

(C) Yes.
(d) Where it is possible to secure the requisite number of minority com

munity oaadidates including Muslims to fill posts reserved for them, adver- 
tisemeQis in the press or by oldier means are not considered necessary.
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^xtmbsk o ?  P o sts  up t o  R s. 100 a i ^  a b o v e  Ra. 100 n f th b  O jh o s s  o »  th h  
CouJEOTqR OF Custom s, C a lc u t ta  ; th b  A o o o u n ta n t  GteNBBAL  ̂B bn(»al ;
AND THE CONTBOIXER OF THK CUBRBNCT.
123. The Honourable Mr. ABDUR R A Z Z ^  HAJBE ABDUS 

SAT^AR: Will GovernmeQt be p l^ ed  to st^te :—
(а) The number of posta cazrying pay up to Rs. 100 and of those abdve 

Rs. loo per month in the non-gazetted and clerical cadre in the of&ces 
attached to and under the control of—

( i )  the Collector of Custcons, Calcutta ;

(n) the Accountant General, Bengal ; and 
(m) tlie Oontroller of the Currency ?

(б) The number of Muslims employed in each of the abovementioned 
eatablishmenta on salaries up to Rs. 100 and above Rs. 100 ?

(c) Whether the orders of Government relating to the proportionate 
representation of Muslims in all branches of public service were duly com
municated to the heads of these offices ? and

(d) Whether vacancies allocated to Muslims in tenns of the orders of 
Gk)vemment receive full and adequate publicity through newspapers and 
other agencies ?

The Honourable Mr. A. J. RAISMAN: The information is being 
collected and will be laid on the table of the House in due course.
Numbbb o f Posts up to Rs. IQO and above Rs. 100 m tbjb OmoES o f the

£. I. R. AND EL B. R.
124. Tbs Honourasle Mr, ABDUR RAZ21AE. HAJEE ABDUS 

SATTAR : Will Government be pleased to state :—•
(а) The number of posts carrying pay up to Re. 100 and of those above 

Rs. 100 per month in the non-gazett^ and clerical cadre in the offices 
a^ached to and under the control of—

(») The E. B. R .; and
(it) The E. I, R. ? '

(б) The number of Muslims employed in each of the abovementioned 
establiBhments on salaries up to Rs. 100 and above Rs. 100 ?

(c) Whether the orders of Government relating to the proportionate
teptesen.tation ofMuBlims in all branches of public services were cMy oom- 
maBicated to the heads of t^ese offices ? and ^

(d) Whether vacancies allocated to Muslims in terms of the ord ^  of; 
Qovmmient receive foil and adequate publicity through newspapers and 
other agencies ?

The Honourable Sir GUTHRIE RUSSELL : (a) (t) and (w) and(6). 
The latest informataon available with Government will b̂  found in tlie State
ment at page 62 of Volume I, and tiie Statement at 236 Yolnme n  o i 
the Railway Board’s Report for 1935-36 on Indian. Railways, a cof^ of which 
is in the Library of the House.
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(«) 1%̂  roply i> in the affirmfttive so far ais Railway AdmiiUBtrations dte 
concerned.

(i) I would refer the Honourable Member to paragraph 8 of the Supple
mentary Instructions connected wit  ̂the orders contained in the Govemnuent 
t>f lixdia, Home Department, Resolution No. F. 14-17-B./33-Ests., dated the 
4th July, 1934, a copy of which is in the Library of the House. These instruc
tions also apply to the State-managed Railways.

R e c o m m e n d a t io n s  o f  t h e  A d v i s o r y  C o u n c il  o f  t h e  D e l h i  R a d io  S t a t io n  
IN CONNECriON WITH THE WBITING OF R a DIO P l AYS, ETd.

125. The HoNOiTiUBLB Mb. P. N. SAPRU (on liehalf of the Honour
able Raja Yuveraj Datta iSingh): Is there any scheme to adjust the 
.AU-India Radio to the requirements of a highly developed system of 
Indian music, and the writing of good radio plays, and td mdce it available 
for school and vilk^e broadcasting ? What are the main outlines of the 
Scheme ?

T h e  H o n o u r a b l e  Mr. A. 6. CLOW: I am afraid I do not quite follow 
the meaning of the Honourable Member. He has apparently in mind certain 
recommendation  ̂made by the Advisory Council of the Delhi Station to pro
mote the writing of radio plays and to imjwove the standard of musical pro
grammes by the appointment of ei^rts on the staff. The Advisory Council 
recommended the award of a prize of Rs. 250 annually to the writer of the 
best radio drama in the year. This proposal has been sanctioned by Govern
ment for five years. Qoveriiment have also under consideration anotĥ ir 
suggestion of the Advisory Council, that a music director should be appointed 
to train the orchestras of the All-India Radio and to attempt to introduce 
harmony and notation in Indian music.

As regards village and school broadcasting, village programmes are given 
froin the Delhi Station, a wheme for school broadcasting in Calcutta is already 
in hand, and it is hoped to undertake school broadcasting from other ^tiotte 
also.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : Is there any Member of this 
House on the Advisory Board ?

T h e  H o n o u r a b l e  Mr. A. G . CLOW ; I am afraid I do not know.

L e g is l a t io n  f o r  t h e  P r e v e n t io n  o p  I n t e r f e r e n c e  w it h  t h e  W o r k in g

OF W ir e l e s s .

126. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honour
able lUja Yuveraj Datta Singh) : Is there any proposal to devise means 
by legislation or otherwise to control or to prevent interference with the 
working of wireless, by the action of other electrical apparatus, electric 
fans, tdephone bells, dynamos, heaters, etc.? If so, what are the general 
lines of the steps that may be in contemplation ?

' ^ E  H o n o u r a b l e  M r . A . G . C L O W : T h e  m a tte r  is re ce iv in g  con si 
d e ra t io n  b u t  n o  d e c is io n  h a s  y e t  b een  re a ch e d .
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IteOBOAlOaATIOIf OF THB S t ATBSTICAL D b PARFMBNT a n d  jJkPPOJSTJatNT O f  
AN E c o n o m ic  A d v i s e r  t o  t h e  G o v e r n m e n t  o f  I n d i a .

127. The HoNOUKABtB Ms. P. N. SAPRU (on behalf of the Honour
able Baja Yuvciaj Datta S ii^ ) : Is the qtiestion of the reorgaiUBation irf 
the Statistical Department and tlie appointkient of an Bconomio Adviser 
to Government under con^earation ? If so, will Oo'veenment be pleased to 
make a statement indicating the possible lines of 13ie reo^^sn^tion, and to 
give the name of the intended incumbent and his qualifications ?

T h e  H o n o u r a b l e  M b . H . DOW: Yes. I would invite the attention 
of the Honourable Member to pages 124-26 of the Proceeding of the meeting 
of the Standing Finance Committee hold on the llth'Febina]^, 1937 which 
pve the required information. A copy of these P l^edto^  is p  the p brt^ . 
I am not yet in a position to announce the name of the offidiir "̂ lO wSlholjd 
the post of Economic Adviser to the Central Goveiiiment. ' ' ’

T h e  H o n o u r a b i e  M r . P. N. SAPRU : Will the post be advertised ^  
will a man be recruited from the Services ?

T h e  H o n o u r a b l e  M»- H . DOW : It will not bo advertised as far as I  
am aware. There is no present intention of advertising the post.

T h e H o n o u ra b le  P a n d it  HIRDAY N A T H  KUNZRU ; Will a man 
from India be appointed or will a rhan,from outside the country be brought t

, T h e  H o n o u r a b l e  M r .  H . DOW : I am not yet in « position to say who 
will be appointed. I have made that clear already in my answer.

T h e  H o n o u r a b l e  M b . P. N. SAPRU ; If it is a man from outside the 
country who is contemplated, ought not the post to be advertised ?

T h e  H oN oxm AB LE t h e  PRESIDENT : It is  a  h y p o th e t ic a l  q u e s t io n .

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU: Have 
Government decided if they are going to appoint a man from India or is there a 
possibility of importing a man from outside ? '

T h e  H o n o u r a b l e  M r . H . DOW; T h e  post has been offered on c e r ta in  
terms to a European economist but Government are not yet able to say whether 
h e  will accept or not.

T h e  HoNoxniABLE P a n d it  HIRDAY NATH KUNZRU: Is that 
European economist at present in India ?|

T h e  H o n o u r a b l e  M r . H , DOW; T am afraid I do not know.
T h e  H o n o u r a b l e  M r . P. N. SAPRU; Is there no Indian economist 

available ?
T h e  H o n o u r a b l e  M r . H . DOW : We have offered the post to the man 

whom we think will best fill it, and that is where the question stands at 
■present, '

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU: What aw the 
qnalificatbniB attached to the post ? '
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T h e  H o n o u r a b l e  M r . H . DOW : The name of the post I think exjow - 
es  as well as anything else what the qualifications of the post required are. 
H e  is to be Economic Adviser to Government.

T h e  H o n o u r a b l e  Mr. P . N. SAPRU: And therefore he m tis t be one 
who is in sympathy with Government’s policy ? .

, T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU: On what 
grounds then have Indians been excluded ?

The H o n o u r a b l e  Mr. H. DOW; I have never said that Indians have been 
excluded. I have told you that the appointment has not yet been made.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU : You have said 
that the offer has been made to a European economist. Indians have therefore 
been excluded so far as this post is concerned.

T h e  H o n o u r a b le  Mr. H- DOW : That is tiot so. We do not yet know 
. w hether the post will be accepted, and I am not in a position to tell you to 
. ĥoDOL it will be offered next.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRUc Were the qtiali- 
fications of competent Indians considered before the post was offered to a  
European economist ? ”

T h e  H o n o u r a b l e  M r . H . DOW : Certainly, Sir.
' T h S H o n o u r a b l e  M r . HOSSAIN IMAM : Is the gentleman to be eingaged 

permanently or on short-term basis ?
The H o n o u r a b l e  Mr. H. DOW : It is for a period of years.
T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : For how many years, Sir ?
T h e  H o n o u r a b l e  M r . H . DOW : I am not able to say definitely. ^
T h e  H o n o tt r a b le  P a n d i t  HIRDAY NATH KUNZRU; In what way 

were the claims of competent Indians considered ? Were enquiries made or 
were applications invited?

T h e  H o n o u r a b l e  M r . H . DOW : Government are as well aware as 
anyone else of the names of prominent Indian economists.

T h e  H o n o u r a b l e  M r . P. N. SAPRU  ̂ What is the salary attached to the 
post ?

T h e  H o n o u r a b l e  M r . H . DOW : I think the salary is Rs. 3,000 a  month.
T h e  H o n o u r a b l e  M r . P. N. SAPRU : Was it not possible to get an 

Indian economist on cheaper terms ?
T h e  H o n o u r a b l e  M r . H. DOW : Hundreds of them !
T h e  H o n o u r a b l e  M r . P. N. SAPRU : What were the grounds on which 

the Government decided not to advertise the post ?
T h e  H o n o u r a b l e  M r . H . DOW ; Because Government were of opinion 

that they would not get any applications that would be suitable. Governm^t 
are perfectly weU aware of the names of leading economists who could havB 
any claim to be conaidered for a post of this nature.
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KH9pT14T10K8 VOK AH AlB MaIL SbBVICB HETWSBN TaTAS AMD THB TBAVAN-
o o r e D a b b a k .

128. T h e  H o n o u r a b l e  Mr. P. N. SAPRU (on behalf of the Honoui* 
able B^a Yuveraj Datta Singh): Ai« €k>v»mnent negotiating with 
llatas f(OT a weekly air mail service between Madras and Trivandrum, with a 
halting station at Trichinopoly ? What facilities, if any, have been 
aiSorded by Qovenunent, and what arrangements have been made by Tataa 
for the training of Indians in the air service; and with what results T

The HoNotTRABLE Me. A. G. CLOW : No such proposals have reached the 
Government of India, but I understand that there have been negotiations 
between the Company and the Travancore Darbar.

KiDNAmNQ OF Hindus on the Frontier.
120. The H o n o u r a b l e  Mr. P. N. SAPRU (on behalf of the Honour- 

abte Raja Yuveraj Datta Singh): (o) Were ten Hindus kidnapped on 1st 
August, 1937 from Tank tahsil on the Indian frontier! If so, under wbat 
circumstances? What steps have been taken for their restoration, and 
with what result t

(6) Was the village of Sheikhuttar in Tank sub-division raided by a 
trans-border gang on the 16th August, and was a shop burnt, were many 
looted, and was a large quantity of grain stolen ? Were five Hindus also kid
napped on that occasion 1 What steps have been taken in the matter 
and with what result ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD: (a )  A m id  was 
committed on Pai village in Tank sub-division, on the night of lst/2nd August, 
1937, by a small gang. One Hindu woman only was kidnapped, and not ten 
Hindus as stated. As a result of this and other raids including that meiitioned 
in  part (6 ) of the question, the Bhitani tribe were given seven days’ notice 
to return all kidnapped persons and as they did not comply with this order a 
portion of their country has been put under air bk>ckade. So far the woman 
has not been returned.

(6) Yes. The action taken has already been described under part (a).
F l o o d s  in  t h e  U n i t e d  P b o v in c e b .

130. T h e  H o n o u r a b l e  M r . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Have Government received any report from 
the United Provinces Government regarding the details of the recent floods 
in many of the districts of the Unit^ Provinces, the loss of property, or 
life, and the steps taken to cope with the situation ?

T h e  H o n o u r a b l e  Mr. R. M. MAXWELL: The Government of India 
have received no detailed report from the United Provinces Government 
regarding the recent floods in many of the districts of that province, but the 
report on the agricultural outlook of the United Provinces for the month of 
Ai^nst, 1937, states that floods in the Sarjoo river caused heavy damage to 
about 60 villages in Gonda district and also did considerable damage to crops 
in Kaisarganj tahsil in Baraich district over an area of 300 square milra. 
It is for the Provincial Government to take stops to oope with the situatioii.
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lNTBR-CIiA«8 AoOOMHODATION ON tHB 6. P. R.
131. T he H onourable Mr. B. N . BIYANI : ^a) Is there no Inter-claas 

Accommodation on passenger trains on the G, 1.1*. R. ?
(6) Is Inter-class accommodation available on passenger trains on 

other State Railways ?
(c) Do Government propose to arrange for Inter-olass aooommodation 

on passenger trains on the G. I. P. R. at an evly date 1
T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSElIi: (a ) Intennedift'te c la t o  

•ooomtnodation is provided on the foUowing sections of the G. I. P. R .:—
(i) Bombay-Itarsi-AllahalMul.
(m) Bina-Kstni.
(Hi) Cawnpore-Banda.
(»v) Jhanai-Manikpis.

(6) Yea. .
(c) The raggeetion will be brought to the notioe of the Agent, G. I. P. R., 

for conmderation.
Tan H o n o u r a b l e  H r . HOSSAIN IMAM : Have the Wedgwood Com

mittee made any report on this issue ?
T h e  H o n o u r a b l e  S i r  GCJTHRIE RUSSELL; I do not think so. They 

have made a recommendation that there should be three classes <mly.
R u p e e  Co in a g e  is s u e d  d u r i n o  t h b  R e ig n  o f  Q u b e n  V i c t o r u .

132. T h e  H o n o u r a b le  Mr. B. N. BIYANI: (a) Will Government 
be pleased to state whether some of the branches of the Imperial Bank o f 
India and Treasury Offices refuse to accept rupee coins issued during the 
reign of Queen Victoria ?

(b) Do Government propose to take such steps so as to ensure that the 
coins are accepted ?

(c) Do Government propose to withdraw all the rupee coins issued 
durmg the reign of Queen Victoria to avoid this difficulty and the hardship 
arising out of non-acceptance of worn-out coins ?

T h e  H o n o u r a b l e  Mr. A. J. RAISMAN: (a), (6) and (c). I would invite 
the attention of the Honourable Member to the press communique issued by 
the Controller of the Currency on the 16th of July, 1937 which explains the 
procedure in accordance with which rupee coins issued during the reign of 
Queen Victoria are being withdrawn. Clear instructions on the subject have 
been issued to all Treasury Officers and to the Imperial Bank, and Government 
have no reason to believe that those instructions are not ^ing observed.

G o o d s  Sh e d  a t  A k o l a  R a i l w a y  S t a t i o n , G . I. P. R .

133. T h e  H o n o u r a b l e  M r . B. N. BIYANI: (1) Will Government be 
plecaed to state

(a) Whether a reptesentation has been made to the G. I. P. R. abottt 
the construction of an Outward goods shed at Akola railway station ?
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{b) Whetker oomplainte have been i«oeiTfid from the meicliaats about 
damages to their goods, in the absence of such goods shed ?

(c) Whether on tiie representation of the Berar Chamber of Conuperce 
one year the Divisional liaffio Man<^r, Nagpur, allowed the goods to be 
kept in the Inward shed ?

(d) Whether the present .Divisional TrafiElo Manager refused a similar 
teqaest of the Chatnber this year ?

(2) Do Qovemment propose to consider the question of providing an 
Ooltwacd goods shed at Akob at on early date ?

T h e  H o n o u b a b l b  Sir GUTfiBIE RUSSELL: (1) and (2). €kxr«ni- 
ment have no information and would point out that matters of this nature are 
within the competence of the Railway Administration to deal with. I will, 
however, tiend a copy of the question and answer to the'Agent for eonfflderation 
of the point rais^. ■

T h e  H o n o u h a b l e  Mr. HOSSAIN IMAM: Have we no right to question 
things which are within the jurisdiction of the Agent ?

The Hqhoukablk Sir GUTHRIS R U S S E L L I  think the Bouse very
o fte n  q u e s t io n s  th ese . , '

Tas HoNOURÂ liB Mr. H0S6AIK IMAM: Are we are not entitled to 
have a reply to such questions ? ,

V . ' Thb B o n o c r a b l b  S ir  GUTHRIE RUSSELL: The form of the answer 
is for Government to decide. ■

S h o r ta o s  o f  W a gon s a t  M u rtiza p u r  R a ilw a y  S ta t io n , Q. I. P. R.
134. T h e  H o n o u b a b u : M r . B. N. BIYANI : (a) Will Goven^eiit be 

pleased to state whether there is a shortage of wagops on the G. I. P. R. ?
(6) Whether during tlie last cotton season there was a great amount of 

accumulation of goods at Murtizapur station, G. I. P. R. ?
(c) Do Government propose to arrange. for a sufficient number of 

wagons for transportation at the Murtizapur railway station ?
T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL: Government have no 

form ation, but a copy of the Honourable Member’s question will be sent to 
the A g e n t , G. I . P . R . ,  for such action as may b e  considered necessary.
C o n c e s s io n s  g iv e n  b y  t h e  G. I ,  P . R. to a t t r a c t  P a s s e n g e r  T r a f f i c .

135. T he H o n o u r a b le  M r. B. N. BIYANI: (a) Will. Government 
be pleaHed to state the various concessions given by the Stite Railways to 
attract passenger traffic ?

(6) Are very few concessions givm on the 6. L P. R. ?
(c) If so, do Government propose to introduce the various conceasioni 

on the G. I. P. R. ?
T h e  HoNotTRABLE S i r  GUTHRIE RUSSELL: (a ) The Honourable 

Member is referred to the time tables and guides of the different Railways fpr 
(J^t^ o f tlie varioiis tiĉ k̂ ts issued at conce«iBion>Eate8 withR view to attracting 
p a s s e n g e r ,   ̂ , , i.
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(6) D ^iU  of the tickct^ issued at concession rates over the G. I. P. R. 
are given at pages 115 to 129 of the G. I. P. 1̂ . Time Table. They coverthe 
following:—

(i) Certain week-end return tickets available between a number of 
stations;

(m) Market vendor’s tickets; *
(in) Mileage coupons;
(tv) Coupon tickets available between Bombay and certain stations;
(v) Round tour concession tickets for third class passengers. '

, (c) Concession fares are introduced only when Railway Administrations
consider that thereby the revenues will be increased. Invest^tion into the 
circumstances which would justify further concessionA by the G. 1. P. R. a 
matter for detailed consideration by that Administration. The Honourable 
Member’s question, however, and this reply will be wutto the Agent, G. I. P. R., 
fpr consideration. ,

The Honoubabi£ Mk. HOSSAIN IMAM: Is the ksoe of mUeage
coupons confined to mercantile firms ?

The HoNoimABLE Sib GUTHRIE RUSSELL: Yes, generallj, th oi^  
Ithink certain Railway allow other business people to have them, but generauy 
it is confined to mercantile firms. '

The Honoubable Mr. HOSSAIN IMAM: Why is there this disorimina* 
tion between agriculture and trade ?

^ E  Honoubable Sib GUTHRIE RUSSBIJL; The reason for the issne 
of mileage coupons is to enable merchants to get a better sale for their goo^ 
and to give increased traffic to Railways. ,

The HoNouaABLB PiLNDiT - HIRDAY NATH KUNZRU: Is the
Honourable Member aware that private coupons ate sold to ordinary passengers 
on the S. I. R. ?

The Honourable Sib GUTHRIE RUSSfeLL: I was not aware of that.
The Honourable Pani>it HIRDAY NATH KUNZRU: Will the

Honourable Member look into the matter now ?
The Honourable Sib GUTHRIE RUSSELL: Does the Honourable 

Member objcct to their being sold ?
The Honoitrable Pandit HIRDAY NATH KUNZRU; No, Sir, I

want the extension of the system—I want mileage coupons sold to ordinary
passengers on all the Railways. May I know, Sir, if the Honourable Member 
will be good enough to consider the matter again ?

The Honox̂ able Sm GUTHRIE RUSSELL : As I have abeady said, 
the reason for the mileage coupon is to increase business.

The Honourable Pandfi HIRDAY NATH KUNZRU : Will he consi
der whether the practice on the G. 1. P. R. may not be assimilated to thia 
aystem ?

T h e  H o n o u r a b l e  S ib  GUTHRIE RUSSELL: I am not i«epared to 
tdce that actiod̂ .
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M m  Motob S e k v ic e s  f o r  Rtntxi A r e a s  m  B e r a r .

136. Tm  H on oora b u b  M r. B. N. BIYANI ; (a) Will Government be 
pleased to state whether a representation was received firom the Berar 
dtaaiber of Commerce, Akola, regarding Mail Motor Services to seirve the 
ratal areas of Berar ?

(6) Did the Chamber suggest 12 new services for more expeditious 
despatch and more frequent deliveries of mail for the above area ?

(c) Was the Chamber informed that improvements in local services 
were engaging the attention of the Postmaster General, Central Circle, cod 'l9uit any practical measures for accelerating the serricefl, if and 
irbete necessary, will be undertaken ? Has anyth^ been done so far in 
liiis ooqnection 1 If so, what ?

The Hokoubablb Mr. A. G. GLOW: (a) Yes.
(6) The Chamber of Commerce made six pioposab for miMl motor Betvitie* 

io  tnpptemeat existing ones and six propoaala for new services.
(c) The reply was substantially as stated by the Honourable Membw.

The proposal for a supplementary service between Dhamaogaon and Teotmal 
was accepted and introduced with effect from the 1st April, 1937. In tiie other 
oases in which supplementary services were desired the volume of mails was

«offioi«it to wanant such services.
Of the new services proposed, one for a service between Shegaon and 

Wasali was introduced in SeptembCT, 1936 and another, between Nandura and 
Buldana, is expected to be introduced shortly. The remainii^ four proposals 
were not approved. In some cases the roads are not suitable for motor t r ^ c  
throughout the yeas and in others the places axe already connected by rail 
or are served by other existing services.

T h e  H o n o u r a b u c  Mr. HOSSATN IMAM: Is it cheaper for Railways 
to carry mails by rail or by motor ?

T h e  H o h o ttr a b le  M r . A. O. CLOW: It dq>ends on the circnmstanoes.

U niporm  W eights a n © Measures.

137. T h e  H o n o u r a b l e  Mr . B. N. BIYANI: (a) Are Govermnent aware 
of tibie resolution passed by the Federation of Indian Chambers of Commerce 
and Industry at their Tenth Annual General Meeting held in Delhi about 
tmiform weights and measures ?

(6) What action has Government taken in that direction ?
T h e  H o n o u r a b l e  M r . H . DOW: (o) Yes.
(6) The Central Government have not taken any action for the standardisa

tion of weights and measures on an all-India basis. I may mention 
that under the new constitution the Provincial Governments are competent 
to legislate with to weights and measures and the Federal Government
have power to legislate only for the establishment of standards of welgtft.

IW  (XWTKCIL OP STAtTS. [20TH SEPT. 1937.



POUWCAL Exit«S.
138. Thb HoNoxmABLB Mb. B. N. BrfANT: Will Qovemment be 

pleased to supply the names and the present residences of all political exiles 
from India ?

T h r  H o n o u r a b l e  Mb. B. M. MAXWELL: By political exiles, I take 
it the Honourable Member means persons of British Indian nationality residing 
abroad who have applied for and been refused passport facilities to retiun to 
India. There are no such persons.

Lift at Delhi Railway Station.

139. The Honourable Haji Sted MUHAMMAD HUSAIN : (a) Is the 
lift provided at the railway station, Delhi, for taking passengers to the refresh
m e n t  rooms, waiting rooms and the rest rooms stopped between II a.m. and 
7 P.M . ?

(6) Will Government be pleased to consider the advisability of providing 
the lift at all hours at least during the day ?

The Honoubable Sib GUTHRIE RUSSELL: (a) Tes. The liftman
is in attendance from 7 a .m . to 11 am. and from 7 p .u .  to 11 p.ic.

(6) As for as is known, the denumd for the use of the lift does not justify 
the expense of additional ataff that would be required to keep it in use through
out the day. A oopy of this question and the answer given is, however, being 
sent to the Agent, N. W. R., for investigation and such action aa he considers 
necessary.

The Honourable Mr . HOSSAIN IMAM: Do the Railways generate
their own electricity or do they buy it in Delhi ?

T h e  H o n o u r a b l e  S i b  GUTHRIE RUSSELL: They buy it from the
Delhi Electric Supply Co.

T h e  H o n o u r a b l e  Mb. HOSSAIN IMAM; What is the bulk rate ?
T h f  H o n o u r a b l e  S i r  GUTHRIE RUSSELL; I must have notice of

that.
Thj; Honourable Haji Syei> MUHAMMAD HUSAIN;: Was the lift 

working when the management was with the E. I. R. ?
The Honourablk Sib GUTHRIE RUSSELL: I do not know what 

happened before 1 ^ .
R e d u c t io n  in  T e l e g b a p h ic  R a t e s  b e t w e e n  I n d i a  a n d  B u r m a .

140. The Honourable Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta S in^): Do Government propose to take necessary steps 
to reduce the postal and telegraph rates between India and Burma ?

T h e  H o n o u r a b l e  M b . A. G. CLOW : Governments ana. not ia a positioQ 
to make any reduction at present.

Position of Indians nr Eui w  bkoaio) to FsAiroaiBEi etc.
141i !KaB HoNoinuBue Ms. P. 17. SAPRU (on behalf of the Honouirable 

Raja Yuveraj Datta Sii^h): (a) Does the Legislative Council of Fiji counsk>
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of the Grovemor, 16 official members (of whom three are elected on a commQ- 
nal franchise, and two are nominated); five Fiji members (all elected), and 
five Indian members (three elected on a communal franchise, and two 
nominated) ?

(6) Were the Indians in Fiji demanding the abolition of separate 
communal repredentation, and advocating the adoption of a common 
electoral roll ? 'What is the approximate numto of Indians and 
Europeans in F iji; and is there any racial discrimination against the Indian* 
in Fiji in the matter of frauchiss, business and service facilities, or residential 
areas ?

T h e  H o n o u k a b l e  K xtww as S i r  JAGDISH PRASAD: (a) Yes, except
that the Fijian members are not eloctod, but selected by His Excellency the 
Governor from a panel submitted by the Great CJouncil of Native Chiefs.

(6) As regards the first part of the question, the Government of India 
understand that this was the attitude of some sections of the community. 
AiMX)rding to the Census Eeport of 1936, Indians and Europeans in Fiji num
bered 85,002 and 4,028 respectively. Hie franchise is wider for Indians than 
for Europeans in that for Indians an acquaintance with English or one of six 
specified Indian languages is enough, and the property qualifications are lOwer. 
(^vemment are not aware of any racial discrimination in the matter of business 
or service facilities, or residential areas.

Th* Honourabus P a n d i t  HIRDAY NATH KUNZRU: Is the
Honouiable Member aware that hardly any Indian is taken in Govemment 
service in Fiji ?

The HoNOimABif Ednwab Sib JAGDISH PRASAD: I do not know 
of any racial discrimination. I do not know actually how many Indians are 
taken but I do not think there is any racial bar.

The HoMOxntABLE Pandit HIRDAY NATH K U N Z ^ : So fiu as the 
superior services are conoemed, I understand that then is a bar to the employ
ment of Indians.

The HoNOxmABLE Eunwab Sib JAGDISH PRASAD ; The whole matter 
win be discussed on his Resolution and if the Honourable Member will give me 
s o m e  instances, I will look into them. I have no information at present.

Tbanspobt of Cotton fbom Bebab to Bombay by Motob Buses.
142. The Honourable Mb. B. N. BIYANI : WiU Government be 

pleased to state:—
(a) Whether a large number of cotton bales were sent to Bomlbay from 

Benar by mbtor buses in the cotton session of 1935-36 ?
' (b) What was the loss that the Railway suffered from this diversion ?

(c) Whetlier prosecutions were started against the bus owners 
dtivers carryi:^ cotton bales ?

(d) If so, how many 1
(e) What was tiie result of these proBeciitions 1 '

 ̂(/) Is it a foot that heavy fines were imfoaed on tiie dziveis and 
omteis ? '
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T h e H o n o u b a b le  Mr. A. G. CLOW : (a) and (r) to (/). The qu^tion of 
prosecutions for infringement of motor vehicles rules is a provincial matter, 
and the Government of India have no information as to the precise number of 
prosecutions. They are aware that a number of drivers of motor lorries 
employed in the transport of cotton bales from Berar to Bombay were prose
cuted and convicted last year in the Central Provinces for the infiringement of 
the Provincial Motor Vehicles Rules and that in some cases the fine amounted 
to Rs. 100.

(6) The G. I. P. R. Administration have not been able to compute the full 
extent of the loss of earnings caused by the diversion, but they estimate that 
it is not less than Rs. 33,000.

T he H o n o u ra b le  M r. HOSSAIN IMAM : \yhat steps have th  ̂Railway 
Administration taken to check this diversion ?

T he H o n o u ra b le  Sir GUTHRIE RUSSELL : have been reduced
between certain centres but if you are only losing two or three per cent, of your 
traffic, it docs not pay to reduce on a hundred per cent.

P a r t i c u l a r s  i n  r e s p e c t  o p  I n d ia n  L i f e  A s s u r a n c e  C oM PAinEs f l o a t e d  
SINCE 1 s t  J a n u a r y ,  1931.

143. The H o n o u ra b le  Mk. HOSSAIN IMAM : Will Government kindly 
lay on the table a Statement containing the following information about 
the Insurance Companies floated since the 1st January, 1931 :—

(a) Name, (b) year of registration, (c) amount deposited with Govern
ment, and (d) latest figure of business in force and funds ?

T he H o n o u ra b le  M r. H. DOW : A statement containing the required 
intormation is laid on the table of ike House.

STATEMENT.

1

Nune oi oompatiy«

2

Year of 
eiiabliah 
ment.

3

Faoe 
Talue of

OK>T«niw
ment

Securitiea
deposited.

4
Sums

assared
and

bonuset
in force

( I’.

S

life
Assurance

;fund.

arat theen 
Randal ye 
accotmts'lu 
posited. .

d 0̂  the last 
»r for wbich 
ive been de«

1. Adanha Bima Comjikny .. = .« '

Agarwal AnniMOe Society .. .. 

S. Agta Mutual Ainiranoe Sodety ..

1936

1031

k035

Rs.

25.000

36.000 

35,’300

Aocou&ts not 

2,K321 

‘ 2,36,250

yet received. 

4,557 

13,05S
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Nftocd ci oompimy. j

4

Tear of 
estab-

" 3

F(U)e 
value of 
Govern

4
Bums 

assured 
and 

bonuses 
in force

0

Life
Awumnoe

(wid

Udunent. ment
fleouritieB
deposited.

as at tlie «  
financial y« 
aooounts h< 
posited.

id of tiie bu* 
iftr for whiob* 
ftve been de>

Rs.

i .  All-India Baihraymen*8 BeotAi Fond 1931 2,00,000 Dividing
businees.

6,06,77»

6. An»Indi& United AMTftnoe .. 19M 66,000 19^260 6,722

0. Aiyatthan Insoi&noe .. ». 1933 47,000 11,63,962 4,120

7. AfliaMutnal Ingaranoe .. ..

8. Bangalakriimi In g u w e  .. ..

1931

1936

26,000

26,000

Became subject to Indian 
life  Aasmrsiiee Companies 
Act since Beptmber 
1936.

Aooounts not yet received.

9. Behar United Insaranoe .. 1933 33,100 •,887

1931 1,00,000 10,34;260 30,000

11. Bharati Bima .. .. 1935 26,000 4.«6^S0 200

12. BhadEer Inioranoe .. 1936 26,0QD Aooounts not yet received.

13. Bihar National Insurance .. .. 1932 28,000 4,»4M00 77«

14. B. B. & C. I. Railway Co.operatiTe 
Mutual Death Benefit fSind .. 1932 1,84,600 30,96,000 0,71.242

16. Bombay Pdstal Emptoyeee Co-operative 
Proyident Fond .. .. ,. 1937 26,000

)

Aoooonts not yet reoeired.

16. Burma National Isniranoe .. .. 1937 26,000 Aoooonta not yet reoeiTed.

17. Oanara Mutual AMwranoe .. 1936 60,000 10,02,660 1 10.101

18. Central Life and General Awpwaop .. 1936 26,000 AeeoMotoAOt yet noeivtd.

1$. Central MatoalBeneat .. .. 1936 26,000 Aoooonts n«t yet reoetved.

itO. Central P^pnlur Amxaooe .. ., 1933 36,000 8,704 10,040

21. Champion General Aaionmoe .. 1934 43,000 9,08,000 20.034
22. Commeroial InsuFanoe .. .. 1932 36,100 1,00,000 0,604

2|L Decoan AMraooe . .  . t .. 1931 91,400 10.1W10 61,141

24. Depositors’ Bene^ Insuxa^ ..  ̂ 1982 2,00,000 99,78.000 3.00,022
26. lUstern Fadani Uakm loAimoe .. 1932 M9.000 - a i .820

(Deficit)
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1

Name of oompany.

2

Year of 
ettaUish-

3

Ikoe
▼ahieof
Govern

4
Sums 

assured 
and 

bonuaes 
in force

5

Life
Aismnanee

fund

ment. ment
Securities
deposited.

as at the eo 
financial yi 
accounts hi 
posited.

Ld of the last 
lar for which 
ire been de-

Rs.

26. Eastern National Inguranoa •• 1931 48,800 1,19,384 —2^,461
(deficit).

VJ, Equity Insoiance .. .. 

26. Federal India Asniranoe ..

1933

1981

25,000

48,^00

Beoane subj 
Life Aam 
panies Act 
1935. 

4,22,787

ect to Imtiaa 
irance Oom- 

in October

7,422

29. Free India General Insurance .. 1934 70.000 13,51,000 50,110

80. Frontier Insnranoe .. 1934 26,600 83,500 288

SI. Genesh Insurance ..  ̂ . . * 1933 29,100 1,76,500 1,349

n .  Genuine Insurance .. .. 1931 70,000 8,88,«26 4 o.m

88. Glory of India Insurance .. • • 1936 25,000 Aocoimks not yet received.

84. Gkxxl Luok Insurance .. 1935 25,000 Aeeomtsnot jt^nomwtd.

85. Good Will Assurance • • 1936 28,000 1,84,250 771

86. Golden Blagle Insurance .. 1934 35,000 12,53,800 7,017

87. Great Asoka Insnrance .. . . 1932 88,500 21,79,000 8,682

88. Great Home Life Assuranoe 1936 25,000 Accoanlis not yet receMd.

80. Great Orient Insurance .. .. 

40, Great Social Life and General Assuranoe

1931

1933

52,700

55,000

6,79,800

13,00,881

-^ 8 8 8
(deficit).

23,575

41. Guardian of India Assuranoe .. 1934 1 ^ 0 0 0 51,20375 75,268

42. Happy India Insurance .. .. 1937 25,000 AtMXMntenQiyei reostved.

48. Hindustan National Insuranoe 

44. Hindustan Mutual Insurance

ojc non i vAt rMsivwLHVOO

1935 25.000 7,77,800 • u

45. Hindustan Mutual Assufmnce 1935 25,000 1,59,862

46. Hukum Chand Life Assurance ., 1934 50,000 19,48,750 1.434

47. Hyderabad Pioneer Assurance .. 1937 25,000 Accounts not yet received.

48. India Oriol Assuranoe 1931 25,000 Becam e su bject to the

Companies Act in March 
i9M.

¥7908
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1

Kane of oompMi j .

2

Year of 
aetabliah.

3

Face 
value of 
Qovem- 
ment

4
SnmB 

aatured 
and 

bonunee in 
force

6
Life

AMurance
fund

ment. Seourities
deposited. aa at the end of the 1 ^  

financial year for which 
aooounte have been de
pouted.

> Ra.

4 .̂ ladkUakm liimM oo .. 1036 26,100 6,07,060 334

fiO. liidian Oimr lagomnoe .. .. 1036 26,000 1,00,600 432

1034 33,000 3,66,600 —17,760
(deficit).

42. Indian Insmmnoe .. ..  .. 1034 1,31,100 4,83,860 2,027

5S. Indian Insmnoe Ootpofstifm .. 1036 26,000 Acooonta not yet re
ceived.

•M. &idi»n ProgzeeiTe Tpwunaee .. 1036 31,000 3 ,7 7 ^ 360

^  IndoAmUoloMuuioe .. 1033 26,000 2 ,1 4 ^ 616

Indo Bmnft lofm noe .. .. 1034 304H)0 1,76,760 -^2,768
(deficit).

67. Indo Lank* Life AsmnBoe .. .. 1036 so jm Accoantft not yet re
ceived.

il8. Indo Unien AMmDM .. .. 1033 1,02,100 0,40,500 1 38,472

Indm Imwnwioe .. ..  .. 

60. Inanninoe ot lodm . .  ..

1034

1036

26,000

26,000

Became nbjeot to the 
Indian Life Aaanr- 
ance Companies Act 
in August 1036.

No accounts received.

61. InTeBtmflot Tniiteeand Inmmnm .. 1037 26,000 No accounts received.

62. Jai Vijaya Inaoianoe .. .. 1031 60,100 3,30,600 Nil.

68« J a t^  Kalyan Inmanoe .. .. 1036 34,300 1,03,047 14,332

6#. Jawala Inn^anoe .. .. .. 1034 26,600 07,600 U 72

66. Kauar>i>HiiidIji0iiiaiioe .. 1036 60,000 2,00,1100 —1,072
(deficit).

66. Kri«hna Life Aimranoe .. 1031 62,300 7,04,040 41,286

67. Long Life Incoranoe .. 1033 60,000 10,30.660 17,868

68. lUhavirlnflitnace .. .. .. 1036 66,000 8,16,000 6,404

60. Meeoakahi Inflmaiioe .. .. 1036 26,000 2,12,276 6
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1

Nu m  of oompuij.

2

Year of 
establish

3

Face 
Talue of 

I Govern-

4
Sums

assured
and

bonuses 
in force

5

Life
Assuranoe

fund

ment. ment
Seouiities
deposited. as at the end of the last 

financial year for which 
accounts have been de
posited.

Rs.

70. MidUndlnmiranoe .. .. 1036 26»000 3,22,250 1,108

71. Mother India Life Amimiioe .. 1036 26,200 Ai.>counts
ceived.

not yet re-

1036 25,000 5,60,000 156
73. Muslim Proyident Fandi .. 1032 Exempted

upto
31-1237.

Dividing
business.

1,306

74. Mataal Aasursnoe .. .. 1032 78,000 4.86,136 •3,452
75. Napier Insuranoe .. .. .. 1037 25,000 Aooounts not jet re

ceived.

76. National MerRantile Insuranoe .. 1036 25,000 1,38,106 5,327
77. National Mutual AaBuranoe ., .. 1034 30,000 3,16,000 4,004
78. Navabharat Insuranoe ., 1032 63,000 7,56,475 1 24,547
7O4 Navajiban Insuranoe .. 1031 25,000 Became subject to Life 

Act from Apr?l 1037.

80. Neptune Assuranoe .. 1031 2,01,400 45,21,680 2,21,030
81. New Asiatic Life Insuranoe .. .. 1033 2,00,000 46,53,750 30,124
82. New Insuranoe ,. .. .. 1033 1,02,000 24,63,500 12,470
83. New State of India Insuranoe .. 1034 25,000 5,78,586 1,008
84. New Swastik Life Assuranoe .. 1036 25,000 Acoounta not yet na 

omved.
86. Palladium Assuranoe .. 1036 25,000 Accounts not yet re

ceived.
86. Prabartak Insuranoe .. .. 1031 35,800 2,75,530 5,113
87. Premier Qeneral Assurance .. ,. 1034 32,000 4,71,050 —722

(deficit).
88. Premier Insuranoe and Building .. 1034 70,000 15,34,800 78,920
89. Proyidential Insurance ., 1036 25,000 Accounts not yet re

ceived.
W). ProYinoial Union Assuranoe .. 1034 55,000 27,70,050 17,007

oS



O0UKCIL or STAH. [20ih  Sept. 1937.

■ -------- - i  ’ 2

Year of 
wfeabliah.

3

Face 
value of 

Govern

. 4 
Sums 

assured 
and 

bonuaet 
in force

5

Life
AMoranoe

fund

Name of oompany. meot. ment
Securities
deposited.

aa at the 
financial 
accounts 
posited.

end of the laat 
year for which 
have been de-

Rs.

91. Rmdical IsBuranoe .. .. 1931 46,000 3,79,928 29 ;to

tt . RajMtbui Inammnoe .. 1937 25,000 Aoconnte not yet receiv
ed.

03. Rajhunni Mutual Inaaranoe .. 1938 30,000 Dividing
business,

1
1
1 4,719

94. Sahyadii InBuranoe .. 1936 25.000 No accounts received.

95. flanowati Influance .. .. 1934 50,000 5,55,000 1 10,779

90. Searoblight Inauiaooe .. 1936 25,000 Acoount«not yet receiv
ed.

97* Sentinel A«onnoe .. .. 1994 47,000 16,902

96w Servante of India Inauraitoe .. 1932 1,00,100 20,93,224 11,240

99. 3hakh Inmtmioe .. •. .. 1933 25,600 M,ood 2,014

100. Sind Ma«tonSaliita .. ..

101. SooialLileAifocaaoe .. ..

1933

1934

75,000

31,500

Dividing
Btuineai.

1,37,260

50,280

24,471

102. South India Oo-aperatire ..  .. 1932 1,54,550 26,1 .̂441 1,24,368

103. South India Fire and Geoeial .. 1935 26,000 0 2 ^ 276

104. Sri Guru Naoak Provident Funds .. 1931 95,000 Dividii^
BusineM.

6,344

106. Sterling Insuianoe .. . • 1933 43,000 7,72,7M 8,944

109. Sunlight of India Insuranoe .. .. 1932 2,01,000 6S,JI2.90O 2,15,836

107. Sunshine Insurance .. 1933 60,960 0,02.400 35,783

106. Swadeshi Bima .. .. 1931 2,00,000 49,37,227 49,723

109w Swsjaj Banking and Insurance .. 1935 26,000 48,000

IW. Sylvan Star Inauaance .. .. 1936 25»000 AooounU not yet 
ed.

111. Tarun Assurance .. •• 1931 52,000 7,00,480
1

3,398
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Name of oompanj.
Year of 
establish
ment.

Free 
value of 
Govern, 
ment 

SecuritieB 
deposited.

4
Sums 

assured 
and 

bonuses 
in force

Life
Assurance

fund

as at the end of the la«t 
financial year for wtdek 
accounts have been de- 
posited^

112. Tilak Insurance .. ..

JIS. Trust of India Assurance ..

114. United Assurance .. ..

115. Unity Insurance ..

110. Universal Protector Insurance

117. Van Guard Insurance

118. Victory Insurance ..

110. Vijaya Lakshmi Gmeral

120. Vikram General Assurance ..

121. Warden Insurance ..

122. World Wide Assurance ..

1936

1036 

1032

1032

1037

1037

1034

1033

1033

1035

Rs.

25.000

25.000 

50,800 

26,500

25.000

25.000

47.000

1.50.000

25.000

1.26.000

25.000

Accounts not yet receiTad.

1,16,100 M

1,53.104 

37,000

Accounts not yet reosivwL

1
Accounts not yet received.

—28.85Q 
(deficit).

7,85,541

16,41,451

6,667

00,311

Accounts not yet received*

65,56,200

3,40,465

1,56,553

387

I ndian  Lavs I nsuranob Companies th at  have oonb ihto  L iquidation  binob
1st J a n u a ry , 1931.

144. T hb H o n o u b a b le  Mb. HOSSAIN IMAM: Will Govenuneat
state the names of the Insurance Companies that have gone into liquidation 
since the 1st January, 1931, and the business in force of each of them ?

T h e H o n o u b a b le  1I(b. H . DOW: It is presumed that the Honourable 
Member’s question is intended to refer only to Indian Life Insurance Companies. 
Ob ^at assumption a statement containing the required information hM been 
pl?epattd, which I lay on the table of the House. ?
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£tK tflndianlUfe Innmmet Compania tokkk have gone into Ugwdation time let Jammry, 1931,
and bueintei in font of each of them.

Serial
No.

Name of oompany. No. of 
pQUdes.

Sums assured.

1 Sind Life Inmiranoe Co., L td , Karaohi . • .. •• Particulars not avail* 
able.

2 Hindngtaii Aflsoranoe aod Mutual Benefit Sodety 
Ltd., Lahore.

1,286 8,58,261

3 Independent Order of Beohabites,Meerat .. 58 88,525

4 Indian Federatioii Imniianoe Co., Ltd., Madras .. •• Particulars not avail
able.

5 Pimee Zoroaetrian Death Benefit Fond, Bombay. 
(G. L P. R .).

815 1,70,500

0 New Eastern AsBuranoe Co., Ltd., Bombay .. 58 70,000

7 Peninsular Life Asmranoe Co., Ltd., Bombay . . 403 4,82,250

8 All Indian Home Relief Insoranoe Co., Ltd., 
Karachi.

11,786 ^Dividing Insorsoea 
Business.

• Ckdden ProridBiit Foods Society Ltd., Karachi . . 10.082 ^Dividing Insoimnes 
Business.

10 Sind Relief Insoranoe Co., Ltd., Karachi . . 250 24,850 
(Minimum guaran* 
teed under Dividing 
Insurance B n iih ii)

11 Sind National W elfue Association Ltd., Karachi Particulars not Avail
able.

12 Indian Relief and Benefit Insurance Co., Ltd.̂  
Karachi.

10,502 ^Dividing InsoiMes 
Business.

18 Great India Insoranoe Ltd., Calcutta .. 1 ^ 10,42,475 and 8,979 
per annum.

14 Sind Mutoal Ftorident Fund Co., Ltd., Karachi 18,116 * Dividing Insurance 
Butineas.

15 Angels Inspiance Co., Ltd., Delhi . .  . . 214 2,16,182

* IfadBr TWviaing Inmranoe BnaiiMM the atun aonned it nob fixed but depcndi on 41m 
dtrirfoo of » portkm of «Mh yev’s ptamimii inoome amoogrt the dums ariaing in tibat jrew.



Pbovidbnt Fund Lubilitibs transfbbebd to Pbovincial Qovbbnmentb
ON TtiE 1s t  April, 1937,

145. T h e H o n o u r a b le  Mr. H0S8AIN IMAM: WiU Government
state the amount of Provident Fund liabiUtieB transferred to each 
of the Provincial Gk>vemments on the 1st of April, 1937 ?

T h e H o n o u r a b le  M r. A. J. RAISMAN: A statement showing the 
amount of the Provident Fund liabilities transferred to each of the Provincial 
Governments on the 1st of April, 1937 is placed on the table of the House. 
The figures are approximate, as the accounts of the year 1936-37 have not yet 
been closed finally.

T he H o n o u ra b le  M r. H08SAIN IMAM: Has the Government transferred 
any monies to the provinces whose debts have been wiped off according to 
Sir Otto Niemeyer’s Report ?

T he H o n o u ra b le  M r. A. J. RAISMAN: If the Honourable Member 
will refer to the Order in Council which carried out the recommendations of 
Sir Otto Niemeyer, I think he will find complete information on the financial 
settlement of each province.

T he H o n o u ra b le  Mr. HOSSAIN IMAM: Is it a fact that Sit Otto Niemeyer 
was not informed of the actual implications of the Qovemm'snt arrangement 
for transferring the liability of Provident Funds to the provinasj ?

T he H o n o u r a ble  th e  PRESIDENT : How do you know that ? AVhat 
is the source of your information ?

T h e H o n o u ra b le  Mr. HOSSAIN IMAM: I understood all this from 
many sources : the speech of the Finance Minister of my province, the budget 
papers, the notes of different Gk>vemments on Sir Otto Niemeyer’s Report.

T h e HoNOimABLB th b  PRESIDENT: How did he know ?

T h e H o n o u r a b le  M r. HOSSAIN IMAM: I will explain the situation. 
The position is that Government has wiped off the debts of certain provinces 
and have saddled them with the liability for the Provident Funds. The 
actual figures were not placed in the hands of Sir Otto Niemeyer.

T h e H o n o u r a b le  th e  PRESIDENT: That is merely a hypothetical 
question. ,

T he H o n o u r a b le  M r. HOSSAIN IMAM: No, Sir, I have got baris.

T h e  H o n o u r a b le  th e  PRESIDENT: It may be your basis.
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T h e  H o n o u r a b l e  Mr. A. J. RAISMAN: It is incorrect. Sir.
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fnmUkot Ftmd UdbOitiM Inn^ftmd to the PrcvweM Oovtmmentt m the lit April, 1937.
(Inthouaanda of rapeM.)

Ftovinoos. Amoont. ,

I M iW  ............................................ • • 8,47,M

Boabiif . .  ..  . .  .. .• - 3,27.4>

................................................. . • 8,97,28

United IVovinoot .. .. 3,04,97

Ponj»b .. .. .. .. • • 2,3«,W

B iW  .. .. .. .. 1,64,0*

Gentnl Fmwimom . .  . .  . . .. 1,49,18

Aamm .. .. .. 88,46

North-West Wcmtiflr Proviooe .. .. 14,991

OriM .. .. .. . • 26,06

flbd  .. .. 6 i,«e

Total 20,9746

T ransteb  of iMTmssT m  ce&tain  F am ily  P ension FtrNDS to  Gommissionxbs
IN E ngland .

146. The HoNOtnuBLB Mb. HOSSAIN IMA.M: Will Government 
kmdljlay on the table a statement containing the following information aboat 
die SVunilj Pension Funds:—the number and amount involved in objectioitf 
to transfer received up to 31st March, and the extended period, separately, 
the amount transferred to Commissionen in England, and the dat« of 
transfer ? Has any further extension been given for objection 1 If so, up to 
what date ? If Government has not yet transferred Funds, when do Govern
ment intend to do so ?

T he H o n o u b a b le  Mb. R . M. MAXWELL: No general extension watf 
given for objection except to subscribers residing outside the British Isles, 
Burma and India, excluding Gilgit, who were allowed to send in objections up 
to the 30th April, 1937. In addition a few persons who did not receive their 
option papers in due time were allowed to object after the 31st March, 1937.

Government of India have as yet no complete figures regarding the 
numbers of persons and amounts involved in the objections. Information in 
this respect will be laid upon the table of the House in due course. No amount 
has hitherto been transferred to the Commissioners and Government are not 
yet in a position to say when the transfer will be effected.

T h e  H o n o u ra b le  Mb. HOSSAIN IMAM: Is the Government arranging 
to get this information as to how many objections have been made 1
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T h e HoNoinuBLB Mb. R. M. MAXWELL: Govemmeat will receive 
iofpimation about that in due course.

T h s  H o n o u r a b l e  Mr. HOSSAIN IMAM: 19ie Honouiable Membw 
•tated that the time expired on the 30th April, and this is September. I want 
to know why there has been this delay ? '

T h e  H o n o d b a b l e  Mr. R. M. MAXWELL: It takes some time to add 
up, Sir.
W a g o n s  a n d  L o c o m o t iv e s  p u r c h a s e d  b y  S t a t e -m a n a g e d  R a i l w a y s  f r o m  

1 924-25  TO 3 1 s t  M a r c h , 1937.

147. T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Will Government lay 
on the table a statement giving separately for each State-owned Railway the 
number of wagons and locomotives purchase since 1924-25 up to 31st 
March, 1937 ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL ; T h e  in fo rm a tio n  is  b e in g  
c o l le c te d  a n d  w ill b e  la id  o n  th e  ta b le  in  d u e  cou rse .

Ca p it a l  a t  c h a r g e  o p  St a t e -m a n a g e d  R a il w a y s  o N 31 s t  M a r c h , 1937.

148. T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Will Government state 
the amount of money standing to the credit of each of the State-owned Rail* 
ways Ob the 31st March, 1937 ?

T h e H o n o u r a b le  S ir  GUTHRIE RUSSELL; It is presumed that the 
Honourable Member wants the figures of capital at charge of State-owned 
Railways. I lay on the table a statement giving the information.

Statement thawing eapUal at ehargt of taeh State-omed BaJHway at end of 1936-37,
(In lakhs.)

Railways.

. . m

Capital at charge 
at end of 
1936-37.

State Railways worked by S ta te -
Rs.

East Indian .. .. .. 1,47,70

Eeaatem Bengal . .  . .  . . 61,48

Great Indian Ptoninsula .. . . .. .. .. 1,14,66

North Western (Commercial lines) .. 1,12,98

North Western (Strategic lines) .. .. 88,78

Railway CoUitfcies.. . . .. .. .. 1,87

Totftl . . 4,62,47
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(Inlftkha.)

Railwmjs,
Oapital at ohuge 

. at end of 
1986^7.

6M e RftihrsjB worked by Gompanifla—

Aaesm Bengal . .  . . -» .. 24,29

Beng»l Nagpur ..  . .  .. .. .. .. 77,8*

Bezwada (inoluding Dhone Kumool) .. .. .. 46

Bombay* Baroda and Central India 78,78

Jodhpur (British Section) .. 1,16

Laeknow Bareilly . .  . . .. .. 2,64

Madras and Southern Bfahratta .. .. .. .. 63,81

Sout^ Indian .. .. .. .. .. 46,07

Tirhoot . • ., 10,01

Total .. 2,80,06

Miioellaneous—

Abandoned projeoto .. .. .. .. 32

M ia oeU a iieou e.................................. • • • • 2,77

Gkakd to ta l .. 7,64,61

D ebt P osition of thb GfovERSMENT op I n d u .

149. T h e H o n o u ra b le  M r. HOSSAIN IMAM: Will Government kindlf 
lay on the table a statement showing the debts of the Government of India 
on 1st April, 1937, in the form in which it used to appear in the Finance 
Secretary’s memorandun?

T he H o n o u ra b le  I fo . A. J. RAISMAN; Owing to the le-distribation 
Ot liabilities as between the Centre and the Provinces with effect from the 1st 
April, 1937, the resultant figures ot which have not yet been finally compiled.



it is not possible to fonush at present a statement showing the debt position 
of tiie Qovernment of India on that date. I am, however, placing on the table 
a statement of the position on the 31st of March, 1937, in the form in which it 
used to appear in the Finance Secretary’s Explanatory Mis^orandwn.
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Interut-bearing OUigationt o/ the Oooernment of India m the 3M March, 1937.
(In ororee of rupees.

In lndior--
Lo ww. .  ..  ..  . .  . .  . .  437-88
TreMuiy Bilk .. .................................................  29-69
Other Obligation*^

Post Offioe SaringB Bank ..  . .  . .  .. 74*76
Postal OBsh Gertifioates . .  . .  . .  . .  <V6̂ 23
Provident Funds, eto. ..  . .  . .  . .  102-28
Depreciation and Reserve Funds . .  .. . .  19*05
Provincial Balances . .  ..  . .  .. . . 1*36

Total—Loans, etc. .. . .  467-57
Total—Other obligations ..  .. 262 - 67

T o t a ls  India ..  730-24

(In miUions of Pounds.)
In Engla7%d^

Loans................................................................................  300-72
War Oontribution .. . .  . .  . .  16-72
Capital value of liabilities undergoing redemption

by way of terminable railway annoitiei . .  . .  39*85
Provident Funds, etc. . .  .. .. .. . .  1 *49

Total— în England .* 358-78

Equivalent at 1«. 6d. to the rupee . .  ..  478-37

Total—Interest-bearing Obligatioas .. .. . .  1,208*61

Interest-yielding ^
Capital advanced to RailwayB .. . .  . .  •• 752-21
Capital advanced to other Commercial Departments .. 24*73
Capital advanced to Provinces . .  .« . .  . • 186-48
Capital advanced to Indian States and other Interest-bearing

loans .. .. ..  . .  .. .• 20-89

Total—Interest-yieldipg Assets . .  . .  984-31
Cash, Bullion and SecMiiti^ held on treasury accounts . .  19-37
Balance o f intmst-bearing obligations not covered by above

iUMto .. . ...................... aw-83



Indian Raii.way Confbrenok AflSOOiAnotr.
150. T h e  H o n o u r a b le  Mh. HOSSAIN TMAM ; (a) WiQ Government 

give the following information about the Indian Railway Conference 
Association. Its date of formation, how formed, the names of member 
bodies, the amount contributed by each member body last year, and the 
purpose it serves ?

(fr) Will Ck>\emment place in the Library copies of the Rules and 
Regulations of this Association f

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL : (o) The first Railway
Conference was held in 1879, but the Indian Railway Conference Association 
in its present form was constituted in 1902. The ConfiereBce is an Association 
of those Railway Administrations as desire to join it, working a railway open 
for passenger traffic and is independent of Government. It is constituted in 
order to frame rules for the management of traffic interchanged between Rail
ways and to advise on other subjects which may be referred to the Association 
under the Rules. I am placing a statement on the table showing the names of 
the Member Railways, but Government have no information as to the amount 
contributed by each.

(b) The Rules of the Association do not permit of their Rules and Regula
tions being supplied to non-members.

T he H o n o u r a b le  M r. HOSSAIN IMAM: I think the Honourable Member 
said that he does not know what the contribution of each Railway was ?

T h e H o n o u r a b le  S ir  GUTHRIE RUSSELL: The contribution from 
each Railway for each activity is based on a different formula. We do 
know how it is allocated between Railways, but the actual amount varies 
from year to year and we do not know the actual amount.

T he HoNOiniABLE Mr. HOSSAIN IMAM: Will the Honourable Member 
lay on the table the last financial year’s contribution of different Railways t

T h e H o n o u r a b le  Sir GUTHRIE RUSSELL: The total amount spent 
by the Indian Railway Conference Association ?

T h e H o n o u r a b le  M r. HOSSAIN IMAM : Separately for each Railway.
T h e H o n o u r a b le  S ir  GUTHRIE RUSSELL: I will try and get this 

information.
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StaUment Aowing the nama of the Mmbar Roiknfft.
Aanm Bengal. Oaloutta Port Commteioiien.
Aasam Railways sad Trading Co. (The Dibru Darjeeling Himalayaa.

Sadlya Railw^r)< Dholpor State.
Bani L i^ t. Eastern Bengal.
Bengal and North-Western. East Indian.
Bengal D oom . Qaekwar’s Baioda State.
Bengal Nagpur. Gondal.
Bengal Provincial. Onat ladian Peatnsala.
Bhavnagar State. (}waiior Light.
Bikaner State. H. E. H. the Nisam’a State.
Bombi^, Barod»«nd Central India. Jaipur State.
Bombay Port Tmst. Jamnagar and Dwaika.
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StaiemefU skowing the natnes of the Member Bathoays—oontd.
Jodhpur.
Juuigad State.
Madras and Sonthem ICahraltta. 
liadran Port Trust.
The Jorhat Provinoial.
The Ahmadpur Katwa Light.
The Bankura Damodar River Light. 
The Burdwaa K«twa Light.
The Kalighat Falta Light.
The Arrah Saaaram L i^ t.
The Baraset Basirhat Light.
Hie Bukhtiarpur Bihar Light.

The Futwah Ldampur Light.
The Howrah Amta Light.
The Howrah Sheakhala Light.
The Shahdara (Delhi) Saharanpor Light. 
The Dehri Rohtas Light.
Morvi.
Mysore.
North Western.
Rohilkund Kumaon.
South TnHinn-
Ud»ipur Qiitorgarh.

Monby takkn fbom Indu to England by British Shipping Companies on 
ACCOUNT OP Shipping Services.

151. The Honourable Mb. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh); (a) Will Government state whether about 50 
crores of rupees are taken from India to England every year in the shape of 
payment of the rate bill by British shipping companies ?

(6) What is the exact amount, and how it is distributed 1
The Honourable Mr. H. DOW : The information asked for is not 

available with the Government of India.
The Honourable Mr. HOSSAIN IMAM: Will Government collect 

these figures ?
The Honourable Mr. H. D O W : No, Sir.

The Honourable Mr. HOSSAIN IMAM: Have they any idea of the 
approximate amount ?

The HoMoimABLE Mr . H. DOW; Estimates of this amount are as 
numerous as the economists who have studied it. I can refer the Honourable 
Member to a very considerable literature on the subject if he is really interested 
in it.

The Honourable Mr. HOSSAIN IMAM: Is it a fact that the rates 
from India to England have gone up and the rates irom England to India 
have gone down ?

The HoNoiniABLE Mr . H. DOW: I submit, Sir, that that does not 
arise .on this question.

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY op the COUNCIL: Sir, in pursuance of rule 26 of the 
Indian Legislative Rules, I lay on the table a copy of the Bill to make provision 

12 N oox. application of the Muslim Personal Law (Shariat)
to Muslims in British India which was passed by the 

Legislative Assembly at its meeting held on the 16th September, 1937.



STANDING COMMITTEE ON EMIGRATION.
Thb H on oijra b u s  t h e  PRESIDENT; With reference to the aononnoe- 

ment made hj me on the 14tii September, regarding nomination to the Standing 
Committee Emigration, I have to announce that the Honourable Pandit 
Hirday Nath Knnxru has Imen nominated to it. As there is only one candidate 
for one vacancy I declare him duly elected.

RESOLITTION RE PROTECTION OF INDIAN INTERESTS IN FUI, 
BRITISH GUIANA AND TRINIDAD-«m<d.

The Honourable Pandit HIRDAY NATH KUNZRU (United Pro
vinces Northern : Non-Muhammadan) : Mr. President, the Resolution* 
which I moved the other day relates to questions affecting Indians in Fiji, 
British Guiana and in Trinidad. These are all Indians who are 
of the indentured labourers sent to those Colonies long long ago. The Indians 
in British Guiana would soon be celebrating the centenary of the introduction 
of Indian labour into British Guiana. I hope the Government of India have 
received an invitation from them and that they will be officially represented at 
the centenary wlebration. These Colonies are situated at a considerable 
distance from this country and consequently we do not possess the same faci
lities for obtaining information from them as we do, say, in regard to Kenya 
or Zanzibar. Owing to this fact there can scarcely be any doubt that the 
interests of Indians there have suffered materially. While in regard to ^frt 
Africa and South Africa we receive information frequently, so far as these 
Colonies are concerned it is only now and then that we revive authoritative 
information with regard to the problems affecting Indians there. The Gov
ernment of India sent a Commission in 1914 to Fiji, British Guiana, Trinidad 
and Jamaica. After that I believe Committees were sent both to British 
Guiana and to Fiji in 1921, and so far as British Guiana is concerned Sir Maharaj 
Singh was depu^ to make inquiries into certain questions in 1924 or 1926. 
I do not think taking Government of India committees only into account we 
possess any information with regard to Fiji or British Guiana later than 
1924 or 1925. Lately Mr. Kodanda Rao, Secretary of the Servants of India 
Society, who during his tour abroad visited these Colonies has added to our infor
mation with regard to the position of Indians there. He has contributed valua
ble articles, if I may say so, to the press dealing with the educational and 
economic difficulties of Indians in Fiji, Trinidad and British Guiana. In 
view of this I shall not be able to give as full information with regard to the 
difficulties under which Indians labour in the three Cok>nies with which my 
Resolution deals as I would like to do on an occasion like this, but hope 
all the same to be able to place sufficient information before the House to 
make out a case in favour of the course I have ventured to suggest.

Now, I have drawn the attention of the Government of India primarily 
to the educational and economic interests of the Indians in these Colonies. I

This CounoU reoommends to the Goromor Goneral in Council to take ateiM—
(a) to protect the Intererta, partioulariy eoontwnio and educational, o f th T b d iu n  

in Fiji, British Goiana and Trinidad, and 
(fc) to aecore the appointment o f Agents o f the GoTanment o f India for th e* 

(Colonies.
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iihall deal first with the situation as it is in British Ouiana and Trinidad. The 
first thing that strikes any one who studies the educational question there ifl 
the dominant position occupied by the Church in the educational field. Now, 
Sir, we in India have no hostility to missionary enterprise of an educational 
character. We value missionary educational institutions where they are 
conducted on proper lines. We want that the field should be left open to 
missionaries in these Colonies also, but in British Guiana and Trinidad the 
schools are almost all Church controlled. In other words, the Govemmenta 
concerned have abdicated their responsibility in favour of the Church. Now, 
this is not an arrangement that has given satisfaction either to the people of 
those Colonies or to the people of India. Indeed, the connection between the 
State and religion is so close as to have given rise to strong criticism by official 
bodies on more than one occasion. To clinch my point I would point out that 
the Bishop of British Guiana gets a special grant earmarked for missionary 
work among East Indians and that the Trinidad Gk>vemment gives the mission* 
settled there an ecclesiastical grant of about 50,000 dollars. I shall place a  
few figures before the House in order to enable it to understand fully the situa
tion and to compare it with that which exists in Dutch Guiana, where also 
a pretty large Indian population is to be found. In Dutch Guiana there are 
about 43 Government schools and 79 mission schools. These figures relate to 
primary education. Thus, there is one Grovernment school to two mission 
schools. In Trinidad, however, there are 45 Grovernment and 245 mission 
schools, or one Gk)vemment school to about five and a half mission schools. 
In British Guiana there are only four Grovernment schools and all the rest 
numbering 173 are controlled by the missions. That is so far as British Guiana 
is concerned there is no State system of education at all. The entire system 
is in the hands of missionary bodies. Now, this question has been examined 
more than once by various Commissions. I gather from the Pillai-Tiwary 
Report of 1922 that a Royal Conunission of 1871 reconmiended the recognition of 
Government responsibility for education as far back as 1871. But till 1922 
not the slightest heed had been paid to this recommendation. In 1924 a 
Commission was appointed to consider the educational system of British Guiana. 
I find &om the Report of the British Guiana Commission whose reconmiendar 
tions led to a change in the constitution of British Guiana that the British 
'Guiana Education Commission of 1924 scathingly condenmed the existing 
system. It recommended that the State should accept direct responsibility 
for education and gradually replace the denominational schools by State 
schools. But its recommendations had not been acted upon till the date of 
the visit of the British Guiana Conmiission to British Guiana, that is, up to 
the year 1927. The British Guiana Education Commission, considered both 
the question of educational policy and that of administrative control and in 
regard to both of them they pointed out that it was urgently necessary that 
the State should recognise its responsibility and instead of leaving educational 
control in the hands of missionaries manage the entire educational system 
itself. Now, Sir, I am aware that the Mayhew-Marriot Commission which 
examined the educational system in Trinidad was of a different opinion. While 
deploring the inefficiency of the denominational schools this Commission 
advocat^ their reform o^y and not their replacement by State schools. Mr. 
Mayhew in a supplementary report on Trinidad advocated that while Christian
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preachers should have the right of entry into non-Christian schools for giving 
leligious instruction, the preachers of non-Christian religions should not be 
given similar rights. But nevertheless the Commission recorded that there 
was a general feeling in Trinidad that Gk)vernment schools should be estab
lished in preference to Church controlled schools. This opinion prevailed 
among the teachers who were almost entirely Christians. The House will 
lihus realise that a change in the present system of education is desired not 
merely by non-Christians but also by the Christians themselves and that various 
fesponsible Commissions appointed by His Majesty’s Government have further 
laid stress on this reform and pointed it out as fundamentally necessary to any 
substantial improvement of ^ e educational system in these Colonies.

Now, how has the present system affected Indian education ? The 
backwardness of Indian ^ucation in British Quiana and Trinidad is due to 
various reasons. It is partly due to the failure of the State to discliarge its 
responsibility, partly to the failure of the Indians to appreciate the value of 
education and partly to the present system of education which allows Christian 
missionaries to control primary education. Education is compulsory for all 
children between five and 12, but compulsion has never been properly enforced. 
8o far as girls are concerned they were formerly exempted from compulsion at 
the request of the Indian community. But Indian opinion on this subject 
changed about three years ago and compulsion is now applied to them. Never
theless Indian education continues to be backward and is in a more backward 
condition than not merely European education but also Negro education. This 
is in part due to the reluctance, the natural reluctance of Indians to send their 
boys, and particularly their girls, to schools controlled by missionaries where 
religious instruction forms an important part of the education that is given. 
Apart from this. Sir, the education is thoroughly inefficient. The British 
Guiana Commission of 1926 had these remarks to make with regard to the 
educational system of the Gokmy:—

** It cannot be too frequently pointed out they said, that in British Guiana the only 
way in which a child can hope to obtain the elements o f a praoticai as well ae a literary 
education is by graduating tiuroug^ a criminal oooit or as an orphan for the Govemmeni 
industoial school
Surely an educational system which is so strongly condemned by a responsible 
Royal Commission ought to be changed fundamentally without the least delay 
and yet notwithstanding the reports of Commission after Commission the old 
system has continued unchanged up to the present day. At present taking 
all the pupils that are in primary schools one finds that although Indians form 
the largest racial group in the Colony and are about 42 per cent, of its popu
lation, their children constitute only about 26*5 per cent, of the children in 
primary schools. It is clear from this that Indian children are in an extremely 
backward condition educationally and that it is necessary in their interests 
that the Government of India should take up this question and see that the 
Indians in these Colonies receive that education which will enable them to 
develop themselves fully.

Now, Sir, I will pass on to Fiji. The educational condition of the Indians 
in Fiji is no better than that of Indians in British Guiana and Trinidad. I
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have beea told by Mr. Kodanda Rao whom I have referred to already that 
according to his information the total school-going popula4̂ ion in Fiji is about 
23,000. Now, the Fijian pupils at school are about 12,000, while the Indian 
pupils are only about 4,000. It is obvious from this that Indian education has 
been neglected as cx)mpared with Fijian education. If we take the figures relat̂  
ing to educational e^enditure they disclose the same tale. About £ 17,000 is 
spent on the education of the Fijians, while Indian education receives only about 
£11,000. To appreciate what this means one should know that the percentage 
of the Indian population in Fiji is about 43 and that Indians are the poorest 
of the communities inhabiting Fiji. It is clear from this that unless the Fqi 
Government conics to the aid of the Indians their educational problems will 
never be solved. Indian education has sufiered considerably owing to ah 
idea on the part of the authorities that the Indians must contribute substan
tially to their education. Now, I could well have understood such a demand 
on the part of the Fiji Grovernnient, had it concerned, say, higher education 
but I do not know, Sir, of any civilised Government which asks to pay for 
the primary education of their children. Nevertheless in Fiji the various 
communities are cxp^cted to pay towards the provision of primary education 
for their children. This system is manifestly unjust and every one will admit 
that it requires to be immediately changcd. Now, it is sometimes said, Sir, 
that the Indian contributions to revenue are unsubstantial. The Indians 
however challenged this statement. It is not possible for me to place figures 
before this House which show how much is contributed by Indians as compared 
with other communities to the public revenues. The Indians however claim that 
they contribute indirectly in a substantial degree to the revenues of the Colony. 
Apart from this, Sir, there is a direct tax called the residential tax and in 
1931 Indians paid £17,000 out of £25,000 received by the Government from this 
tax. I cannot give the figures relating to a later date as a separate report on 
the residential tax has been discontinued since 1932 but the 1936 report states 
that out of about 23,000 persons liable to pay the tax about 19,000 were Indians,

Another fact. Sir, that I should place before the House is that although 
Indian education is deficient both in quantity and quality, Indian children 
are not in practice allowed to be admitted into European schools. There ia 
no written prohibition but the missionaries are a£n^ of admitting Indian 
children as they believe that, notwithstanding the withdrawal of a circular 
which formerly prohibited the admission of Indians into European schools, 
the policy of the Fiji Education Department has not changed.

Again, Sir, there is an examination held in Fiji called the New Zealand 
Proficiency Examination which entitles successful candidates to free secondary 
education in New Zealand. I understand that, so far, not a single Indian candi
date has been allowed to sit for that examination. It appears ̂ at the selection 
of candidates is in the hands of the Fiji Education Department. This is an 
important matter which requires examination at the hands of the Indian 
Government and I hope that it will be taken up immediately. Again, the 
curriculum in InHiaT) and Fijian schools is lower than in European schools 
and very scanty provision is mad  ̂for the teaching of TOngHah to which Indians 
naturally attach ooniiiderable importance.
H97G8 D
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Now, Mr, this backwsrdn^ in education is not due to the fai)lt of Indians. 

Tfcey have ^ n  demanding eompalsory education since 1914. They ate 
w i)l^  to pay a special tax for the education of their children. A Rating 
Ordmance was passed several j^ars ago but it has not been enforced because 
the Fiji OovemiDent has found itself unable to devise a system which would be 
equitable to all. -

What I have said so far, Sir, is enough to show the present educational 
tondition of Indians in these Colonies and the causes that are responsible for 
them. Now, I will say a few words with regard to their economic condition. 
I shall take British Quiana first. There were serious labour disputes in 1935. 
The Government appointed a Commission to consider the matter. The 
TtK̂ ian community was not represented on this Commission and fearing that 
its case would not receive adequate consideration refused to tender evidence. 
But the Report of the Commission, I am glad to say, is of so impartial a character 
that the Indian community has approved of its recommendations. For this 
reason, Sir, I need not go into the details of this question but there are one or 
two things which I think it is my duty to place before the House. This Com
mission has found that Indian labour is thoroughly disorganised and is unable 
even to present its case properly to the authorities. It has also come to the 
'conclusion that Indian labour exceeds the requirements of the industry and 
consequently is unable to bargain properly with the magnates of the sugar in- 
dust]^. Dealing with the grievances of the Indians it has, reading between 
the lines, justifl^ the complaints of Indian labourers with regard to the long 
hours of work in the field and factory and to the difficult conditions under 
which they had to work. An instance of this is the failure of the industrialists 
to inform the labourers on sugar plantations of the rate of payment for the 
task assigned to them at the commencement of the week for which the task is 
given. Another complaint of the Indian labourers is that the husbands are 
fined when the wives are believed not to have worked efficiently. This is 
an old complaint to which the Pillai-Tiwary Committee referred in its report in 
1922. But nothing has so far been done to remedy it and this Labour Disputes 
Commission has again drawn the attention of the Government of British 
Guiana to it. Another point. Sir, which deserves to be placed before the House 
is that, although the indentured system has been done away with in Britirii 
Ouiana, there is a large number of resident Indians on the sugar estates living 
mider the control of the managers of these estates who, in the opinion of the 
Labour Disputes Commission, are practically in the same position as the old 
indentured coolies but witjiout any of the advantages which the latter enjoyed. 
The Government of British Guiana had in the old days passed certain laws 
for the benefit of indentured labourers and had appointed certain officers to 
look after their welfare. The abolition of indentured labour and the deterio
ration in the economic position of the Colony led to the abrogation of these 
laws and the abolition of the posts of officers whose business formerly it was to 
watch over Indian interests.

The old law* being no longer in force, the Indians resident on sugar estates 
«i»  living mider {saetuaily the Mme conditions as the old indentored coolies 
without even that much of protectioii whic^ tto indentuied oocdies.enjoyed.
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In order to produce a better atmosphere and in order to bring about better 
relations between the employers and the employed, the Labour Disputes Com
mission have recommended that an authority should be established to deal 
with the interests of the labourers and their employers. This is the most impor
tant recommendation of the Commission. The Qovemment of India had 
the recommendations of the Commission under their consideration some 
time ago. I trust that in the Despatch which they have sent to His Majesty’s 
(Government they have stressed the importance of this recoumiendation and 
that they will do all that lies in their power to have such a body appointed in 
order that the interests of Indians may be properly safeguard^. Now, Sir, 
I turn to Fiji.

Thb H o n o u ra b le  th e  PRESIDENT ; I must draw the attention of the 
Honourable Member to the fact that his 30 minutes have already been exhausted. 
There are several Resolutions before the Council today, and the Honourable 
Member has not yet touched the second part of ii^ Resolution. I will 
give him five minutes more because I cannot afford to be over-indulgent today. 
I vrill give him five minutes for finishing his speech.

The H o n o u ra b le  P a n d it  HIRDAY NATH KUNZRU: Thank you. Sir.
In Fiji, the main question is this. A large majority of the Indians there 

work as tenants either of Fijians or of the Colonial Sugar Refining Company. 
They hold land on leases of 21 years and they do not know what their position 
is going to be in the future. They do not even know whether the term of the 
leases which will expire shortly will be extended by even a few years. This 
is a matter which has been more than once brought to the notice of the 
Government of India, and I trust it is engaging their attention as its impor
tance deserves. There are other matters also, for instance, those with regard 
to the employment of Indians, except in subordinate posts in these Colonies, 
the non-recognition of marriages celebrated in accordance with Hindu and 
Moslem custom in British Guiana, to which the Pillai-Tiwary Report drew 
attention in 1922, and so on, which I might have brought to the notice of the 
Government of India but I know that they are aware of these questions, and 
that they are only waiting for a proper opportunity in order to bring them to 
the notice of the Governments concerned.

I will now pass on to the second part of my Resolution which, in my 
opinion, is its most important part. The Government of India themselves 
some years ago asked that they should be allowed to send an agent of their 
own to Fiji, but imfortunately, their request was turned down by the Colonial 
Secretary. As regards British Guiana, the representatives of British Guiana 
who visited this country in 1920 and 1923 in order to persuade the Govern
ment of India to re-open emigration to British Guiana themselves under 
certain conditions suggested that a representative of the Government of India 
should be appointed in British Guiana to look after the interests of the Indians 
who emigrated there in consequence of the acceptance of the scheme pro
posed by them. It is true that the scheme was not accepted owing to the 
financial depression that supervened soon afterwards in British Guiana and 
for other reasons also, but the principle of the appointment of an Agent, it 
seenw to me, has been conceded by the Legislature and the Government of 
British Guiana. New emigrants may not go firom here to British Guiana
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but the Indians who are in British Guiana are the descendants o f the old 
indentured settlers. It is therefore only proper that the Gk)vemment o f 
India should be allowed to send an Agent o f their own to look aftei  ̂ their 
interests. It may be said that the appointment o f an Agent o f the Government 
o f India in these Colonies will interfere with the authority o f the Colonial 
Qpvemments concerned. I ventured to demur to this proposition. We 
have Agents o f the Gk)vemment o f India at present in more than one place— 
in South Africa, in Ceylon, and in Malaya and we have yet to learn that the 
authority o f the Governments o f  tnese places has in any way suffered by the 
pre^nce of the Agent o f the Government o f India. On the contrary I think 
that the Agents have considerably lightened the burdens o f these Adminis- 
trationfl. Information regarding Indians settled abroad reaches India periodi
cally. , It reaches this country sometimes in a more or less exaggerate form 
an^ gives rise to serious apprehensions and creates great bitterness o f feeling. 
What is desirable in the present state o f things ? Should rumours be a llow ^ 
to circulate ? Shoidd inaccurate information tending to embitter relations 
between England and this country be all that should be allowed to reach us ? 
Or should there be a representative o f the Government o f India who will send 
authoritative information here and who will be able to represent matters on 
behalf o f the Government o f India in a proper way to the Governments o f 
these Colonies ? I am sure that Honourable Members who consider this 
question dispassionately will arrive unhesitatingly at the conclusion that 
it is in the best interests, both o f Colonies concerned and o f India, that the 
Government o f India should be allowed to appoint Agents o f their own to look 
after the interests o f the Indians settled there. These Agents may be ap
pointed in Fiji, British Guiana, and Trinidad and it may be, in Jamaica also. 
Or there may not be an Agent for each o f these Colonies separately. The 
Agent in British Guiana may be able to look after the interests o f Indians in 
T r^ d a d  and Jamaica. But it is necessary in any case that they should be 
able to send their representatives to these parts in order that the interests o f 
the Indians may be properly safeguarded and that good relations may be 
maintained between India, England and the component parts of the Empire.

The H onou rab le  Mr. P. N. SAPRU (United Provinces Southern : Non- 
Muhanmiadan): Sir, the most important part o f the Resolution which the 
Honourable Mr. Kunzru has moved is the second part in which he says that 
the Government o f India should secure the appointment o f Agents o f the 
Government o f India in these Colonies. The Government o f India has a 
special responsibility in regard to Indian settlers in these Colonies. The Indian 
settlers in these Colonies went under the system o f indentured labour, which was 
abolished, I believe, in 1917 or 1918, thanks to the efforts o f the late Mr. Gokhale. 
So far as British Guiana is concerned, Mr. Kunzru has pointed out that the 
Indians there, in the matter o f education, labour under certain difficulties. 
There is, in that Colony, a close connection between the Church and edu
cation. He has very rightly pointed out that that is not the case in Dutch 
Guiana. The schools there are controlled by the Church and there is a 
good deal o f missionaiy. propaganda. Thiais a ftate o f a& irs which has to  be
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righted and I hope that the Government of India will look into the education^ 
oonditions of Indians in British Guiana. Then, Sir, so far as the economic 
condition of the Indians in British Guiana is concerned, he has referred to the 
Report of the Labour Disputes Commission which was published on the 16tli 
December, 1936, Now, that Commission when it was appointed was, if I 
may use a familiar term, boycotted by the Indians. But the Report is a really, 
good one and the Indians now say that the Report is an impartial one. Now, 
the number of Indians in British Guiana is, I believe, 136,000 and out of this 
number 54,000 persons are engaged in the sugar plantations. The Indians 
form over 90 per cent, of the resident labour employed on these sugar plan
tations. Besides resident labourers there are many non-resident labourers 
on these sugar plantations. The Commission was appointed because of great 
labour unrest. There had been strikes and it was considered necessary to 
go into the whole question of these labour disputes. The Commission pointed 
out in their Report that the Indians had very genuine grievances and in fact 
in paragraph 63 of their Report they seem to suggest that the present situation 
is in some respects even worse than the position under the system of indentured 
labour. Under the old immigration system we used to have an Agent-General 
and it was his duty to primarily enforce immigration laws. Now, the post 
of Agent-General was abolished in 1931 and we have no one in British Guiana 
to protect our interests. Passing on from British Guiana to Fiji, we find that 
in Fiji the Indians have many economic grievances. “ When the Fiji Islands 
were ceded to the Crown it was proclaim^ that the land would belong to th# 
Fijians and the position is that up to now, with the exception of a large con
cession to the Colonial Sugar Refining Company, very few freeholds have been 
granted. The Fijians cannot lease their lands without the consent of the 
Government; leases beyond 21 years are disallowed. This may have done some 
good because Fijians had until lately little idea of land values ; but the time haa 
arrived when the land question ought to be viewed both from the Indian and 
the Fijian point of view. There is a good deal of unoccupied land which can 
be provided for both the communities. This was pointed out by Mr. 
Andrews in a series of interviews which were published in the ServatUs of India 
newspaper. The indenture system was abolished in 1917 to 1920 and Indiana 
have acquired many leases from the Fijians after the termination of the in
denture system. During the next ten years the position of the Indian lease
holders ^ 1  be very precarious. The Colonial Sugar Refining Company 
to which I have just made a reference lets out its freehold land on a renewable 
tenancy with very stringent regulations concerning the method of cultivation. 
Indians want better terms and the position is that Indians under these tenancies 
are badly in debt. Mr. Andrews in one of his interviews has suggested that an 
agricultural sugar expert should be sent out by the Government of India to 
Fiji so that he may be able to get easier conditions for the Fijian Indians.

Sir, so far as education is concerned, it has made little progress among 
Indians in Fiji. The proportion spent on Fijian education tod also on 
EJuropean education is comparatively much more than the proportion spent 
on Indian education. The figures were referred to by Mr. Kunzru and I wiU 
not go into them. The Fijians are being educated î t a grater rate than the 
Indians, and so far as female education is coacaned it is lag^g seriouriy
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behind. The Indian literates fonn only 20 pei§t:eht. of the school-leaving 
children; the Fijian Kterates form about 90 per cent, olf the schooU^vipg 
cliildren. Then there is alec what might be called a sort of racial segregation 
in Fiji. Indians and Europeans cannot be educated together. School build
ings are not sufficient, tteachero are lacking and as educated Indian Fijians 
want educated wives there are increasing difficulties so far as the marriage of 
girls is concenied. There^are|Very few secondaryĵ schools for girls.

Sir, I will not deal with the question of Trinidad at length. The Honourable 
Mr. Eunzru has referred to the position of Indians in Trinidad. Jhere are 
about 361,000 Indians in Trinidad. As Mr. Kunzru has very rightly pointed 
out, we have Agents now in South Africa, in Kenya, and in Malaya, and these 
Agencies have done good. They have promoted better relations between 
South Africa and India and there is no reason why there should not be Agents 
in these three countries also. The interests affected are large. We have a 
special responsibility for the Indians who are settled in these countries. We 
must effectively see that their interests, educational and economic, are pro
tected, and there is, I think, an overwhelming case for the appointment of 
Agents in these Colonies. I hope. Sir, that the Government of India, which 
tiJces a special interest in the question of Indians overseas—and we have hardly 
any differences with them in̂ this regard—will accept this Resolution.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab 
Non-Muhanmiadan): Sir, I rise to support the Resolution which has been 
moved by my Honourable friend Mr. Kunzru. He has dealt with the Resolu
tion exhaustively and has left little for me to say. What I want to impress 
upon the House and upon the Government of India is the disabilities wliich the 
Indians, Hindus and Muhammadans and Sikhs, suffer as regards the marriage 
laws in British Guiana and in Trinidad. As far back as 1922 the Govern
ment appointed a Committee to report on the schemes of Indian emigration 
to British Guiana. This Committee also reported upon the existing marriage 
laws and the disabilities which such laws imposed on Indians. In Trinidad 
as also in British Guiana unless the marriages of Indians are registered with 
the Immigration Officers their offsprings are treated as illegitimate and are 
not allowed to inherit the property of their parents. This Committee, Sir, 
to which I have referred made this recommendation in 1922 to the British 
Government. This recommendation is incorporated in paragraph 162 of the 
Report and is printed at pages 72 and 73 of the Report. I will only read an 
extract for the information of this House.

** But, in our opioion, marriages celebrated according to Indian cust0j[u should 
rocogmsed as lawful, without the imposition of unnecessary and irritating condition* 
guch as vequking the registration, either by the parties themselves or the priests conoemad 
of the marriages before or after the performaaoe of the ceremony. £ven if rsgistratioa 
of marriages be insisted upon for one reason or another, it should be clearly stated that the 
ftiilure to do so would in no wise affeot the validity of such unions. The Indians, Hindus 
M weU as Muhammadans, brought to our notice the anomalous position in which tbey 
were placed under the present law and strongly pressed for the recognition of Indian 
marriages celebrated according to their respective religious eeremooies and customs as
lawful.............We lay special stress on thS urgent necessity of an early solution of this
question which is of loiig standing, and vitally affects the social well-b^g of the East 
ffyitMH commmiity in Bkitiih Ouiana **.
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Sir, years have passed and no serious action seems to kave been tiê ken hj 
the Government to remove this great disability of the Ii^ians.

T he H o n o u r a b le  th e  PRESIDENT: Registration could not ha-w 
done much damage.

T h e H o n o u r a b le  R a i B a h a d u r L a la  RAM SARAN DAS: Sir, i *  
is a question of religious sentiment and in religious sentiment arguments do 
not count.

T h e H o n o u ra b le  S ir  DAVID DEVAD0S8 (Nominated: Indian 
Christians) : What objection is there to registration after the ceremony ?

T he H o n o u r a b le  th e  PRESIDENT : Provided the ceremony is accord
ing to Indian law, there is no trouble.

T he Honourable R ai Bahadur Lala RAM SARAN D A S : With due 
deference to you, Sir, I may say that this question was seriously taken by the 
IndianK ŵ ho are now living in Trinidad. In 1932 the Sanatan Dharam Prati- 
nidhi Sabha, Punjab, of which I have the honour to be the President, received 
complaints, one after another, o f the disabilities and of the inconveniences 
Indians in Trinidad are suffering from. Even in the case o f marriages which 
w ere celebrated years ago, if they had not been registered with the Emigrar 
tion Officers, their progeny was considered to be illegitimate. In 1932 the 
Punjab Sanatan Dharam Pratinidhi Sabha m ade a representation to the 
Government o f India on the subject and I had to see the officers concerned. 
The Government of India were good enough to recommend this matter to the 
British Government. When I was in tiondon in 1932 I called at the Colonial 
Office and saw the authorities there also and I understood from them that they 
would do whatever was possible in the matter. Now, Sir, five years have 
passed and nothing material has been done in the matter and the people are 
getting so much fed up that-------

T he H o n o u ra b le  P a n d it  HIRDAY NATH KUNZRU; The law 
has been changed in regard to Moslem marriages, I understand.

The H onou rab le  Rai Bahadur L ala  RAM SARAN D A S : As far as 
my information goes, there has been no change so far as the marriages of 
Hindus are concerned. The people are very much fed up and the week before 
last they sent a representative from Trin id^  to India to seek our co-operation 
and help in this matter. I think that in matters of religion no arguments ought 
to be advanced. In Muhammadan Law it is said that anybody who questions 
the reasonableness of any religious commandment is an infidel. As far as 
religion is concerned we dare not and according to our faith must not argue 
upon religious commandments. This is a very serious question and there
fore I trust the Government of India will insist upon the Colonial Governments 
concerned not to enforce the laws against religious commandments of the Indian 
people who are abroad and overseas.

T he H o n o u ra b le  K u n w a r S ir  JAGDISH PRASAD (Education, Health 
and Lands Member): Sir, my Honourable friend Mr. Kunzru in speaking on 
this Resolution has placed the facts with his usual thoroughness and accur^y. 
I think the House would share with me a feeling of gratefulness for his brings- 
ing up this very important Resolution dealing with the educational and eco
nomic situation of Indians in the Colonies of British Guiana, Fiji and Trimdad.



(Sir Jagdish Prasad.]
Ab he admitted himself in the oonohiding portion of his speecĥ —and these 
remarks have been endorsed by other spe^ers,—the vital part of his Resolu
tion is the second part, namely, that Agents should be appointed in these 
Golonies. I confess that n^ver was the necessity for Agents in these Colonies 
brought home to ipe more forcibly than today. (Applause.) In dealing with 
many of the points brought forward this morning, my information as far as it 
goes through representatives of the Government of India, is now nearly 12 
years old. I am unable to say on the basis of information received through 
our representatives what is the present position in regard to the many points 
that have been raised this morning. I shall first deal with the question of 
Agents as that is the most important. We fully recognise that without Agents 
we are unable to obtain first-hand information as to what is going on in these 
Colonies and I think it will be agreed by Honourable Members that up to date 
and accurate information is probably the best corrective against misapprehen
sions in this country and against alarmist views in regard to what is happening 
abroad. Moreover, we all recognise that with the growth of national con
sciousness, with the development of self-governing institutions in this country, 
the Central L^;islature and the people are taking more and more interest in 
what is happening to their nationals abroad. I think this concern for the 
fortunes of their countrymen m distant lands is likely to grow as self-governing 
institutions develop more and more in this country. It is a natural feeling and 
any Government must take note of what is coming. Our experience, as 
my Honourable friend Mr. Kunzru has already point^ out, of the Agents in 
South Africa, in Malaya and Ceylon has been that not only have they rendered 
useful service to us but I am sure that if the (Jovemments concerned were 
asked they would agree that they have been of great benefit to these Govern
ments themselves. There is no question as far as I can see that the appoint
ment of these Agents is likely to embarrass the Governments to which they are 
accredited. I can therefore assure my Honourable friend and the House that 
the Government of India wiU spare no efiEorts to do their utmost to secure 
the appointment of Agents wherever feasible. (Applause.)

I now. Sir, come to the other points dealt with during the course of the 
discussion. The House will not expect me to cover so large 

1 p a  fieij in great̂ detail. Nor will it be necessary if I can give 
the assurance that all the points that have been mentioned 

during the debate will be carefully examin^ by the Government and that 
wherever necessary we shall take up the question with the Colonial Govern
ment concerned. My Honourable friend Mr. Kun̂ nni started, I think, by 
referring to the educational problems in British Guiana and Trinidad, and 
he said that the main question was that tl̂ p educational system there was 
largely controlled by missionary bodies and his suggestion was that this system 
of ̂ ucation by missionary bodies should be replaced by State-controlled educa
tion, I think I might remind my Honourable friend that one of the reasons 
for tifis devejopment is historical. Most of the Indians, as he himself pointed 
otit, were sent there as labourers under indenture. Nobody was much interested 
in their education and I think Mr. Kodanda Rao himself, î  one oif his articles,
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has said that the Indians should be grateful to these midBidnaries fdr having 
brought (^ucation to them. (An Hommqble Member : Waa not the State
there to looli: after them ?’ ') What 1 am saying is that, while criticising thia 
system  ̂ let us not be ungrateful. At that time missionaries were the only 
bodies interested in the education of Indians. It may be said that their object 
was not solely education. (An Honourable Member : Was not their interest
proselytisation ” ?) I am coming to that, Sir. Whether their interest was 
proselytisation or not, if you look at the actual facts you will see that there 
have been very few converts to Christianity. I think it will be admitted that 
most of the Indians even now have retained their religion, whether as Hindus 
or Moslems. I am only stating that, while criticising the system, let us not 
forget the debt that Indians owe to missionary bodies in regard to the spread 
of education. As I said before, for historical reasons in these Colonies of British 
Guiana and Trinidad, the schools are largely controlled through a system of 
Government aid to these missionary bodies. We shall examine this position. 
We shall see what can be done. As my Honourable friend Mr. Kunzru him
self said, so far as the Education Department is concerned, they themselves 
are, I believe, in favour of a system of State control because they feel that 
education will be much more efficient under the State than it is under mis
sionary bodies. It is also true that in looking into comparative figures there 
is no doubt that there is great scope for the expansion and the improvement of 
Indian education. As compared with other races, they are certainly back
ward and there is much leeway to make up. My Honourable friend has 
quoted the recommendations of the Education Commission. Since the Educa
tion Commission reported, the matter has been brought to the notice of th# 
Government of British Guiana. Certain conferences were held, certain pro
posals were made but there is no doubt that much remains to be done. As 
regards Fiji again, though there has been a good deal of improvement since 
1929 there is no question that the expenditure on Indian education is certainly 
much less than on the other two races, namely, Europeans and Fijians. The 
latest figures, as far as I have been able to make out, are that, while the expen
diture per Indian child from colonial revenues is only Ss,, 6d., that on the Fijian 
child is lis . 7rf.; that while the percentage of Indian boy  ̂ at school is only 
34, that of the Fijian is 74. The position is much less satisfactory in regard 
to girls. But I think the matter is before the Government of Fiji. It is being 
considered and as we all know here, the position of education in India itself 
aftei several years is not so very satisfactory. This is a difficult question. 
It takes time. In the end, it is a matter of finance, apart from customs and 
historical reasons. As I have said, we will examine the question again and we 
will see what can be done in regard to it.

Now, Sir, leaving the question of education, I come to the economic posi
tion of Indians in these Colonies. As my Honourable friend Mr. Kunzru 
said, so far as Fiji is concerned the main problem is the question of land tenure. 
Most of the Indians there, the large proportion are agriculturists. The best 
lands are those which are under sugar cultivation and naturally there is a 
certain amount of competition to secure these lands. As was pointed out by 
Mr. Sapru, there is a system of leases and a good many of these leases will be 
coming to an end shortly and naturally there is great anxiety among th#



[&  Jagdiah Pmsad.]
Indians m  to wlurt is going to happen. Will the leases be rmewed, and if 
tiiey will be renewed, at what rates * Whether they willhave to pay premia 
—^whethertherewilll^other difficulties placed in their way. The problm is 
certainly argent and extremely difficult and I can assure the House that the 
Government of India are fully alive to their responsibilities and we shall do 
all we can to see that the interests of Indians there are properly secured. Aa 
regards British Guiana, the position there again is that most of the Indians 
are labourers. As was point^ out by my Honourable friend Mr. Kunzru, 
after the system of indenture was abolished, the protective measures that 
werc taken, the legislation that was enforced ^ ile  the indenture system pre* 
vailed, with the abolition of the indenture system the protective legislation 
also disappeared. There were labour troubles continuously for three years 
and, as was pointed out, there was a Labour Disputes Ck>mmission appointed 
whoM Report is in the hands of Honourable Members and which has been 
received with satisfaction by the Indians in British Guiana. It is regarded 
as a fair presentment of the case. The Government of India have already 
oommunicated their views on this Report and I can assure my Honourable 
friend and this House that they have, in making their recommendations, done 
all they canto see that some measure of protection is afforded to Indian labour 
in British Guiana. We hope that measures will be taken to obviate the un
fortunate riots and differences that have occurred in the past between the 
mployers and the employees. In Trinidad—I may mention this, though 
it was not referred to by my Honourable friend—a Commission has also been 
appointed there, and the Governor is folly alive to the economic conditions of 
Indians there. We are awaiting the Report of this Commission before we are 
able to formulate our own conclusions.

My Honourable fiiend the Leader of the Opposition has raised the question 
of marriage laws in British Guiana and Trinidwi. I have not got very much 
up to date ii^ormation on this point. I should be very grateful to him if he 
will, at the end of the debate, give me the latest information which he has 
received from the gentleman who has come from Trinidad, and we will do 
what we can in the matter.

The Hokourable Rai Bahadiib Lai^  RAM SARAN DAS: Thank 
you. If you will permit, I will ask the gentleman who has come from Trinidad 
to interview you.

The HoNointABLE Kumwab Sib JAGDISH PRASAD; I should be 
very glad to see him and obtain the latest first-hand information in regard to 
this question of marriage laws in British Guiana and Trinidad. Sir, I think 
I have covered most of the points raised. I do not wish to detain the House 
any longer. I hope my Honourable friend must have concluded from the 
tread o£ my speech that this is a Resolution on which I have no intention of 
dividing the House. On the contrary, I have great pleasure in accepting this 
ResoluticHi. I may repeat again that we shall do all that we can for safeguard
ing the interests of Indians abroad. Their interests are constantly before us, 
and this Hou^ needs no assurance from me tiiat the Government of ^ d u  
^11 not m any way be remiss in doing what , they can tp protect and advance the 
legitimate interests of our countrymen abroad.
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The Honourable Pandit HIRDAY NATH KUNZRtJ : Mr, President 
I only to thank my Honoorabl^ friend Sir Jagdish Prasad for the con- 
ciKatory attitude di^ayed by him. He has correctly xmderstood the psycho- 
I6gy of modem India which cannot naturally divest itself of its responsibi
lities for the welfare of its nationals abroad. It is a matter of satisfaction 
that he has accepted our proposal for the appointment of Agents to these Colo
nies on behalf of Government. I trurt that the representations of the Govern
ment of India will meet with a favourable response from His Majesty’s Qovera- 
ment. Once Agents of the Indian Government are appointed, I have no doubt 
that all the questions raised here will receive due consideration at the hands of 
the Government of India. The appointment of Agents is a more important 
matter than the redress of any particular injustice.

The Honourable the PRESIDENT : The Question is :
This Coimoil rooommends to the Qovemor Gozieral in Council to take steps—

(а) to protect the interests, partioolftrly eoonomio and educational, of the Indians
in Fiji, British Guiana and Trinidad, and

(б) to securo the appointment of Agents of the Government of India for these
Colonies.”

The Motion was adopted.
The Council then adjourned for Lunch till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock, 
the Honourable the President in the Chair.

INDIAN SUCCESSION ACT (AMENDMENT) BILL.
The Honourable Sir PHIROZE SETHNA (Bombay: Non-Mubamma- 

dan): Sir, I ask for leave to introduce :
A Bill to amend the Indian Succession Act, 1925, as respects intestate succession 

mong Parsis.”

Sir, at this stage of the Bill it will quite suffice if in the course of the next 
minute or two I may be permitted to explain the reasons for introducing this 
measure.

As far back as 1866, that is, 72 years ago, two Acts were passed which were 
meant to be exclusively for the ben^t of the Parsi community. One of these 
Acts was known as the Parsi Marriage and Divorce Act. This Act, as 
Honourable Members will remember, was amended by a Bill which I intro
duced on 15th August, 1934, which was circulated for opinion, then referred 
to a Joint Committee and subsequently reached its third reading and was passed 
on 13th March, 1936, and has since become law.

The other Act, also introduced in 1865, was in regard to intestate succes
sion in the community. It was known as the Parsi Intestate Succession Act 
XXI of 1865. This was repealed by the Indian Succession Act XXXIX of 
1925. This however created no practical difficulty as the sections of the for
mer Act were bodily incorporated without any change in the Indian Succession 
Act XXXIX of 1925.



[Sir PhirozeSeihiLa.] ,
The cominimity is now of opiixum tbiftt existing Act requires to .be 

alteied in fcuzn and subotance foi dil̂ erent reasons ex{dained in the 
ment of Objects aad Reasons attached tq the Bill. The changes suggested 
and the additions made are with the general support of the community. Thej 
have been endorsed by. the Trustees of the Paisi Panchayat which body takes 
the lead whenever required in all matters affecting the community and in whose 
judgment the comn]̂ unity as a whole lays great reliance.

The Motion was adopted.
The Honourable Sir PHIROZE SETHNA : Sir, I introduce the Bill.
Sir, I have sent in a Motion this morning requesting that the Bill might be 

sent for circulation to elicit public opinion and that the opinions be asked for 
by the 15th January, 19M, at the latest. I am aware, Sir, of your ruling which 
you gave on the 28th August, 1934, according to which it was yonr wish that 
Members should follow the convention of allowing an interval of three days 
between the introduction of a BUI and the next stage. But, as you also 
observed, it was open to a Member to exercise his right if he cared to under 
Standing Order 37, which reads as follows:—

“ When a BUI is introduoed or on some subeequent ocoasion the member in oharg« 
may make one of the following motions in regard to his BiU, namely, (1) that it be takra 
into oonaideration, or (2) that it be referred to Select Committee or (3) that it be circulated 
for the purpose of eliciting opinions thereon” .
Now, Sir, the reason why I ask for permission to move that the Bill be cir
culated is that there are only two more non-ofl&cial days during this session, 
so far as we know. The first of them is the day after tomorrow, which will 
not permit of the three days’ interval. The second is on the 29th of this month, 
but on that day according to Circular No. 27 of the 13th September, 1937, 
there will be as many as 11 Resolutions on the agenda and as my Motion 
would come after them there is hardly any chance of its being reached. Conse
quently, if I cannot move the Motion during this Simla session, I will have to do 
so at the Delhi session which would mean that there would be very considera
ble delay in obtaining opinions. That, Sir, is my reason for requesting your 
permission to move that the Bill be circulated for opinion and I trust you will 
be pleased to accord the permission.

The Honourable Mr. HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : We can get over the difficulty if the Government by executive order
circulate the Bill and then the convention of the House might also be saved.

The Honourable the PRESIDENT : It cannot be done by executive 
order. Government can only publish it in the Gazette of India and then it 
serves the purpose. But that question does not arise at present. The ruling 
to which Sir Phiroze Sethna referred is the ruling given by me in 1934 and that 
ruling is distinguishable firom the present case. In that case the late 
Mr. Chari moved for the appointment of a Select Committee on a certain date. 
The Bin had been laid on the table for three days according to Standing Order 
and he had a right to move it. I simply pointed out to him the convenlaon 
which had arisen in this House and the practioe which hiA prevailed for a 
number of years, namely, that it was unusual for a M ^ber on theiasne data
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to make both those Motions, though he had the right to ihove tiie McHioii. 
I only pointed out the droumstanoes aiid left it to ^  option. In your case, 
Sir PhiroBe Sethnâ  the distinction is this, that while Mr. Chari could as a 
matter of right harv'e claimed to deal with that Bill on that occasion, you have 
no right after introduction to make a seccmd Motion. You now a^  me to 
exercise my discretion or rather you ask the Council not to raise any objection 
under Standing Order 37 of the Council,of State Standing Orders. Under 
tiiat Standing Order it iŝ  permissible after the introduction of a Bill at a 
subsequent date for any Member to adopt one of three courses— t̂o move for 
the consideration of the Bill, to ask for the appointment of a Select Committee 
or for the circulation of the Bill. The Standing Order is wide enough to give 
Honourable Members of this House power to waive any objection and it also 
gives the Chair power in the exercise of its discretion to suspend the Standing 
Order. In your case you have stated the special circumstances and as this 
Motion of yours is not likely to be reached at the next two meetings which 
are marked for unofficial business, in the exercise of my discretion allowed by 
the proviso to Standing Order 37 I ask Honourable Members if they have any 
objection to the Honourable Sir Phiroze Sethna making his Motion. 
(Honourable Members: ‘‘ No objection’*.) That solves the difficulty. I sus
pend the Standing Order. You can now make your Motion.

T he H onourable Str PHIROZE SETHNA: I am obliged to you, Sir, 
as also to the House for granting me permission. I now formally move:

** That the Bill be oiroulated for elioiting public opinion and the opinions be gnbmitted 
by the 15th January, 1938/’

The H onourable the PRESIDENT: The Question i s :
That the Bill be circulated for elioiting puUic opinion and the opinions be submitted 

by the 16th January, 1938.”
The Motion was adopted.

' ' INDIAN SUOOiidltJN AoT (AMbn>MBNT) BILL. 2 ^

RESOLUTION RE PAY OF THE I. C. S.
T he H onourable  M r. B. N. BIYANI (Berar Representative): Sir,

I rise to move the following Resolution:
, This Counoil recommends to the Governor General in Council to intimate to the 

SeGretary of State for India the wishes of this House that the rules as respects pay of the 
1.CJ3. be so amended as to reduce the present pay by at least 50 per cent.

Sir, I shall be very short in moving this Resolution. The two facts which
are necessary to establish the validity of my Resolution cannot be denied; 
one, India is a poor country with an average income of two annas per head per 
day and, secondly, its top-heavy administrative expenses. I do not want to 
take the time of this House by narrating the history of the I.C.S. in India 
from Lord Cornwallis to the Lee Commission which enhanced to a considera
ble degree the scale of pay and allowances of the I.C.S., nor by comparing 
the pay of the public services in other rich countries like Japan, England or 
America. It is an admitted fact that in every country the pay of the public 
service is lower than the I.C.S. This is an anomaly or evil of foreign domina- 
nion that the country is poor and the I.C.S. is highly paid.* The cost of living 
in this country is less than other countries while the pay is higher.



[M r . a  N .  B i y m i J

Apart from the pditioal oonBidecatioBS the times whea the Lae Commir 
AOM nxade the reoommendationB have changed. The prices of commodities 
have gone down considerably, in many cases more than 40 per cent. The 
second (diange that has come in the country is the aosmnption of power by the 
Ocmgress in seven provinces and tiie acceptance of a salary oi Rb* 500 per 
mensem by the Congress Ministe|«. Leaving aside the ridiculous discro- 
pancy in the pay of liie Ministers and the I.C.S., the burden of the I.0.& 
is very heavy on the provincial budgets. Nation-building activities sufiEer. 
In order to ^ d  money for nation-building activities and to bring the public 
services into conformity with the economic life of the teeming millions it is 
absolutely necessary that the pay of the I.C.S. be reduced at least by half. 
1 am sure that even with this reduction the civil servants can live honourably 
and deoen%. Therefore, the demand that I have made is very humble and 
I hope this House will accept it.

I understand that the Honourable Haji Syed Muhammad Husain has 
given notice of an amendment that the reduction be in accord with the economic 
conditions of the country. I would gladly accept the same. It would serve 
my purpose better because I am sure t^ t  the economic condition of the country 
would justify reduction by more than half which I have put in my Resolution.

Sir, with these words, I commend the Resolution for the acceptance of 
the House.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN (United Provinces 
West: Muhammadan): S ir , the amendment that I am placing befc»re the 
House would read with the Resolution thus:

This Ck>Qncil reoommends to the Goyemor General in Coonoil to intimate to the 
Secretary of State for India the wishes of this House that the roles m respects pay of the 
I.C.S. be so amended ss  to bring the pay into accord with*the economic conditions of the 
conntry.”

T h e  H o n o u r a b l e  t h e  PRESIDENT: The debate will now proceed 
shnultaneoasly on the original Resolution and the amendment.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN: The object of 
my amendment is this. I consider that the Resolution as it stands is not only 
uofair but is also injurious to the Administration.

T h e  H o n o u b a b l k  t h e  PRESIDENT: You are also aware that the 
Services are protected under the Government of India Act.

T h e  H o n o u b a b l e  H a j i  S y e d  MUHAMMAD HUSAIN: In this Resolution 
we only ask that a  recommendation be made and the S e c r e t a r y  of State be 
asked to consider this question. Now, a cut of 50 per cent, in the pay, I must 
confess, is preposterous. You certainly cannot expect a Civilian to come from 
England on that pay. 1 am taking the case of those who devote and ate pre- 
p a ^  to devote about 39 years of the best ^ rt of their life in this country, to 
serve tliis country. You cannot expect him to come on about Rs. 180 or 
Rs. 200 a month and-therefore this amendment points to something reasonable 
which may be accepted. My Honourable £ne^ the Mover has said that- he
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would accept this amendment, because it would meet his object md he imagines 
that if we consider the economic conditions of this country it will bring the cut 
to 60 per cent. There he will find himself disappointed.

The H o n o u r a b l e  Mr. B. N. BIYANI : More.
The Honourable Haji Syed MUHAMMAD HUSAIN : I am prepared 

to say that all those who say much or more ” would be thoroughly dis
appointed ; it would not come to that. However, I want to ask Honourable 
Members of the Treasury Benches to consider my amendment in a spirit of 
co-operation and in a spirit of sympathy. This Resolution only reconmiends 
that the pay diould be brought into accord with the economic conditions of 
the country. I am fully aware that the Service is protected and that neither 
this House nor, as a matter of fact, any authority in India can question it. 
But I cannot imagine how any reasonable perbon can say “ No ” to a 

suggestion that the scale of pay should be brought into 
accord with the economic condition of the country that 

they come to serve. When any one enters the Civil Service surely he 
enters with the idea of devoting the best part of his life to the Service 
until he becomes unable to do anything else. Therefore, on the one 
hand, he has to consider that the pay that he gets is such that with economy 
he would be able to save to the extent that he may be able to fall back when 
he retires from service or in time of need during service, but, on the other 
hand, he should also consider that the pay that he demands is such that the 
masters whom he is going to serve are capable of pajring it. It is not only a 
question of demanding a pound of flesh and saying that I must have it at 
any cost. As it is that pound of flesh may be t^en but that will be for 
a limited period. We want to come to a reasonable understanding, to sit down 
together for the benefit of each other and to come to such a conclusion that 
a reasonable amount of reduction might be possible. My amendment does 
not go any further. But if considering the economic condition of the country, 
a certain amount of reduction is essential, then I think it is only fair that the 
gentlemen who come forward to spend the best part of their lives here should 
also sympathetically consider the resources of the country. With this view 
there is one more important thing that I want to point out. Since the Lee 
Conmiisfiion the circumstances have considerably changed. You know that 
in the Provincial Services the scales of pay for new entrants have been changed. 
It is not exactly what it was. The expenses and the burden on the Govern
ment have considerably increased. The teeming millions, half naked and 
starving, it is they who have to pay for all this. Therefore, it is in every direc
tion that economy has to be effected, and why should one leave out this direc
tion altogether ? There are several items of expenditure which we cannot 
touch, at least there are two which have really put a great burden on this 
country. One is the white elephant which we have to main ain and that is 
the Army. You cannot touch that expenditure. Then there is the Govern
ment’s frontier policy which has involved India in terrible expenditure. Now, 
those expenses have to be met. And they have to be met by all-round 
economy. And therefore I would appeal to the Honourable Members on the 
other side at least to be prepared to consider that the pay ought to be brought 
within a reasonable limit and in accord with the economic conditions of the 
courtly. While I request the Honourable Members on the other side to
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' [Haji Syed Muhumnad Hiuain.]
consider tbtB question favmuftblj, 1 admit that I oaonot agree to the uudogjr 
that my friend the Mover has given of the much reduced pay of the Congress 
Uinistries. That ii merely a tem por^ phase. By temporary I mean that 
some of these gentlemen who are patriots and for whom I have great regard, 
have made sacrifices and they have come forward to accept the Ministries 
for only a short time.
, T h e  H o n o u r a b l e  t h e  PRESIDENT; There is no analogy whatever 
hetween the two. The Services joined under certain conditions ai^ it would 
be a breach of faith to cancel those conditions.

The Honoubable Hajt Svbd MUHAMMAD HUSAIN: But my Reso* 
lution relates only to future entrants. It is open to interpretation in both 
s e n s e s  but if the Honourable Members on the other side are prepai-ed to 
oonsider it witii reference to future entrants, I am prepared to waive it so fiar 
as the past is concerned. But what I want to emphasise is this, that I do not 
wish to sacrifice efficiency. But you cannot say that -efficiency in every case 
will be sacrificed if you ask for tiie consideration of some reasonable cut. The 
analogy that the Honourable Mover has given is really no analogy and we 
cannot accept that because in many cases that has not resulted in economy in 
the administration of the Government at all. In many cases you find that this 
acceptance of a small salary is more of a demonstrative oharacter than a 
constructive character. Although the pay is R«. 500, there is this allowance 
and that allowance, which brings it up to about Bs. 1,100. And what about 
the Rs. 5,000 motor for each member 1 I am quite prepared to say that many 
of the Ministers no doubt have made sacrifices, and their sacrifices, even if the 
pay had been Rs. 3,000 or Rs. 4,000, would have been just the same. They 
came forward and made their sacrifices in the spirit of patriotism. In their 
case, there was no pecuniary consideration at all. But I must again emphasise 
that these sacrifices are only for a few jem . But there are others who have 
not only not sacrificed but they have gained very much by even accepting 
Rs. 500 pay. I know that there are some who probably never owned a motor 
car in their lives! There are some who I am certain would not hesitate to use 
the drawing room as a dressing room wd the dining room as a bedroom! They 
have got a nice big furnished house from the Government, an allowance for 

a garden which probably will be usevl ->8 a ground for cattle! 
Therefore I cannot accept that analogy. As I said before I am certain that that 
Btep was more of a demonstrative than a constructive character.

T h e  H o n o u r a b l e  t h e  PRESIDENT: It was a spectacular move!
The H o n o u b a b l e  Haji Syed MUHAMMAD HUSAIN : That is so. Sir, 

Think of the number of Ministers there are now in comparison to the number 
before, their Secretaries and their staff. Has it done any good so far as the ex
penditure is concerned, or has it resulted in any economy ? However, I am glad 
^ t  the Honourable the Mover has accepted my amendment, though on a Affe
rent ground. I would also appeal to the Honourable Members on the other side, 
in a spirit of givo-and-take and in the interests of keeping better relations, to 
be at least prepared to consider that the pay of future entrants be brought in
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accordance with the economic conditions of this country. In any country, if 
there is im economic crisis, every soul comes forward to make sacrifices, and 
even women come forward ana present their wedding rings. I cannot claim 
the same patriotism from those who come into the Services from England. 
But I do expect some sort of sympathetic treatment.

With these words, Sir, I beg to move my amendment.
T h e  H o n o u r a b i k  R a o  B a h a d u r  Sm A. P. PATRO (Madras: Nom nated 

Non>Official): Sir, I oppose the Resolution as well as the amendment. There 
is absolutely no need for bringing this proposition forward unless it be, as was 
Bugges'ed, to have a spectacular demonstration of the programme of the 
Congress. It has been the fashion for some time to attack the I.C.S. saying 
that they are the enemies of the progress of the country and therefore they 
should be eliminated, or they should be placed imder some great disabilities. 
No more suicidal policy could be adopted by Indians. As the poet has said, 
the good that a man docs is interred but the evil that he may do survives. 
If we only look to the history of India, we owe the foundation of this great 
country to the ability, political genius and statesmanship of the I.C.S. We 
cannot easily forget the testimony of history. Whatever may be our pre
judices and beliefs at present, history has writ in golden letters the eminent 
services rendered to this country by the I.C.S. in building up the structure 
of the Indian Empire of today, to have the whole edifice completed in the 
form of the reform scheme. All this we owe to the great labours, experience 
and ability of the I.C.S. I do not, by saying this, mean that we do not owe 
a debt of gratitude to others. I do not minimise those of our countrymen 
who have been for the last 30 years labour’ng in the field of progressive 
development of this country. I do not forget them at all. But what is the 
problem today ? The underlying meaning of this Resolution is not so much 
to have a cut in the salary. The whole question reduces itself to this. Do 
you or do you not want the British element in the administration of this 
country ? Do you or do you not want the British to come here to help us 
in the administration of the country ? Is there no necessity for the British 
element to be here in this country ? On the answer to this question depends 
the solution of the problem. It is not that the Congress Ministry has reduced 
its salaries from Rs. 3,000 or Rs. 4,000 to Rs. 500 or Rs. 1,000. That is not 
the problem. They are only temporary people. They are up here today 
and tomorrow perhaps, when the pendulimi swings back, they may dis
appear. Therefore, it is purely a political and party game. That should 
not be the standard for judging the work and service rendered by the I.C.S. 
The question therefore is, whether you want the British element to be strong 
enough in this country to be able to help us in the efficient and proper adminis
tration of the country and in the building up of the future of this country by 
ourselves. There are conflicting and opposing forces in our country. We 
cannot close our eyes and say that we do not want independent persons to 
help us and guide us. I, for one, with the experience I have of administration 
and of public affairs, cannot close my eyes to the great ervices rendered and 
we want for some time to come a strong British element to help u?. We want 
Swaraj. But in building up Swaraj, we want the knowledge,|| experience, 
and genius of other nations also. It is not infra diĝ  it is notjj derogatory 
M79CS ■

PAY OF THE L 0, S. 331



[Sir A. P. Patio.]
to OUT powers of statesmandiip that we should seek help and assistanoe from 
others. It is not at all imnational —I would say—to have other elements 
with us in building up our own Swaraj in our country. We must have thie 
best elements to help us. Therefore, the main thing underlying this propo
sition is, whether or not you want the British in the Administration. If you 
want the British element to be in this country, then you have to pay the best 
men available in Britain. You have to pay the best intellects, the best men 
trained in a country associated with a free Parliamentary Government. W« 
want these young men to come over to our country, to help our young men in 
building up the Government here. In order to bring them to this country 
you must provide attractive salaries: you must make it worth their while to 
come over from England to India. If you say you do not want them, that is 
a different question ^together. But if you do want them, you must provide for 
all necessary help to them to come out to this country. I have had opporttt* 
nities of looking into the budgets of some of the senior Civil Service men, 
who are my friends: when this question came up in the Provincial CouncU 
of Madras, I had occasion to examine their accounts, to talk to them, and 
the position is, I may assure the House from personal knowledge, very 
deplorable. They have to maintain their wife and children in England, an 
establishment there and an establishment here, and the Rs. 1,800 or Rs. 2,000 
that they get is not sufficient to make both ends meet.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU ; And therefore 
the salaries should be increased ?

The Honourable Eao Bahadur Sir A. P. PATRO: I x/DiJd iiot be sur- 
iprised if I do not discountenance this proposition at all. I would to this extent 
that if you do want the men to render efficient service, you must pay them 
adequately. If you want them to work with zeal and earnestness and without 
real want, you must put them above all those needs. That is the point I 
want to press upon this House, namely, that it is wrong to believe that the 
pay of thi?i Service is more than what is required for their maintenance. Their 
position is entirely different now. Now, this proposition relates only to the 
I.C.S. There are similar Services which are also recruited by open competi
tion. Why do you not extend this principle to other Services but only 
say that the pay of the I.C.S. should be cut down ? If the Honourable 
Member had included all other Services also, then I can understand that 
there is an economic sense and scheme. I could imderstand it, if he 
said that the eoon »mi:' ne: ds of the country required it. But he has not 
proved that; he has referred only to the members of the I.C.S. leciuited 
by the Sec etary of State. Thrrefo e, it is not in the economic sense that this 
Re olution has been brought fo ward. Now, I would go as far with the 
Honourable Syed Muh mmad Husain that the pay should be based on the 
economic necessities us far as the Indian element is concerned. The question 
of the pay and emolumen s of the I.C.S. came before the Lee Commission. 
The evidence pla<‘ed before that Commissicm was that the Indian element 
should be paid a lesser salary than the British. Again, in the Services Sub- 
Comihittee of the Round Table Conference also the members advocated 
HSiat there should be a difference between the pay and emoluments of the
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British element and the Indian element. Therefore, there has been a move
ment that the Indian recruits to the Service should be paid less. The condi
tions of life for the Britisher in India are entirely different from that of the 
Iiidian ip his own home and in his own surroimdings, and there is justification 
in our advocating; that the Indian recruit shouU not receive the same pay as 
the Britisher. This is economic sense.

Now, Sir, the question of the responsibilitieB of these people ' in the 
districts is very much minimised. Now, what is the position of the I.C.8. 
Sub-Collector or District Magistrate ? It has been reduced to that of a 
Revenue Collector ; not more than that except on occasions when he has to 
maintain law and order. Local self-government has been removed from his 
jurisdiction and many other departmental activities have been taken over 
by the Ministers. {An Honourable Member: “ Do we then require
Europeans ? ’’) Certainly, Sir, in the revenue administration of the district 
and in the maintenance of law and order. The Honourable Member can 
examine the position in his own province, as to how far the European District 
Magistrate is require'! to safeguard and to maintain law and order. I would 
appeal to his experience in the matter and I need not say more about it in 
depreciation of my own countrjTiien, But what I do say is this, that when 
in the future Swaraj has been established, when the Congress administration 
has been strengthened, since Indian Deputy Collectors are in charge of 
districts and divisions and are able to manage things well, then our Indian 
I.C.S. ought to be able to do it on a little higher pay. If you say there should 
be no competitive examination and the I.C.S. should be altogether abolish
ed that is a different matter. I do not myself believe that the best men are 
recruited by this competitive examination; but however that may be, the 
point is that as far as we are concerned, the duties and responsibilities of 
these people are very much minimised by the present administrations. My 
friend Syed Haji Sahib has said that in the name of economy the pay of these 
Services should be reduced. What is the economy that you obtain by re
ducing the pay of the I.C.S.? I need not describe and may refer you to the 
budget speeches of the various Ministers. Instead of conserving their resources 
and utilising them in the proper manner they have their own programme in 
accordance with the dictates of the higher authorities of the Congress. They 
are following it not with reference to utility or the economic improvement of 
the masses but in order to strengthen themselves in the country. And so 
if there are d. ficits it is because their programme is drawn up to implement 
and strengthen their own party position and not the position of the people 
of the country. Therefore, Sir, it seems to me the question of economy is 
beside the point when we look at the present condition of things in the country.

Then it is admitted that this Resolution even if carried does not affect 
the existing Services. But the existing Services will take years to disappear. 
Under the proviso to section 247, whatever rules the Secretary of State may 
make in regard to recruitment for the I.C.S., the existing Services are not 
at all affected. Those rules can apply only to future entrants. How long 
would that take—to elimmate the existing members of the Services, it can 
easily be imagined. This Resolution therefore is unnecessary, impracticable, 
•ad injurious in the interests of the county.
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T h e  H o n o u b a b l b  R a i  B A H A D xm  L a i ^  RAH SARAN DAS (Punjab: 
Ncm-Muhammadan): Sir, I rise to support tiie Resdution as amended by my 
^end the Honoumble Syed Muhammad Husain.

The H o n o c r a b l b  t h e  ^RESIDENT: The amendment has not y e t  
taken place.

T h e  H o n o u r a b l b  R a i  B a h a d t t r  L a l a  RAM SARAN DAS: He has 
moved his amendment.

T h e  H o n o u r a b u b  t h e  PRESIDENT : Y o n  s a id  “ a s  a m e n d e d

T h e  H o n o x j r a b l e  R a i  B a h a d u b  L a l a  RAM SARAN D ^ : Very weB, 
Sir. I support the amendment moved. The Honourable Sir Alfred Patro 
has spoken at length and he has dealt with the question of the Services 
rendered by the I.C.8. in the past. I also am one who value those Servi<m 
But nobody has said that they have not done well in the past. The question 
before us now is what should be the scales of salaries and allowances for future 
entrants to the I.C.S. I do not say that we should break up the contracts 
now in force. Contracts are sacred and are to be carried out in the spirit and 
in the letter in which they were entered into. {An Honourable Member:
"  Contracts may be waived ” .) Well, Sir, I am not one of those who will waive 
contracts. Anyhow, when the scales of salaries and allowances for the I.C.S. 
were fixed a few centuries ago------

T h e  H o n o u r a b l e  t h e  PRESIDENT: Not centuries; a few years ago \
The Honottrable Rai Bahadur Lala RAM SARAN DAS: Well, Sir, 

Madras, if I mistake not, has been under British rale for ovwr «  century, and 
so ha! ^ngd . In a few provinces, particularly in the Punjab, British rule waa 
established much lat«r. But the point is, that a few centuries ago the times 
were very different. H^hly efficient and intellectual people were not readily 
available. In Africa, Malaya, and such countries which were taken over by the 
British much later, what do we find ? There also the Civilian have to leave 
their homes while serving abroad and often face climatic conditions which are 
worse than those of India. In Nigeria, for instance, the scales of salwies and 
allowances for superior civil servants are much less than those in India. Ti* 
climate of Nigeria as compared with India is very much worse. In Mala^ 
also, which was taken possession of much later, the scales of salaries of superior 
eervic s are much less. The question now before us is what is a fair salary 
and a fair allowance ? My study of the statistics shows that in India the 
salaries of the I.C.S. are the highest in the world. No country pays such fat 
salaries as India does. It is a pity that when the Government was reviang 
the scales of salaries and allowances for junior officers of the Indian Services 
tiiey reduced both the salaries and allowances considerably. But, unfortunate
ly, the revision of salaries of the superior services was totally ignored. In the 
Railway Service, my friend the Honourable Sir Guthrie Russell will endo^ 
what I say, the scales of subordinate services and the junior services were subs
tantially reduced, while in the scales and allowances of the supenor service? 
there was no material change.

T he H onou rable  Sir  GUTHRIE RUSSELL (Chief Commissioaer for 
Raihrays): Sir, I do not endorse that I
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T he H onottrable R ai B ah adur  L ala  RAM SARAN DAS: Do you 
mean to say that you have not reduced the scales-----

T he H onourable Sm GUTHEIE RUSSELL: I mean to say that 
generaUy the scales of officers were reduced in greater proportion than the 
Bubordinate scales.

T he H onourable R ai B ah adur  L ala RAM SARAN DAS : Very well. 
I am sorry, Sir, that I was wrong.

T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : The subordi
nates suffered much more than the officers, in a much greater proportion.

The H on ou rab le  R ai B ahadur L a la  RAM SARAN DAS : Considering 
the miserable financial position o f the Railways in the past, the Railway autho
rities have failed to reduce materially the salaries o f the railway superior 
officers notwithstanding that they always proclaimed that Railways were 
a commercial concern. We have to compare how the salaries and allowances 
o f superior services compare with those in the other British Possessions. When 
a superior civil service officer in Nigeria, which has a very bad climate among 
the British Possessions, can afford to work on a lower salary, what is the justi
fication for fatter salaries in India ? Sir, some time ago when the question o f 
the scales o f salaries and allowances was before this Honourable House, I 
gave the actual figures o f the higher services in various British Possessions 
and thereby proved that in India the superior services were paid the highest 
salaries. I do endorse that they have rendered very good service. But 
where my friend Sir Alfred Patro says that every I.C.S. officer is very efficient 
there I beg to differ. There have been I.C.S. officers who have madle blunders 
and who have put the Government in an awkward position.

T he H onourable  th e  PRESIDENT: Have you not made blunders in 
your profession ?

T he H onourable R a i B ah adur  L ala  RAM SARAN DAS : Every one 
has, Sir; but considering that the I.C.S. is highly intellectual-----

T he H onourable  Sir  DAVID DEVADOSS (Nominated: Indian Chris
tians) : There may be exceptions.

T he H onourable R ai B ah adur  L ala RAM SARAN DAS : Exceptions 
prove the rule everywhere. I may inform Sir Alfred Patro that as far as my 
information goes and as far as the province which I have the honour to represent 
here is concerned, there have been very efficient, very experienced, and very 
statesmanlike I.C.S. officers. On the other hand, for the sake of comparison 
which my Honourable friend has made, I will tell him that there have been a 
number of Indian I.C.S. officers who have done equally well. I do not want 
to mention names, but in case Sir A. P. Patro asks me, I can give the names of 
those people who have blundered and of those who have rendered excellent 
service. However, Sir, the question is now what we can afford? Highly 
inteUectual people can be had now at much cheaper rates. I know some 
time back when India wanted medical officers Indians with high qualifications 
were rare; the people holding F,R.C.S. and M.R.C.P. among Indians 
were few. What do we find now ? I have been in touch with various 
public organisations and I am told that now the number of F.R.C.S,
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aod M.R.C.P. among Indians is conaideiable and so much so that 
thej all oanno be employed. What has been ' he fttte of our graduates ? It 
pains me to find that g^uates arc now accepting Rs. 18 a month and joining 
as police con tables. We have to see what is the supply and what is the demand 
and what is the present price of a certain type of qualified officers. We should 
go according to the times. Perhaps it is a virtue to be generous, but that 
generosity t^ould not exceed the amoxmt that one can afford. Therefore, Sir, 
I consider that it is imperative on the Government to revise the scales and 
allowances of the superior services and to bring them into line with the scales 
of salaries which the British Government themselves are paying in their other 
Possessions, Colonies and Dominions.

The Honourable Mr. HOSSAIN IMAM (Bihar and Orissa : Muhamma
dan) : Mr. President, I rise to support the amendment moved by Haji Syed 
Muhammad Husain. Sir, I am thankful to Sir A. P. Patro for the small mercy 
that he has not condenmed outright all Indians who are in the Provinci^ 
Services and those in the I.C.S. From the trend of his speech I thought that 
ever}"thing coming from the West seemed to him to bo heaven-born and free 
from defects, almost angelic ; and with a reverence which is common to find in a 
devo tee he has played up to his present-day idols! The trouble with us is that 
we do not differentiate between what we can do and what we are compelled 
to do. It is not an open question whether I want to have any European element 
in the Serv ices or whether I want to have only an IndLan element. The question 
is, what cur masters are prepared to give us ? We are not masters of ourselves 
to decide this question. Therefore, my Honourable friend ha" misunderstood 
our situation. We are not in a position to make an order. If we were w6 
might have passed an order. But as we are now in the position which we occupy 
at this moment, we cannot do anything but solicit. It seems to me a strange 
sight that those who were opposing the Government, those who were called non
co-operators, have now come forward and in certain provinces joined 
the Government; but it is the Central Government which has started non
co-operation now and it is they who refuse even to render to us responsive 
co-operation which they had been demanding vehemently in the past.

T he  H onourable  th e  PRESIDENT : I do not think you are correct 
in that statement. Since the establishment of the Ministries in all the provinces 
they have received unqualified support from the Governors.

T he H onourable  Mp . HOSSAIN IMAM : Sir, we all know why the 
support that has been rendered has been received from the Governors. We 
are aware of the manner in which it has been rer-eived, and the way in which it 
has been forced from the Governors. It was only the splendid stand which 
the Congress took in not participating in the farce that began on All Fool’s Day 
that has brought about this change in the vision of our masters.

Mr. President, Sir A. P. Patro questioned the necessity of bringing forward 
this Resolution at this jxmcture. The necessity arose long, long ago, when we 
were in the midst of our retrenchmwit committees; when the Cbvernments 
were reducing pay everywhere, when the Central Government co-operated, and 
when the new scales for new entrants were introduced, as has just been pointed
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oat by Sir Guthrie Russell. The necessity arose then and it has remained 
unanswered by the Secretary of State till now; and I do not think there is a 
law of iinxitation debarring us from asking for the redressing of grievances or 
for undoing a wrong which has been perpetrated on India. We, Sir, realise 
our inability to force anything on the Secretary of State. We, like wise men, 
started reducing the pay we were giving in the Provincial Services and Central 
Service, almost everywhere we had power to do so, and it is only due to our 
inability that we could not reduce the salaries of the I.C.S. It is our inherent 
light that we should not be treated as a dumping ground for everything that is 
sprplus in England, even including mules and donkeys. I found, Sir, from a 
perusal of the Army estimates that even mules and donkeys have to be import
ed from England!

Sir, then there is another thing which justifies this demand. At the time 
when the Government of India Act, 1935, was passed, the rules of recruitment 
to the I.C.S. were different from what are the rules at the present moment. 
Mr. Maxwell will bear me out that the Secretary of State had no power of 
nominating for the I.C.S. as many people as he is now doing when the Govern
ment of India Act was passed. That, Sir, is an additional and a very strong 
reason why we should reiterate our demand for the reduction of pay of the I.C.S.

Thk H o n o u r a b l e  M r . R. H . PARKER (Bombay Chamber of Com
merce) : On the contrary.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: Mr. Parker says, “ On the 
contrary ” , meaning thereby that the people in sufficient numbers were not 
coming forward. I find, Sir, that even in the past the number of applicants 
was enough. It was only becausQ they could not pass the examinations, it 
was their incapacity to pass the examination in competition with the Indian 
element in England, which caused a deficiency in personnel. I challenge 
the Government to produce facts to the contrary.

Sir, I admit that this demand could be called spectacular if we had asked 
that the maximum pay of the I.C.S. should be reduced to the same level as 
that of the Congress Ministry. But, Sir, there is all the world of difference 
between a Minister of the State, who is there working in a patriotic spirit for his 
nation and a mercenary who is engaged to serve for the time being.

T h e  H o n o u r a b l e  t h e  PRESIDENT: Can you explain why distinguished 
lawyers in the Congress did not join the Ministries ?

A n  H o n o u r a b l e  M e m b e r  : Yes, M r. Munshi, a distinguished lawyer 
of Bombay has joined.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: Dr. Katju, a distinguished 
lawyer of the United Provinces is in the Ministry. Then there is another reason, 
Sir, why we demand this reduction. Perhaps the House may not remembw 
it but the documents show that when the Simon Conunission was here, in 
certain of the Provincial Governments the Ministries had asked for the aboli
tion of the I.C.S. and the substitution of Provincial Service men in their place; 
and I know, Sir, one of the Ministers who made this reconmiendation to tha 
gimon Commission is still regarded by the Central Government as very efficianl
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and very reliable and is up to now occupying a position of trust in the Govern-* 
ment. He was not condemned for making—what would appear to friends 
opposite—a preposterous demand of abolishing the I.C.S.

Sir, there are a large number of things that to want. Sir A. P. Patro 
asked us whether we want Europeans in the I.C.S. Supposing that we do— ̂
and I can say that we might not be able to do without the English ekment in 
the I.C.S. for some time to come—we may want it but can we afford to have 
it ? You may ask to have a palatial house like the Viceroy’s, but can you afford 
it ? We may like to have Britishers in the I.C.S., we are not actuated by 
animosity towards them ; but we must pay them only as much as we can afford 
to ^ y  them compatibly with the other ne^s of tlie country. Sir, I will give you 
an instance. When a child is bom, his feeding and his requirements are small, 
when he becomes a young man his demands are increased, but when he 
bacomes the father of a family his demands are very much increased. Similarly  ̂
what was good enough for the maintenance of law and order in former days is 
not sufficient to satisfy the democratic spirit and the demands of the culture 
of India at the present moment. So we want a greater amount of the revenues 
of the Government to be spent on beneficial activities. Formerly we were, 
comparatively speaking, children and we were not conscious of our own require
ments.

Then, Sir, there is one question on which even the Government of India 
has had a divided opinion. I am not going to divulge any secrets (but it is a 
matter on which I can enlighten Mr. Maxwell if he wants afterwards) but it is
* fact that a Department of the Government of India asked the Secretary of 
State to reduce the basic scales of salaries of the I.C.S. and, if necessary, give to 
the European element a higher overseas allowance so that it may be able to 
reduce the pay of the Indian element in its own Services.

T h e  H o n o u r a b l e  t h e  PRESIDENT : What proofs have you ?
T h e  H o n o u r a b l e  M b . HOSSAIN IMAM: Well, Sir, I am not going to 

divulge it.
T h e  H o n o u r a b l e  t h e  PRESIDENT: But surely Members of the 

Council are entitled to know ?
T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: I am prepared to give the 

authority; Sir, if I have the permission of the Home Member.
T h e  H o n o u r a b l e  M r . R. M. MAXWELL: I shall be glad to know the 

Department and the source from which the Honourable Member obtained 
this information.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: The Department was the 
l)efence Department and my source of information was H is  Exiiellency the 
Commander-iu-Chief. When we were working on a committee, the information 
was given to us and that is why I was not going to divulge it, but my hands have 
b0en forced.

T h e  H o n o u r a b l e  H a j i  S t e d  MUHAMMAD HUSAIN: May I a s k ; 
Sir, your ruling on the point whether any Honourable Member is bound to give 
ih t source of 1^ information or to merely give the facts.
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T h e  H o n o x j r a b l e  t h e  PRESIDENT : When he makes a very impor
tant, or sweeping, or damaging statement, the Council is entitled to know the 
floiirce of his information or whether he is drawing only on his imagination.

T h e  H o n o u r a b u e  H a j i  S y e d  MUHAMMAD HUSAIN : But he did give 
a certain fact.

T h e  H o n o u b a b l e  t h e  PRESIDENT: H o w  is  t h e  C o u n c i l  t o  k n o w  
w h e t h e r  i t  is  a  f a c t  o r  n o t  ?

T h e  H o n o u r a b l e  H a j i  S y e d * MUHAMMAD HUSAIN : It is for the 
other side to say whether it is not a fact.

T h e  H o n o u r a b l e  t h e  PRESIDENT : I a m  s o r r y  I c a n n o t  a g r e e . The 
o t h e r  s id e  m a y  b e  q u i t e  ig n o r a n t  o f  i t .

T h e  H o n o u r a b l e  M r . HOSSAJN IMAM: You may di3er from our
selves, but we feel that the world is not where we have left it. The world 
is moving from stage to stage of evolution, and what was good enough for ua 
in years past would not satisfy us during the present stage. We, on this side 
of the House, do not wish to say anything in condemnation of the European 
element. U I have to say anything, I say that the British element in the 
Services have served in the past to the best of their abilities, and even now 
there are a good majority of them who are serving India in the best way they 
can. As I said at the beginning, it is not so much a question of what we demand  ̂
but what we get. It is a question of what we can afford to pay. The world 
now is moving round a pivot called money. If we can have the European 
service at cheap rates, we will welcome them, but we are not prepared to let 
them be paid at rates we cannot afEord.

T h e  H o n o u r a b l e  M r . P. N. SAPRU (United Provinces Southern: 
Kon-Muhammadan): Sir, the speech which the Honourable Sir Alfred Patro— 
that is the name which has been given to him by my Leader and I hope, Sir, 
as a sportsman he will accept it—the speech which he has made is characteristic 
of him. As my friend the Honourable Mr. Hossain Imam said, we must be 
thankful for small mercies. He said he did not want to say anything more. 
If he had said anything more, it would have been in depreciation of his own 
countrymen. When I listened to the speech, I came to this conclusion that the 
Party which he represents in Madras has met with a well-deserved defeat-----

T h e  H o n o u r a b l e  M r . RAM AD AS PANTULU: Completely routed!

T h e  H o n o u r a b l e  Mr. P. N. SAPRU----- well-deserved route, because
if those are the sentiments which one can associate with the Party, then the 
defeat of that Party was quite justified.

T h e  H o n o u r a b l e  R a o  B a h a d u r  S i r  A. P. PATRO : W a i t  a n d  se e  !

T h e  H o n o u r a b l e  M r . P. N. SAPRU: Now, Sir, no one on this side 
of the House has attacked the I.C.S. We are not unconscious of the ^eat 
achievements of the I.C.S. in this country. But that is not the relevant issue 
l>efore the House. The issue before the House is, what should be the pay of the
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I.C.S. in future f And in oonsidering that issue, we have to take into considera- 
iron the economic circumstances of this country. We have to take into con
sideration the objective of British rule now in this country. The objective 
of British rule now is dominion status, responsible government, and you have 
introduced a system of provincial autonomy in the provinces. Is the present 
constitution of the Services consistent with the scheme of provincial autonomy ? 
I would venture to say that we cannot have real provincial autonomy in this 
country until we have control over the Services, and that is my answer to Sir 
Alfred Patro. He has asked us this question, “ Do you want the British 
element or not ? I would say that I want control over the Services. I do 
not inind Britishers coming to this country if they would submit to our control, 
that is to say, the control of the Provincial Ministries. (An HanouraUe 
Member : “ They are now under the control of the Provincial Ministers *\)
They are protected under the Government of India Act. Ministers cannot 
censure them, Ministers cannot transfer them, Ministers cannot suspend them, 
Ministers cannot dismiss them. That is my answer. There can be no real 
provincial autonomy unless there is also vested in the Provincial Ministers the 
power of real control over the Services. Therefore, if you want provincial 
autonomy, you will have to change the character and the constitution of the 
I.C.S. You will have to make it a provincial service. He said that India 
could not do without the British element. Now, Sir, if recruitment were stopped 
today in England, even then it would take us 25 years to get rid of the 
English element. Doc;s he visualise the continuance of this state of things for 
26 years ? I suppose his conception of Swaraj is quite different from our 
conception of Swaraj. When we talk of Swaraj, we have Don:inion status 
as defined by the Statute of Westminster in mind ; he has some kind of diluted 
self-government in mind.

Then, Sir, Sir Alfred Patro— ĥe has accepted the name ; he is a sportaman, 
he will not object to it------

T h e  H o n o u r a b l k  R a g  B a h a d u b  S i b  A. P. PATRO: That is your father^ 
designation! Your father could not pronounce the name properly and 
therefore he added Sir Alfred Patro! It is your father’s mistake and the son 
perpetrates i t !

T h e  H o n o u b a b l e  Mb. P. N. SAPRU : I am proud that I am following 
a very good example. I did not know of it. The Honourable Sir A. P. Patro 
asked. Do you want to stop all British recruitment ? My answer to this is, that 
if you stop recruitment now, it will take you 30 years to get rid of the British 
element. Do you visualise the present state of things to continue for 30 years ?

T h e  H o n o u b a b l e  R a o  B a h a d u b  S i b  A. P. PATRO : On a point of personal 
explanation, Sir. After five years there is going to be a revision. The ^cretaiy 
of State has indicated it. He has said that after five years there is going to 
be a reconsideration of the whole position. Therefore, I said it is xmnecessary. 
It is not that we should wait for 25 or 30 years. There is going to be an 
inquiry after five years. Therefore, there is no need for us to wait for 25 yean.

T h e  H o n o u b a b l e  P a n d i t  HIRDAY NATH KUNZRU: Does the 
Honourable Mr. I^xwell accept that statement ?
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T h e  H o n o u r a b l b  Mr. R. M. MAXWELL: The Joint Parliamentary 
Committee fbreshadowed an inquiry into the system of recruitment at a period 
not sooner than five years.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU : Five yeais 
from what time ?

T h e  H o n o u r a b l e  Mr. R. M. MAXWELL: Five years from the beginning 
o f provincial autonomy.

T h e  H o n o u r a b l e  M r . P. N . SAPRU: The White Paper had foresha
dowed the inquiry after five years. The Joint Select Committee, if I am right 
in my recollection, took the line that they could not indicate the period. Gov
ernment might have changed its mind, but the Joint Select Committee recom
mendation on that point was distinctly worse than that of the White Paper.

Sir A. P. Patro said he had occasion to examine the budgets of the LC.S. 
officers. Has it ever occurred to him to examine the budgets of his poor 
countrymen also ? Has it ever occurred to him to inquire into the conditions 
mider which millions of his countrymen live ? Having regard to the conditions 
under which millions of his countrymen live, having regard to the immense 
poverty of this country is it unreasonable to say-----

T h e  H o n o u r a b l e  R a o  B a h a d u r  Sm A. P. PATRO: On a point of personal 
explanation, Sir. I would refer my friend to Villaga Economics, which I published 
in 1918 and 1920. H e  will find the whole matter investigated in the southern 
piwincea.

T h e  H o n o u r a b l e  M r . P. N . SAPRU : Sir, that was before he became 
a Minister and I think in those days he was probably a better nationalist than 
he now is! I want him to give us a more recent date. I know that in fixing 
salaries you have to take many factors into consideration. You do not want 
to reduce the efficiency of the Services. We are not out for an unreasonably 
low salary. We know we have to work a capitalist economy and we cannot 
make our servants work on three or four or five hundred rupees. But the 
salaries you pay to your Civil Services must have some relation to the economic 
life of the country. The salaries of Provincial Service men have been reduced. 
Why should the I.C.S. pay be so sacrosanct ? Why should there not be a 
reduction of salaries in their case also ? Our suggestion would be : Have a 
basic rate of Indian pay, and if you want a European—though I would say we 
do not want them and can do without them—then pay that European an extra 
allowance or extraordinary overseas pay. That would be the correct solution. 
We are thinking of future recruits, not of the men at present in service.

T h e  H o n o u r a b l e  R a o  B a h a d u r  S i r  A, P. PATRO : This Resolution 
refers to the present. It is to reduce the present pay by 50 per cent.

T h e  H o n o u r a b l e  M r . P. N . SAPRU : It is to amend the rules as regards 
pay. It has reference to future entrants. So far as the present members of the 
Se^iceare concerned, we can only appeal to them. We have no power to 
compel them to agree to a reduction of their salaries. We can only appeal to 
them. Therefore, Sir, for the reasons which I have given I would like to give 
this amendment my support. Sir, we on this side of the House do not think
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tl>at Rs. 600 is a reasoni^le limit. It may be a gestare on the part of a ̂ reat 
organisation so far as Ministers are concerned. But we do thiiiik that it ia 
possible to reduce very substantially the present scale of pays. I do not say 
that it is possible to reduce them by 60 per cent., but I certainly think that it is 
possible to reduce them very substantially. A 33 to 40 per cent, reduction 
is certainly possible, it is certainly conceivable and it is certainly desirable.

Sir, with these words, I give my strong support to the amendment of the 
Honourable Haji Syed Muhammad Husain.

T h e  H o n o u b a b l e  M b . RAMADAS PANTULU (Madras: Non-Mo- 
hammadan): Sir, I rise to support, the amendment moved by my friend, Haji 
Syed Muhammad Husain. I wonder why Sir A. P. Patro took it upon himself 
to plead the cause of the Services as he aid ?

T h e  H o n o i t b a b l e  R a d  B a h a d u r  S i b  A. P. PATRO: Because of 
justice.

T h e  HoNOtnEtABLF Mb. RAMADAS PANTULU : I am sure when vn 
listen to the Honourable Member rejmjsenting the Government we will find 
him putting the case in a much mc»e reasonable way than my friend Sir A. P. 
Patro has put it. The trouble is, it is easier for us to fight and argue with 
Members of the Qavernmsnt, the Members of the I.C.S., than friends like 
Sir A. P. Patro, who are not wanted either by Europeans or by Indians.

T h e  H o N o im A B iiE  t h e  PRESIDENT : Will you kindly confine yourself 
to the Resolution and the amendment before the House ? It is no use indulge 
ing in personalities.

T h e  H o k o u b a b u e  M b . RAMADAS PANTULU: Mr. President, I haw 
to say something about the representative character of a Member of thit 
House when he comes from Madras and speaks. I have got to tell this House 
that he does not represent Madras. He stood for election for the Madrae 
Legislative Assembly and was defeated.

T h e  H o n o t t r a b l e  THE PRESIDENT: He is a nominated Member from 
Madras and I take it he has been r^ularly appointed and you have no right 
whatever to question his representative status.

T h e  H o n o u b a b l e  M b . RAMADAS PANTULU : I am not disputing his 
legal position in this House. I am referring to his representative character. 
Therefore, I am saying that after having been defeated in Madras he comes 
here as a Membsr nominated by the Government, and, therefore, he represents 
only the Government and he does not represent anybody’s views in thia 
country; and, therefore, coming from Madras, I am bound to say ho does not 
speak for my province.

T h e  H o n o u b a b l e  R a o  B a h a d u r  S i b  A. P. PATRO: Whom do you 
represent ? Your own community ?

T h e  H oN O xraA B L E  M b . RAMADAS PANTULU; I represent the 3,000 
voters for the Council of State who sent me by their votes to this House, a 
privilege which you cannot enjoy I
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T h e  H o n o u r a b l e  R a o  B a h a d u r  S i r  A. P. PATRO: And opposed by 
jrour own Congressmen !

The Honourable Mr. RAMADAS PANTULU ; No, Sir. Coming to 
the observations made with regard to the attitude of the Congress in this 
matter, I regret to say that the position which the Congress takes up in regard 
to salaries has been thoroughly misunderstood in this House. It has been 
said that the Congress Ministers have accepted a salary of Rs. 500 more as a 
spectacular gesture, I would remind my friends that the position of the 
Congress as to the amount of salary which public servants in this country 
should draw was defined not by the Ministers after they assumed office but 
seven years before that, in the open session of the Karachi Congress. The 
maximum of Rs. 500 was fixed at a time when there was not the slightest 
thought of Congressmen accepting offices under the Crown. Therefore, to 
attribute the present action of Congress Ministers to a desire for notoriety, i« 
to forget the origin of this Rs. 500 and to forgst the resolution of the Karachi 
Congress. Sir, the Resolution itself shows that the Honourable Mover, who 
belongs to the Congress Party, has not asked the LC.S. to accept Rs. 600, 
because even a reduction of 50 per cent, woidd still leave a much higher figure 
than that. The Secretaries to the Government of India would still be left 
with Rs. 2,000 a month. Therefore any suggestion that this Resolution aims 
at asking the I.C.S. to accept the scale of pay which Congress Ministers are 
accepting, is not a correct reading of the Resolution, beî use 50 per cent, 
of the present scales leaves the salaries at a figure far above Rs. 500. It is 
therefore useless to try to sidetrack the issue by attacking the motives which 
led Congress Ministers to accept Rs. 500. The Honourable Haji Syed 
Muhammad Husain was perfectly right in his description of the amenities 
and conditions of life of many of the Congress Ministers. They were not in 
the enjoyment of large incomes. Some of them have even suff̂ jred priva
tions. But even those who had lucrative professional incomes have accepted 
the salary of Rs. 500 in the spirit in which the Congress wanted them 
to do it.

Sir, there is one other matter to which reference hits been made in this 
House, namely, that if the British element is to be retained in the Services in 
India to serve us we ought to pay them adequately. I do not dispute the 
proposition as put in that way. But the question is, whether the salaries 
which the British servants in India are getting are compatible with the 
economic position of the country? I think the amendment really aims at 
asking the responsible authorities to have the whole question re-examined, 
namely, whether the salaries now being drawn and the rules framed in regard 
thereto are compatible with the economic position of the country. That is 
what the Resolution aims at. There is something \\Tong with the mentality 
of people who oppose even a Resolution of a genexal character like that. It 
does not lay down the limits but merely says, “ Please have the whole question 
examined in the light of the economic position in India The amendment 
does not ask the House to conmnt itself to any particular reduction, and I 
do not see what objection there can be to the acceptance of the amendment, 
not only by this side of the House but also by the other side. I only say this, 
in the previous Cabinets, before introduction of provincial autonomy,
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there were many I.C.S. officers drawing very large salaries—Rs. 6,000 and 
flometimes more. They were all replaced by Congress Ministers who have 
taken charge'of the portfolios once held by them and nobcdy has so far con
tended that efficiency has suffered and that the Congress Ministers who a;re 

drawing Bs. COO a month, who are now dealing with the 
very subjects that the I.C.S. officers have dealt with in the 

old Cabinets are not doing justice to their subjects. That is not the allega
tion made from any quarter. While we ccnc( de that the Siiviccs have been 
loyal and have been helping the Ministers in all the provinces ; ard while we 
are not saying anything against the efficiency or sense of duty of the Serviceŝ  
we want the Services to recognise that Irdians can also come up to their level 
and discharge the duties which the I.C.8. cfficeis have been dischargirg in 
the provinces as Members of the Executive Council. These Ministers are 
doing identically the same work which was done by the I.C.S.; the Ministers 
have replaced them at very short notice. There is, therefore, no need for the 
apprehensions of people like Sir A. P. Patro that Indians could not be found 
to fill the place ^  the members of the I.C.S. If we require the British 
element in the Services it will be on our terms ; not on terms î hich the I.C.S. 
men want. It is the highest paid public service in the world and we appeal 
to the generosity, and to the sense of justice of the present members of the 
I.C.S. to see whether they could not find their way to have their salaries 
reduced voluntarily or to agree to any amendment î hieh the Secretary of 
State may make in the rules in course of tim.e. It is a very modest Resolu
tion which has been put forward. I do not know why m.y Honourable friend 
Sir A. P. Patro developed so much heat over it and tried to defend a Service 
which can defend itself. '

With these words, Sir, I beg to support the amendment moved by 
my friend Haji Syed Muhammad Husain.

T h e  H o n o u r a b l e  L t .-C o l . S i r  S . HISSAM-UD-DIN B a h a d u r  (North- 
Ŵ est Frontier Province : Nominated Non-Official): Sir, I was going to 
say something on the Resolution, but my Honourable friend Sir A. P. Patro 
has said sufficient to satisfy the House. Disoussion on this subject is merely 
a waste of time of the Honourable House, so I rise i o oppose the Besolution 
moved by my friend Mr. Biyani. On one point I cannot agree with Sir A. P. 
Patro, namely, that the pay of Indians should be less than that of the British 
officers. If they are of the same qualifications and of the right type I 
think iheir pay should be the same. I therefore oppose both the Resolution 
and the amendment moved by my Honourable friends.

T h e  H o n o u r a b l e  R a i  B a h a d u r  SATYENDRA KUMAR DAS (Bengal : 
Nominated Non-Official): Sir, I had no intention of panicipating in the 
debate, had it not been for the unchari able remark that lell from tie Honour
able Mr. Hossain Imam that the I.C.S. officers are being dumped on India.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: I d id  n o t  s a y  t h a t .

T h e  H o n o u r a b l e  R a i  B a h a d u r  SATYENDRA KUMAR DAS: The 
Hcmourable Memb^did say that this is the dunaping ground like tiie mules of 
the Defence Department. Sir, I ask in all seriousness, ** Are we stiU fit to govern
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onî elves ? Are we yet fit to administer the country ? {Honourable Members 
from the Congress Benches : “ We are, yes ” .) Do we not owe the consti
tutional reforms to the British element in the LC.S. ? We should be very 
unfair if we say that the Members of the I.C.S. are given fat pay to make the 
administration top-heavy. We have no unity, we have no unanimity of decision. 
So long as we have no cosmopolitan outlook, so long as we have diversity of 
castes and creed, we do require the Britishers in the Services, we do require 
to pay them fat salaries for their efficient services. We owe everything to 
the I.C.S. Even the Resolution in its amended form cannot be accepted. 
We had better move a Resolution for the revision of their pay, not for reduc
tion.

With these few words, Sir, I beg to oppose the Resolution.
T h e  H o n o u r a b l e  D i w a n  B a h a d u r  G. N. C H E T T Y  (Madras: Nomi

nated Non-Official): Sir, I beg to oppose both the Resolution and the amend
ment. My friend, Mr. Ramadas Pantulu, I am glad to say, has acknowledged 
the services done by the I.C.S. Only very recently, Sir, the Premier of 
Madras acknowledged with gratitude the services of the Finance Secretary of 
the Madras Government. As I say, we do want the British element for many 
years to come and we want their help and co-operation. I cannot agree 
with my friend Mr. Hossain Imam when he said that the Services have non
co-operated with the Provincial Ministers. I do not think that is at all correct. 
He told the House that the I.C.S. have non-co-operated with the Ministry.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM ; No, Sir.
The H onourable  D iw an  B ah a d u r  G. N. CHETTY: Then I am

Marry.
T he H onourable  Mr. HOSSAIN IMAM : May I say-----
T h e  H o n o u r a b l e  t h e  PRESIDENT; T h e r e  is no need.
The Honourable Diwan Bahadur 6. N. CHETTY; I am glad that 

my friend Mr. Ramadas Pantulu has wcognised, that all the Ministers in the 
provinces have recognised, the good work and help and co-operation which 
the members of* the I.C.S. are rendering. It is rather premature to move 
the Resolution now as we are just now putting the Government of India Act 
into operation in the provinces. As the Honourable Sir A. P. Patro has said 
the Britisher has done a great deal of good work in India. Sir A. P. Patro has 
spoken with wide experience both as a Minister for two terms in the Madras 
Government and as an ex-Member of the Madras Legislative Council for more 
than 15 years. What he says is that you want the Services and their co
operation. I entirely agree with him that the Indian members of the I.C.S. 
could get a little less than the British members. Britishers have got various 
commitments. They have to keep practically double establishments, while 
an Indian could adjust according to needs without much difficulty. I therefore 
feel that the Resolution at this juncture is rather injurious. To maintain law 
and order in the districts the I.C.S. will be bett/er fitted than even Deputy 
Collectors. For these reasons I would strongly oppose both the Resolution 
and the amendment. I do hope that the Mover will kindly withdraw the 
Resolution without pressing it to a division.
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T r e  H o n o u r a b l e  D i w a n  B a h a d u r  S i r  RAMUNNI MENON (Madras : 
Nominated Non-Official): Sir, I rise to express my dissent from an obser
vation which fell from the Honourable Mr. Ramadas Fantulu in regard to the 
Honourable Sir A. P. Patro. I think the Honourable Mr. Ramadas Pantulu 
was rather unfair to Sir A. P. Patro when he said that he was a nominated 
Member and he d|d not represent anybody. A remark like that applies to all 
nominated Memb^ and as such I must express my strong di'̂ sent from it. If 
all that is meant by the statement that Sir A. P. Patro being a nominated 
Member does not represent anybody is this, that a nominated Member is not 
an elected Member, then it is self-evident proposition. The gist of the 
Honourable Sir A. P. Patro’s observations, if I have understood him rightly, 
was simply this, that for a long time to come the I.C.S: must be retained in 
this country. That is an observation which will receive a very considerable 
volume of support not only in South India but throughout the whole of India.

T fe H o n o u r a b l e  M r . G, S. MOTILAL (Bombay: Non-Muhammadan): 
What is the evidence for it ?

The H o n o u r a b l e  D i w a n  B a h a d u r  S i r  RAMUNNI MENON: The 
evidence is our common observation. I hope I have succeeded in removing 
a slight misunderstanding which is likely to have arisen from the Honourable 
Mr. Ramadas Pantulu’s remark. I oppose the Resolution*

T f e  H o n o u r a b l e  Mr. R. M. MAXWELL (Home Member): Sir, it is 
naturally an u n w 3 lco n ie  and distasteful thing for a member of a public service 
to have to stand before this Council and attempt to justify his own existence 
or the pay which he and other members of his Service have been drawinflr. I 
should have preferred to leave this task to others whose views on the subject 
might have been considered impartial but I have no chgice for it in my present 
position and I shall therefore not attempt to explain to this House why or 
how I or other members of my Service became surplus requirements in 
England and were therefore dumped in India! I shall endeavour if possible to 
put a few facts before the House on which I should like them to reflect in consi
dering this Resolution.

This House has already on two previous occasions—in 1934 and again in 
1936—debated Resolutions containing substantially the point of this Reso
lution. And on each such occasion a copy of the debate was as promised by 
Government forwarded to the Secretary of State and I personally have seen 
a reference in one of the Secretary of State’s despatches to his laving seen 
the debate which was so forward^ to him. On neither of these occasions, 
however, was a Resolution actually passed and that was the reason for forward- 
inj? the debate as indicating the general trend of the opinion of this House. 
What I want the House to consider now is whether the time hes come or the 
moment is opportune to commit itself to a Resolution in such definite terms ae 
this Resolution.

One point which I should like to clear out of the way first is the question 
whether the term present pay ” used in this Resolution refers to the pay 
of existing members of the Service or only to that of new entrants. I can find 
no quite definite guidance in the speech of the Honourable Mover and I do
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tiot know whether he accepts the interpretation put upon'it -b̂ ,- t-tloBk, 
l i^ e r  of the Opposition, If thffls.is any question pf a«iltwig qj> espnasing 
tnahjcs of this House that the emoluments pf existing inQvaibepts a lte^  

-T-ff-{Several HonourMe Members, incluiing ih  ̂Honomf̂ e,̂  : f‘ Np, 
o?Jy,Bew ejrfjrents” .) Very well, Sir, then I will drop that point) apd take»it 
tinat the feeling is that the Resolution only relates to new entraata.; i ,
' ' Other questdona have crept into the debate such as the qtie^oit

fler^ce ought to continue to be recruited by the Sedretarjr of State; That, 
I would mibiait, is not really relevant t6 tile present Rissolut^. qiiestaoo: 
<si pay and ite relation to the economic conditions of this oouirtr|̂  is a tnatte« 
l̂ fJbh does not depend on where any members of the Service aî  tecmited ajB̂  
I ̂ n k  the House 6ught not to allow themaelvea to be prejudiced iU any 
by tJlefad; that members of the Service arc l«crmted at jwesent by theSwretaiy 
of State. ■ ■ " ■ ' ■

Now, in order to consider the question on its merits, that is to say, wheth^ 
the pay of the I.C.S. should be reduced by 50 per cent, as proposed by the 
Hionouiable Mover or whether it should be reduced to isome indefinite figure 
which is o<msidered to bo more in consonance with the economic condition* 
of the country, 1 should like the House to view the whole question against a 
certain background of facts. The number of the I.C.S. at the present time is 
1,005 in the whole of India. The numbers in 1912 were 1,210. That is to 
•ay, in these 25 years the numbers of my Service have gone down by 205 
officers.

T ^  H o n o u r a b l e  M r . HOSSAIN IMAM : On a point of infonnation. 
fs this the statutory strength or the actual strength ? ^

Thb Honodrabls Mr. R. M. MAXWELL : The sanctioned atren^h, 
BO far as I have been able to ascertain, ie 1,057 but it iî  at present xmder re
cruited.
' I was saying, Sir, theft, that the total strength of the I.C.S. at the pdresfent 
moment is 1,005, not counting 121 men holding listed posts. Now, Sir, I 
would like the House to turn from that figure to another figure, namelŷ , the 
population of British India. I am speaking of the British Indian provinces, 
those in which the I.C.S. have their work. The population of the British 
Indian provinces excluding Burma was, in 1931, 257 millions. In 1911, the 
|>opulation was approximately 232 millions. So that the increase of population 
during the 20 years between these two censuses was 25 millions. While there
fore population of India went up 25 millions in 20 ' years, the population 
of ^  I.C.S. went down by 205 in 25 years. (An Honourable Member : 
‘VSmaUer birth rate or greater death rate” !) Among the I.C.S. or the 
Indians ?—I am not quite sure.

Well, Sir, this 1931 population of India represents over half the, population 
of the British Empire. It is an impresaive thought and it becomes perhi^ 
more impresaive fr o m  the point of view of this Resolution when we put it l4e 
this—̂ that over half the population of the British Empire is served by 1,W5 

Civilians. That means one I.C.S. officer to 256,000 of the populatwn 
n i thiB «ouiLtiy, one I.C.S. officer to 868 square miles. I think on thero figuM 

can hudly contend that there is pot room for the I.C.S. in India. 
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• Nol̂ , 8k, 1 ion going to weary the Hottae 'vitlt a few more fibts. '1 
n M i iut tScf!̂  td'aaoertain the aoto&l cost of thfe I.C.S. bat in d d ^  «» T ftl< 

iirvbe jsosftion of Hon(niiable Members opposite when ai&ing fOtr'mfpr- 
itolidn, dutiery, that !nfbnnati(Hi is easier to ask for than to get ^ m  a Beĉ M 
taiiat EMĵ Mftment. H6w«m, to the best of my knowledge, I <iin aSBtite'lilW 

the whole of tlie I.C.S. in India iadi^og ^cpenses 
opi;«f i&.wittw Bs. 2  ̂crt^es. It may be only Bs. 2̂  erocea-^l lOiuuiDt 
p ^ .^ ,B 9ase iJie exact figure, 1 am sorry to say-tbut in <»der to be <XQ:th« 
iafe-aide, | wfll t^ e  it at its maximum figure, namely, Bs. 2ietot«B. (An 
Sfimrurable Member ■. “  InoludiB«j pensions ?” ) Yes, so I believe. {Anttkm 
Bettowrabk Mewiber : “ Sir Oeor^ Sohuster in his badget q>eedb said it wa# 
Ba. 16 oxoroa” .) No sooh figure, Sir. if you divide Be. 2̂ <CBores by the numbec 
of I.C.S. officers in service, yon will find that it works out to about tiie «vemg|i 
pay of the I.C.S. ^ere is not much wrong with the figure, though I cannot 
goaxantee it. . ,
' : Kow, Six, I i^onld like the House to note the total expenditure of Indiî
achiding the Central Government and all the provinces, for the year 1986*86, 
4ihat is, ending 31st March, 1936. I am speaking only of the total ezpenditum 
ehaiged against revenue and not of capital ezpei^iture not charged to revenuet 
'Rie totid’expeoditore of India during that year was Bs. 200* 7 OTotes. l^ere^ 
fore, the ooet of the I.C.8. represent about IJ per cent, of the whole expen» 
ditiue of India. That puts the thing into some sort of proportion and it 
also show the Honse that supposing the Besolution was accepted in the terms 
in which it has been moved, a reduction of 50 per cent, in the cost of the. XC.^ 
would make a difference to India of 0* 62 per cent, in its total expenditure.

Sir, a further argument has been used in moving the Besc^vtioii 
that whatever the actual reduction may be, the pay of the I.C.S. is inpt ia 
accoiduice with the economic conditions of India. It occurred to me, in «rder 
to g/it some idea of the economic condition and the paying capacity of India 
to meet this sum of Bs. 2̂  crores a year, to look at the income-tu statistic^ 
I  found some inteiesting information there. I found from the income-tax 
i^toms of 1935-36 that the total net taxed income of India during tlmt year 
was Ba. 233J crores-----  <

. T to HoKoufiuBLS llbi. P. N. 8APBU : Is there any countiy in the wodd 
in which the differenoe between the pay of the superior services and the inftrior 
aervioes—the menial staff, as you would like to callit—is so great as in I&dia f

The Honouiuble Me. B. M. MAXWELL: If the Honourable Oentlemiin 
will allow me to follow my own line of argument, I will do my best to convmoe 
him before I am finished. This Bs. 233̂  crores represents, as I say, only the 
taxed iaotMne. It does not include all the people who have been able to 
Convince <̂ e Income-tax Officer that their income was below Bs. 1,000 a year, 
t i  does not also include all the agricultural income. This is all tax^ ineom^^ 

' 'IUJ 23Sjf cr<»88—and the cost of the I.C.S. to this country is one per oMit. 
taxed income. I will go further and tell the House that I had a lo6k«t 

tbs snp«-tax returns of the same year. I fimi that durii^ that ̂ year, 82 
iddividTial aoteasees paid sq>er4az on a total infiome of ES;2i o9reH*̂ 4̂ha#k
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just about equal to the whole cost of the I.C.S. The êntirt̂  odst of ̂ 43ie 
to India is lepiesented by the income of 32 individuals. Tk^ywua 

^ying a  ̂ income of Rs. 3 lakhs and upwards. Each of, them had an 
iioopme equal to that of the Yiceroj. From these figures, 8ir,.l ii^ e  bold 
^ u e  that India can bear the cost of the I.C.B. and I would like to go on tp̂  
aigiK that, it is well worth its while to do so. ‘

> Tkb Homourable M&. p . N. SAFRU : What is the high^ pay of th«i 
pemaoeat Civil Service in England ? £3,000 ? ,
’ Thk Honourablb Mb. A. J. RAISMAN : £3,600. ' '
‘ ' The HoNoraABu: Mb. P. N. SAPRU : One or two get £$,500. '
. Honoubablb Mb. R. M. MAXWELL: I will leave it> to the Hooowr)
able Finance Secretary to answer that question, Sir. I waa plaoiag before 
the Hone a few &cts whidk I hope will have put this debwte into sometsort of. 
perspective, land I wish to argue that it is not a bad bargain for India at t^i' 
present moment, and for some time to come, to put up the money to pi^ thaj 
EG.S. I want the House to remember tluit the I.C.S. is not mmly 
Enropean service. I am speaking in what I have to say notonly of the Enropeaii 
offioeas but also of the Indian officers who form very nearly half the t< ^  
sdiength I have mentioned. I do not know whether the House have evm 
ooDsidered how much part the 1.0.8. play in the administration. It will 
indeed see t^ t  they are a mere handful of officers dealing with an enormouŝ  
pt̂ mlation. Not one fraction of the work can be handled by their own hand^ 
W ^  then is the real reason for their existence in India ? If we take a fair 
view, it is that the cxmntry needs an impartial and reliable service to conttol 
the very large establishments, the very large ramifications of the services which 
w  necessary to handle the vast mass of population, the vast mass of business 
and the vast area with which we have to deal in the various governments in 
this country. In other words, the Service is wanted to do something to set 
l^e standard and tone of the administration. This Service is one which iis 
rjMsruited ixiainly for wliat are called certain superior posts, that is, posts which 
involve the control of the work of others. It is in a position of control in which 
I think India reaps the benefit of an independent and impartial service. I 
tiiink the House must have reflected—it must be within the experience of many 
BonoUraMe Members— ĥow much it means to the poorer population— t̂he 
rural population—of India to have to deal with officers on whose impartiality 
and sens* of duty they can rely. In fact, I would go so far as to say that 
Mverty imd primitiveness, the backwardness and ignorance of so many iA 
India shtmld not be a reason in the view of this House against having a public 
Mtfvice of a high grade, at any rate in the control of the essential parts of 
admbustration. It i* rather a reason why such a service is indispensable both 
t6 iSie people of this country and the Provincial Governments that now govern 
them. The Provincial Governments themselves depend on having an efficient, 
lo ^  and impartial administration under their hands. Without it they will 
be powerless. The Provincial Governments imder the present constitution 
will change from time to time. But the Ministos must have a Service wlto 
an not liable to be identified with any pcditical party, but whatever party is 
is Mwer, will do tiieir best to act as the Ministay deman<̂ . I have TatiWf ■ 
lifiouied this sal̂ ect perhaps, Sir, because, at the present time, owittfe'iitt' thli**
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inbodbction of |troTinoia] aatonomy, there baa been a great surging up of 
ideas. Ibuy subjects have been canvassed and I have noticed <^t among 
them there has bwn a tendency in some of the provmces to whittle down the 
piy erf the public services. I i^ould therefore like to give this Houm one bit 
of advioe which 1 hope may perhaps penetrate beyond these walls, and that is, 
if you want lie  best of anything, you must be prepared to pay for it. You 
cannot expect everything for nothing. If you want to keep up the standaidi 
of public administration in Ihis country, you must be piepar^ to meet the 
expense on any reasonable terms. U is surprising to me that the public 
services in' this country are usually the one thing towards which money is 
gradged. Other schemes may be pot forward, no matter how expensive, 
if they are regarded as popular sohemes they will meet with puUie support. 
And I should like the House to reflect on this point, the first reqaizeniAlLt of 
tie  peo}^ of the country, and more particularly of the poor people, the ruiM 
popuktton who are not so independent perhaps as the urban population,— ̂
tiieir 'first requirment is good government and peaceful government under 
whidi Ihey can follow their daily occupations. They are not so much oon« 
cliBined with schemes, even of, say, education, social welfare and so forth  ̂
Those things may do them good, but they cannot be of advantage to the people 
at large unless have good government to live under. That is the 
and foremoBt requirement, and I would submit to this House that it is not »  
ri^ t attitude of mind to grudge every anna that is paid to the public servuva. 
Lrt us first be sure erf keeping up our standards of administration, without 
which both the people and the Ministries will be helpless to do any good. .

I fully realise, Sir, that thepretioally at leâ t the position of the I.C.S. 
has altered in the past and will continue to change as provincial autonomjĵ  
and other changing conditions get more firmly establish^. But still, cond* 
dering what changes there have been during the 31 years since I Was firit 
“  dumped ”  in this country, I should be disposed to think that it will still be a 
good many years before India can afford to dispense with public servants of a 
rather special character, at least so far as the controlling services go.

. Now, Sir, I am far &om wishing to lay it down that the last word has been 
said about the pay of the I.C.S. What I wish to repeat to the Hoiue ia that 
a revisitui of pay is a matter which needs most careful and prolonged eiplora- 
tiflst, the consideration of eAridence and an appreciation many, technical 
pm ts. That is particularly the case of a Service like my own where tho 
European and Indian elemoits exist in juxtaposition and in almost equal 
numbers. Surely, therefore, the proper time to undertake any revision of th^. 
land would be the inquiry which is likely to be made at some time in the future 
into the recruitment of the Secretary of State’s Services. Some question wa,a 
raised as regards the exact intentions about this inquiry. I can only refer the 
Ibuse to section 244 of the Act, which does not mention, as the House know%; 
any definite date, and to the light thrown on that by the obeervations of the 
Joint Parjybmentaiy Committee, who said:—

** We eadoiw the ptinoipte that the whole matter thoold be tiie subieot o f a teth er 
inoniQr a t*  later date; but paat ezperieooe lea^  us to doubt the wiadom o f flzSag a dsflwitf., 
•qd: Bq*lt«n]iie date lor the hoUing o f aa isqniiy o f thia kind. Weagree tfaart np n a ^
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pwpooe would be served by an inquiry before the expiration of jn w i; Uit^ire ̂ i&ik 
it muftt be left to the Qoyomment of the day, in the light of the then existing circumstanoeiu 
Id <lbtorrfrfiî ‘#hAther aftof that period the tiine ajrrited’'lbr IWioh an^tnqo^.. . .  .1:'. 
We lopa t̂liMt t&BtttaatioQ mil hare bdoome no t&r elaiified in ttei«r^m  the'4i«e
wiie^^e;|k^ to t  take offioe I4iat«h inquiry ̂ nad^lhen iWiU/
foui^ of  ̂ it̂ ^̂  unljUftl̂  the recm ^en^ b j
Secretarjr 6r 6taie of olficeifB roquired by trie Fede^l Govenunont will be ap^priatedirtie'’*̂  * ‘ t ■- .. j.  ̂ i.-.. ; i <

That quotation bears out wbat I pointed out to the H ononi»ble ^Geai^ 
man across the floor of the Housî  ĵ flt no,w.,. Weŝ , Six, we know t^ t  l^ s in
quiry is fore(Stot4d'in this way. we cannot possibly attempt to ifoiJecafli now 
iviiat tikei result̂ of that inquiry would be.' 'There 4ire many possibiHtnes, But at 
ihe preasnt moinent w e^e working in tiie dork emd I can giv«' th« House tiM̂ 
idea-at all o f tbe< dines on which that inquiry nright ultimately dev ĉq>. It 
is'tibercfove in my 'view a mistake to attempt to arrive at a definite lezpt«MMtt <0f 
newa on ♦rhat is m«ely one partial aiq>ect of that inquiry, namely,' the pay of 
tlie Servicea. The pay qoiestion must arise, and is naturally bound up witk 
the question of recmi^ent, and to attempt to arrive at anŷ  definite opini<Mi 
BOW iwoold be merely working in the dark. i : <

î ow, l  yrould lijce to end by saying ,that this IResoiuticHi is in t^  fonn 
of e:^res8ing,.to ihe Sec^ of State , the wishep of this House that th  ̂rules 
risj^^i^ pay ŝ ptiJld be altered. But IJ hope the ^ouse will not consider t)^t, 
£bm t^is ̂ in t b̂ ' view it < ês not much matter whetlier it really di^nitdy 
acoej>ts tenn  ̂ of the Resolution or not. ^he es;pression of wi^es coming 
froin this !^ o ^  as  ̂responsible body does not fttsolye ̂ he Hp^se of the obliga- 
t|oti to a^iv« at a s l̂̂ tan l̂ye decisipn on the merit̂  pf the and what I 
^ve tried to.shpw.to the House is that thisjanot a.u^ful moment at w!hich.it< 
ow OQmmit itself de^tely to the view that the I.C.S is paid twke as mu<  ̂
as it should b .̂ I hope the Hoiuse will approafjlh lihis question with an, attir 
tude.of realism, remembering the ̂ urcs that I mentioned and trying .to, dis
card from its mind fhe rather loose statement ,̂.which are often made abo^ tlW 
I.C.S. Wing an iacub\is on this country and that the economic conditions.of 
the countiry cannpt possibly meet the comparatively small ei;pendituze aa. thin 
handful of of̂ oers. ;

(At this at̂ ge the Honourable Mr. G. S. Motilal rose to crpeak.)
Ths HdNOtmABLG THE PRESIDENT: The di cu^ion has been protracft- 

ed abd I haVe, allowed the fullest opportimity of speaking to several Mism^rs 
onthis side ofl!He House. Itis not possible for every Membet to rim andfipeak 
in“this House, et^dally on a non-official day when there js a lot of bumess 
b'rfbre the Cptmcil, 1 thi*k I have allowed the fulled opportunity on this 
R^lutjon and' nd useful purpoM will be served by any further disciiseadn 
TO1& tht left side of the House', I will call upon the Honourable Mr. Biyani 
to re^ .' '■ ■ " • ' •
,  ̂ T ^  Honoit̂ le Mb. B. N. BIYANI; ; Sir, it is really ap irony of fatei 

fpj me that my ye^ suuple Sesolution is thought to be da^erous. It aaay be- 
t^ t  tiiej cQW,fixH;i Co^esspian. I  have,hei»rd the speeches of all friends,- 
who Wve ,Qj)poKd; mĵ  J^oli^tion and 1 ain in^^ed. tp say that< the i.C.Sv,

t^ieHoijpurable ̂ A , f , P§tro t^ J A  tjfee H<mjw‘,



Member The qaestion has been put to me whsUter )[ wosdd like to
kMa>.the Britiah ekment in the 1. G. 8. or net, whether we as Indiua aie fit Ito 
fgb'iimm ooraeiveB, eto. Let me say quite franMy that Indiaitt'are fit to 
tliemBelvea and I as a CongresistDan am out for the political inde{iendeDce 
India and the severance of ̂ e  British connection with India. I woijd 
a mtanent be sony if all my British friends in the I.C.S. leave the ^ores tk 
laiiK ihitf wry evttiing! '

The Honouxabu! Sir DAVID DETADOSS ; Chaos will prevaO!
; Ths HoMOUBABi£ Mr. B. N. BIYANl: That is to be: seen. Let thetD 
have a trial themselves. I am prepared fca it. Much has been aaid about 
the Congress Ministers. Some reply has been given by my friends. Smia 
Hottoanble friend said that the Congreee Ministries have come in only teun 
poiaoly. Let me tell them that Parliamentary activity has oome to stay ia 
the Congress and those who still count on Congress Ministers going and that sosas 
oCtiicw friends will have a change will possibly be disappointed. The feeand 
point is that Congress Ministers have accepted Rs. 500 a month as their pa  ̂
for spectacular purposes. It is the definite policy of the Congress after the 
Karachi resolution. It is not that the pay was settlied when there was no 
possibility of Congressmen accepting offices. It was settled with the d^^te 
object that we shall have that pay even if we come into power. The Congrte 
ha? settled once for all that the highest pay shall not more than Rs. 90d, 
e®oept of course in the case of some experts. Therefore, the Congress dedsipî  
about pay is definite. Apart from this, let me make clear that my Besolutionl 
is again a very simple one. I have not said in my Resolution or in my speecli, 
anything against the I.C.S. I have neither praised them nor condiei^^ 
lihem. My Resolution only says that the present pay of the I.C.8. be reduced. 
It is not in conformity with the economic condition of the country and also the 
politKal circumstances prevailing at present. The Honourable the Honie 
Member whfle giving facts and figures has given me the number of the I.C.S.’ 
and has assured me that their number has decreased. My Resolution ha  ̂
nothing to do with it. I do not say in this Resolntion what the number 6% 
I.C.S. officers should be. If the number is 1,005, they would get half the pa^; 
if the number is 1,210, they would get half pay. My Resolution today does not 
contemplate the number of the I.C.S. in this country. Then, my Honourable 
friend has stated that only Rs. 2̂  crores are paid to the I.C.S. Compared to 
the Indian taxpayers and the poverty of the country, I think the pay th(B. 
I.C.S. are receiving today is very high and if we saveacsrore andahalfthat^ 
would be sufficient for village uplift, for which we gave Rs. 1 crore in the U >̂ 
budget. That would not be a very small amount. Then the redaction-in tb|̂  
qalaty of the I.C.S. will have its effect on the other Services also, which wiU< 
mean Rs. 57 crores, my friend tells me. My Resolution only says that today, 
as the conditions in India prevail, the pay of the I.C.S. should be redijiced. 
One question was asked, “  What about the present people ” . I have not referred 
to th«n. My demand is a very simple one. It only says that we iilHitiate to 
the Secretary of State that the rules which are at present in Vt̂ gne abotlt the 
pay the I.C.S. should be so amended as to redpcethepayby iSO per cent. It 
dote niot the pay of people who are at preaeot senring m India ii 1»
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be x«dviO^  ̂ .'Put 18 a difietent questioo; that has nothiiig to do with my 
B^lutuA, it  is a diSereot question whether the present members of the 
LCyB, to voluntary cuts. Therefore, my JR^lution should be r^htlt
imderst(^. It does not go into detaQs, and I do not want to dwell on much 
of the irrelevant matter that was brought into the debate. My Resolution, 
as I have said, only wants to convey to the Secretary of State that we want 
the scale of pAy to be reduced by 50 p r̂ cent. My Mend has moved an 
amendment that the pay 8houl4 be in accordance with the economic condî tion 
of the country. I have said in my first speech that I accept the amendment. 
It is my belief that the amendment means the same thisg.

Thk H o n o u r a b le  t h e  PRESIDENT : It is not for you; it ia for the 
Council to accept the amendment.

The H onourable  BIb . B. N. BIYANI : Therefore I say that my Resola- 
tidb is a one and thte demand that 1 have put forward is a right one wh^ otte 
looks at the condition that prevails in the ootmtry today. Without saying 
anything fhrther I press my Resolution.

T he H onourable  the  PRESIDENT (to the Honourable Mr. Max«ieU)i 
Do you wish to say anything further 1

The H onourable  Mr . R. M. MAXWELL: No, Sir.
' T h s  H onoobable  the  PRESIDENT : Under the discretion Vested'in 

me by Standing Order 66, I shall put the original proposition first to the 
Council.

The Honoxtrable Pandit HIRDAY NATH KUNZRU: May we 
suggest to you to put the amended Resolution to know the mind of the House 
hrtte? .

T he  H onourable  the  PRESIDENT : I draw your attention to ehnise 
(2) of Sbandkig Otdier 66, which says:
 ̂ “ It •hall b« ia tlie diaotvtion«f the Praaident to pat fiiat U > ^  TateMthtttha w i- 

ginal Miotioa or any o f the anwndmmta wfaioh may have been htou|;iit forw ard".
It is my discretion an41 think it is only right to put the original Resolotioti.

The Honoxtrable Mr. HOSSAIN IMAM : May I very respectfully pobt 
out that the practice in the Legislature has always been tO' put the 
amendment first and the Resolution afterwards.

T he H onqurable  the  PRESIDENT : Your statement is entirely incor* 
rect. Diiring the five years that I have been President of this Council I have 
exeida«d my judgment and I have not very often put the amendment first.

T he H onourable  Pan d it  HIRDAY NATH KUNZRU: I o^y wist io 
make a subfiaiBeaon that in this particular case perhaps you would be able to 
obtaia a tnooe considered judgment of the House if you put the amendment 
first. That is all my submission.

The HONonRABLE the PRESIDENT: I have considered the question.
I wish to adhere to my ruling. '

The H o n o u r a b le  Mr. P. N. SAPRU: May I point out that the H qooot*
able Mr. Biyani is prepared------ ■

 ̂ VATOVTni.0.0.



164 ooOKflttSHnniflMn. [20m SxFT. 1937.
/fn' flr<̂ 6fDkAiSci£ T It’ S

1  iirfist teU Votl ilfcr, Saprtl, t t a t  # h c n  i t e  'P f6 ^ 3 e n t ’
9 ^ 1  M ^ b e t  A b m d  get ii;^' k iid

=- !‘lie'Question'ifr't'■’• '■ ' >: :-v ■;. -. • .iv •'iin.-
. f!,jnij»Oo»iqU»pqmma^

S i ^  m  UMita the wialws 6f jihli
.  ̂ I m CounoiltowtiVpto

_______  ,  toat the nfles »8 iwpM ^ 'p»y pi* dW
I.(£s^«6sa>«iQ d(^ttta 'i«(iu isetbei>rw ^trp«y by M M atfiO pefttent;’ * mu
'!!.At < i : . •; . •' I ■•; -p ' ■■... I ■ : .■.■' ! ■' ■;■■

The Council divided: •'■• ’ ’ v m

AYES—12.

'GiaNtyitf. ^ ’ HonnnUe/Mr. CUdHn-
buMn.

Hriiin fit— I *n» HoaonriiMe

Kunem, The HonooraUe Faadit Hirday 
Nath. ; -

j| abti*, .Th» Homoorable iBai BakadarSri
. .jNacpin..., ,, .

The Honourable Mr. G. S.

Mohftrom»d, ffnnw , HooovnAbl̂  Hnji,
-r .-  .-, ..:<v 

tty.H w m gabln y f ;,Baw;̂ ijta» :,
Bam 8ann Das, The HcmoimUe Bai 

Bahadut tala. - - T .  .
- ■ ■' ,'■ pi.'. ' . ..<', 

Bay Chaudhoiy, The Hononrahte Mr. 
Kttnaiaanka#. - • .i.-'!

Boy(%owd]un7,'̂ niftBafwiiEiJk^ Mr.finail
Kjmugr.. . ■ . ■ - •

Sapra, The Hononnble Mr. P. N. j; ij > > 

NOES—26. ' ■■i -V 4' ,if/r

aWmw Hnsain Bahadur, The H onom ble Khuishid All Khaa, Tbs
• Ma«%^ad  ̂ .A fw ro l-J t^  Mirz« ^tthammad. 

Bnia Singh, The Honourable Sardar. 
OhaMBj* 8iaeh« Tha HanDanbl» Baja 
ChettyV "ittw DiWaa Bahadur

■■ ■; ' - ' . '
Clow, Th|»-.Hpwii^>e Mr. A. G. .

. Pag, 31m H âonsable Bai B^wdor Satjim- 
d n  iCumar. , ...

Deradoes, The Honourable Sir Davidl
VoWf H0Q0iiTa61̂  H.

H o iio ^ lje  fiir^^psi]^
lU d ar, The Honourable Khiux Bahadur

-  ̂ SbiuDs-t^-pin.
ttiaiam-iid-t)i^ llie  Honourable

li.43of. Sir 8. "
Ismail All Khan, The Honourable Kunwar

J i^ ih  ftaaad. The Honoarable Kunwar 

itotionWMnegative^.

■(>'of: ■•••i"'' 
Msxwdl^iThQ H o B O D i * b l « [I,

Merio&/^elt6n<MinbleDiwaDi%ha4ur Sir 
iUuntaiorni.' • "

Mtikheî eeV the'H6no(b«U^^^
■ Pw Saty* Cb^noL „ , - ,•

Mihal Stat(^, The Hooaaiabb Sirdae. < '>

Ogilvie, The Hononnble Ifr. G. 

Puker, The H cm ou^le Mr- It. ^

Katro, The Hownis^ble B a» Babadnr
Sir A. P.

Baisman, The Hononrahte: Ms. j. . , .

Bay o f Dinajpor, The HoBosraUe Mahaml* 
Jagadj«kNath. , .

BiM  £ »y , The Honoombta Mr. J.
- < . •• •• . . . f - i i . '■ , -

Rufltell, The Honourable 1^  duthrie.
/ ' .TH . ■‘n 1



The Honourable the PRESIDENT: As the original Motion Las fwled, 
the amendment ipso facto fails.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU: The amended 
Resolution may be accepted b y  the House. Will you not consider it, Sir ?

T h e  H o n o u r a b l e  t h e  PRESIDENT: The practice of the House has 
been that, when the original Resolution disappears from the scene, there can 
be no amendment at all, and that is the practice I have followed and my 
predecessors for the last 20 years have followed.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU: T h e n , S ir , w e  
c a n  n e v e r  o b ta in  th e  v e r d ic t  o f  th e  H o u s e  o n  an  a m e n d m e n t  ?

T h e  H o n o u r a b l e  t h e  PRESIDEINT : It is in my discretion wJiether to 
put the amendment or the original Motion first, li  the Resolution is carried 
then I would put the amended Resolution before the House. I have told 
you the practice of the House for the last 25 years during which I have been 
a Member of the House is to give the Chair the widest possible discretion in 
the matter.
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SHEBAITY BILL. .
T h e  H o n o u r a b l e  Mr . SUSIL KUMAR ROY CHOTVDHURY (West 

Bengal: Non-Muhammadan) : Sir, I beg to move for leave to introduce :
A Bill relating to the Shebftity right and the offioe of Shebaita and the devolution of 

such right otc aflSoe in Hindu Debutter Endowments in favour o f £umly deitiee. ”
The Motion was adopted.
T h e  H o n o u r a b l e  M r . SUSIL KUMAR ROY CHOWDHURY : Sir, I 

introduce the Bill

RESOLUTION RE NOMINATION OF MEMBERS OF THE U. T. C. 
TO THE INDIAS MILITARY ACADEMY, DEHRA DUN.
T h e  H o n o u r a b l e  t h e  PRESIDENT: Mr. Kun^u, I will ask you to 

now move your Resolution so that you will not lose priority. The debate will 
take place on the next non-official day.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU (United Provinces 
Northern : Non-Muhammadan): Mr. President, I beg to move:

** That this Council reoommendfi to the Governor Oeneral in Counoil that (a) the 
warrant and non-oommiasioDed officers o f the U. T. C. be rendered eligible for nomination 
to the Indian Military Academy on the same terms as those applicable to officers of the 
comsponding grades in the other branches o f the I. T. F. and in the A. F. (I.) and 
(6) the examination for the ** B certificate be instituted for the members o f the U. T. C. 
with a view to their utilisation for the supply o f commissioned officers in ways similar to 
those prescribed for the 0 . T. C. in England

As desired by you, Sir, I shall speak to this Resolution on the next non
official day.

The Council then adjourned till Eleven o f the Ck>ck on Wednesday, the 
22nd September, 1937.
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